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SHRI ANTO ANTONY (PATHANAMTHITTA): Thank you, Chairman, Sir. I consider it a great privilege to share my views on budgetary allocation for
environment. Our great nation is rich in terms of its natural resources and biodiversity. Respect for nature is one of the important aspects of our culture.
Therefore, India has pioneered many international initiatives for environmental protection. Mahatma Gandhi was the first world leader, who warned about
the grave impacts of environmental degradation. Concerns expressed by Mahatma Gandhi a century back has become a reality today. In tune with this
spirit, visionary leaders of our past played a major role in evolving the concept of sustainable development for a healthy and peaceful world, ensuring
justice and equality to the for generations to come.

Stockholm Conference held in June, 1972 was the first international summit on the human environment. Qur late Prime Minister, Shrimati Indira
Gandhi represented our country in that conference. Her ideas played a major role in shaping the international initiatives for environment. It is to be
noted that Shrimati Indira Gandhi was the only Head of the Government to attend the Stockholm Conference.

Former Prime Minister, the late Shri Rajiv Gandhi initiated numerous legislations to protect our environment. So, the past Governments have played a
major role in protecting the environment.

We face multiple problems like air pollution, water pollution, urban waste and deforestation. World Bank recently conducted a study of 178 countries

whose environments were surveyed, India ranked 155" overall and almost last in air pollution exposure. The survey also concluded that India's
environmental quality is far below all BRICS countries. Also, according to another recent WHO survey across the G-20 economies, 13 of the 20 most
polluted cities are in India. Therefore, an approach of 'grow now and clean up later' will not be environmentally sustainable for India in the long run.

In view of these factors, we have to examine the budgetary allocation for environment. The most important Budget announcement for sustainability
is the enhanced clean energy cess on coal increased from Rs. 50 to Rs. 100. But what is equally clear is that the hon. Finance Minister has no clue
about what to do with this money. Currently, roughly Rs. 3,000 crore to Rs. 3,500 crore are collected in the National Clean Energy Fund, but not
much is spent, nor is there a clear direction on how to ensure that this fund is utilised.

I would like to state in this august House that no one protects the environment like a farmer does. Through farming, especially the plantations,
farmers are playing a major role in advancing the green canopy of the earth. Therefore, I take this opportunity to appreciate the positive role played
by the farmers in protecting the environment in the country. I urge upon the Government to take special steps to encourage farmers, especially
those who plant long term plants like rubber.

Rubber tree should not only be for latex but for carbon trading too. The rubber tree is capable of fixing one metric tonne of carbon dioxide during its
30 year economic life-cycle and therefore, within a hectare of rubber having over 300 trees, a minimum of 300 metric tonnes of carbon dioxide is
absorbed.

What more proof is required of the positive environmental impact of these plantations than the latest World Health Organisation (WHO) study on
ambient air quality? The study spanned over 1,600 cities in 91 countries. Of the 123 Indian cities that were covered by the study, my constituency
Pathanamthitta was ranked first in terms of least concentration of dust particles in the air. This good air quality in my constituency is because of the
uncompromising efforts of the farmers. Having considered the quantity of carbon being absorbed by the plantations, I would urge upon the hon.
Minister to earmark at least Rs. 700 crore from the National Clean Energy Fund to encourage rubber plantations.

Even though India has led the Global Climate Change Initiative and benefited from the Clean Development Mechanism projects, it does not have a
single carbon exchange markets operating in the country. Through establishing a Carbon Exchange Markets, the Government can provide Rs. 40,000
per hectare to rubber growers as remuneration for absorbing carbon by their cultivations. Carbon Exchange Markets are functional in the United
States of America, European Union and China. Therefore, I request the Government to establish a Carbon Exchange Market and link it with the
international markets so that India can earn good foreign exchange. It will also increase India's international reputation in global environmental
negotiations. I also take this opportunity to ask the Government to introduce State specific projects for promoting eco-friendly farming and
plantations.

I would like to draw the attention of this august House to the concerns of the people of Kerala regarding the Reports of Madhav Gadgil Committee
and Kasturirangan Panel on Western Ghats. Implementing the recommendations of these Reports will have adverse impact on the livelihood of
millions of people living in the Western Ghats region. It is to be noted that Kerala is one of the eco-friendly States in the country. According to the
latest India State of Forest Report (ISFR), Kerala is one of the few States in the country where the forest cover has increased in the last two years.

The total geographic area of Kerala is 38,863 square kilometres. Out of this, 11,265 square kilometres are forest. The forest area makes up 29
per cent of the territory of Kerala. If we consider the rubber plantations, total green coverage will be 53 per cent. At the same time, India's total
forest cover is 21 per cent of the country's area. This shows that the culture and existing legal framework are sufficient for the environment. Despite
this fact, the move to impose new restrictions at the pretext of the conservation of Western Ghats is against the will of the people and spirit of
sustainable development.

There are lots of shortcomings in the findings of the High-level Committees on Western Ghats. They used remote-sensing satellite technology
to identify Ecologically Sensitive Areas (ESAs). Therefore, most of the farm lands including plantations in Kerala are categorized as ESAs. It is true
that from the satellite view most of these plantations would appear to be greener than forest in many other parts of the country. As a result, 123
Villages in Kerala are classified as Ecologically Sensitive Areas. I would request the Government to exclude these villages from ESA, as the
classification of these villages was the result of misunderstanding.

For instance, 10 villages in my constituency that are located in non-forest areas and are densely populated are classified as ESA. According to
the Committee, those villages having a population density of 100 per square kilometers may be excluded from the ESA List. However, the villages in



Kerala having population density of 265-700 per square kilometers are included in the ESA List. At the same time, the Committee has excluded even
the villages having a population density of 70 per square kilometers in other States.

The basic problem with the Gadgil Committee was that it ignored or neglected the people living near Western Ghats. The people were not
consulted before the Report was produced. Therefore, Report created huge amount of anxiety among the poor and marginalized farmers. So, the
acceptance of the Report without reducing the anxieties of the affected population is unacceptable. Here again, like in everything else, BIP has
double standards. While BIP in Kerala is all for the Gadgil Report, they are completely against it in Goa. They would like the poor farmers in Kerala to
be displaced and denied of their livelihood, but they would not want this to happen in BIP-ruled State of Goa.

Having conceived the gravity of the issue, the Government of Kerala constituted an Expert Panel to review the aforesaid Reports on Western
Ghats. The Kerala Government has submitted its Report to the Government of India. I would request the Government of India to kindly consider the
Report submitted by Kerala before taking a final decision on Western Ghats.

In order to protect the gift of our nature, the Parliament passed the Wildlife (Protection) Act in 1972. However, the amendment of the Wildlife
(Protection) Act in 2002 made the condition of people residing adjacent to forests miserable.

HON. CHAIRPERSON: Hon. Member, please conclude now.
SHRI ANTO ANTONY : Sir, I am concluding in one minute.

Amendment of Section 51 of the Principal Act enhanced the period of imprisonment to minimum three years, and it can be extended to seven
years. During the period of imprisonment, the convicted will not be granted bail. This compels people to abstain from employing self-protective
measures in case of animal attacks. For instance, in case of snake bite humans have only two options, that is, either to be bitten by snake or to get
ready for imprisonment for killing snake. Therefore, I would request the Government to kindly insert certain provisions in the Act for self-protection of
humans in case of human-wildlife conflicts.

Let me bring to the notice of this august House, the fate of those people who reside in areas adjacent to forests in my constituency. They are always
under the threat of attacks by reptiles and wild animals, including snakes and elephants. Recent reports reveal that a variety of poisonous snakes kill
50,000 Indians every year, which is the highest in the world. Therefore, I am requesting the Government to introduce an insurance scheme that
covers the people as well as their properties against losses caused by the wildlife.

I would conclude by saying that while the overall policy focus should be on meeting the basic needs and expanding opportunities for growth, it should
not be at the expense of unsustainable environmental degradation. The economy is a wholly owned subsidiary of the environment and not the
reverse of it. So, the polluters must pay and the protectors of environment, like the farmers, should be encouraged and rewarded.
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SHRI PR. SENTHILNATHAN (SIVAGANGA): Hon. Chairman, I would like to thank you for giving me this opportunity. First of all, a lot of thanks to our
leader hon. Chief Minister of Tamil Nadu Purtachi Thalaivi Amma for choosing me. I would also like to thank the people of my constituency Sivaganga
for electing me.

This is my maiden speech. I would like to speak on the Demands for Grants of the Environment and Forest Ministry. Let me begin with a quote
from Thirukkural:

"Manineerum mannum malaiyum aninizhar
Kaadum udaiyathu aran.”
It talks about the importance of forests. It says that valuable water, rich scil, high mountains are fertile forests make an ideal country.

Most of our rivers originate from deep forests. Forests induce clouds to rain. Monsoon rains depend on forests and trees. Forests are like the
cradle of all animals, birds and insects. Humans realize the need of forests after affecting the ozone layer. Without rain there cannot be world;
without forests there cannot be life.

To take up afforestation in a big way in Tamil Nadu, our hon. Chief Minister Puratchi Thalaivi Amma celebrating her 64 t birthday, introduced a
new scheme by planting 64 lakh saplings throughout Tamil Nadu. A man needs Rs.1200 worth of oxygen every day. A single tree produces every day
oxygen needed for 12 men. We can understand the value of trees and forests from this. India is among the top ten most forest rich countries of the
world. When India has more than 22 per cent of the land mass covered with forests, the central fund allocation could have been more. But the Union
Environment and Forests Ministry gets only Rs.2256 crore, About 18 per cent of the area of Tamil Nadu has got forests. World's rare bio-diversity is
found in Tamil Nadu. Our Chief Minister hon. Amma introduced the following major schemes to improve forests:

1) Water conservation and canopy improvement in degraded forest lands;

2) Tamil Nadu Afforestation Project, Phase-II Utilization Plan;



3) Tamil Nadu Biodiversity Conservation and Greening Project;

4) Butterfly park and Nakshatra Vanam at Upper Anicut near Tiruchi Srirangam;

5) Massive Tree Planting Programme;

6) Replanting in Thane cyclone affected areas of Cuddalore and Villupuram Districts;
7) Western Ghats Development Programme; and

8) Hill Area Development Programme.

These are some of the ongoing major schemes in Tamil Nadu with an allocation of about Rs.242 crore.

Now let me come to the problem of uprooting people traditionally living inside the forests for many years. For instance, a 500 year old Kodikulam
village in Sivaganga constituency is being removed now. In 1953, all the forests in India were nationalized. In 1954, when a forest survey was
conducted, that village was left out from the records. The fault of the surveyor must not affect the life and livelihood of that village and its people
Now.

Similarly, remote villages inside the forests are not able to get road connectivity. Rural road projects of the Centre like PMGSY and NABARD and the
rural road schemes based on the recommendations of the 13" Finance Commission are seriously hampered by adamant forest authorities.

I urge upon the Union Government to empower our State Government to sort out those issues. Forests are protected for the welfare of mankind and
forest authorities must be kind to humans. People should not be treated like animals by our Forest Department. Government may relax rules on case
to case basis and direct the Forest Department to help our people.

Let me list out the village roads affected by non-cooperation of the Forest Department in our Constituency.
1. Koduvoor-Melakkarai Road
2. Koduvoor-Kurunthur Road
3. Koduvoor-Mathur-Ooravayal-Thulaiyanalipatti Road
4. Vilangudi Road to Pudukkottai District Border Road
The above four are in Kanangudi Block of Sivaganga District.
5. Thulavoor-Siravayale Road
6. Siravayale-Keela Poongudi Road
7. Natarajapuram-Kaalayaar Kovil Limit
The above three roads are in Kalal Block.
8. Mahipalanpatti-S. Velangudi Road in Tiruppathur Block.
All the above roads are covered under NABARD Scheme.
9. Embal Road-Kodikulam Road is covered under PMGSY.
10. S. Puthur Block-Nallavan Patti Road

11. Thengal Nagar Road

The above two roads are covered under the 13™" Finance Commission recommendations.
Kamarajapuram-Vathiraiyiruppu Road, Kilavan Kovil Salai, Ramakkal Mettu-Sakkulaththu Road are the other three roads in Theni District.

All these roads provide road connectivity to the people living in remote forest areas and they need to be maintained. But the Forest
Department is not permitting such centrally-funded works. These roads are necessary to move ration goods under PDS and even primary health care
to villages. The District Collector has taken it up with the Centre. I urge upon the Centre to clear it soon.

Let me conclude my speech by expressing my support to these Demands for Grants.

PROF. SAUGATA RQY (DUM DUM): Hon. Chairman, Sir, I rise to oppose the Demands for Grants in respect of Environment and Forests Ministry, and
in support of my cut motion which will be put to vote.

I think that the scanty importance the present Government is attaching to this Ministry, which is very vital for sustainable development, is brought
out by the fact that the Environment and Forests Minister is sharing the Information and Broadcasting Ministry. To me this Ministry is so important
that it requires full time attention by a full-time Minister. If his attention is divided, the environment will suffer. Not that I doubt the capabilities of my



good friend, but he should lighten his load.

Sir, I think our country along with the world is facing an ecological crisis. As we all know, every day our vehicles, our factories and our power
plants are spewing carbon dioxide out into the air. Our air-conditioners and refrigerators are spewing chlorofluorocarbons into the atmosphere as a
result of which we are having a shield over the atmosphere on the earth which creates greenhouse effect and which is leading to global warming,
which, if not checked, will ultimately lead to many low-lying areas being submerged under the sea. Already the glaciers are melting very fast and the
threat of climate change is looming over the world.

The other problem is that this carbon dioxide emission may be controlled if we have enough tree cover because trees have a great capacity of
absorbing carbon dioxide and converting it into oxygen through photosynthesis and then giving out oxygen.

By cutting our forests, we are destroying that means of purifying our air. Not only that, Sir, over the years, there has always been a debate between
environment and development. We belonging to the Third World have been the recipients. What is happening now is that the First World countries,
the industrially developed countries of the West are trying to impose environmental norms on our country. They have done all the pollution up to the
1970s and 1980s. Now, they say that we have to follow their carbon emission norms but the problem is that after polluting they are now asking for
new norms like Euro-II for cars and all that. So, where do we strike a balance is the main question.

The Environment and Forests Ministry is the nodal agency for looking into all these aspects of environment and the problem of air pollution and
water pollution. Just look at our cities. We are discharging sewage into the rivers that flow by. Our factories are discharging sewage into our rivers.
We talk of the holy Ganges. The BJP people say, 'Devi Sureshwari Bhagawati Ganga' but what are we doing in Varanasi? They are throwing dead
bodies into the river so that the meat-eating turtles can consume them. We have not been able to build electric crematoriums all along the Ganges
in spite of 30 years of the formulation of the Ganga Action Plan. Now, it is high time that the Government of India took a holistic view on the
question of environment, climate change, water and air pollution and afforestation. Unfortunately, that is lacking.

If you look at the Plan, you can see how much the Government of India has given to environment over the years. In 2013-14, the Plan Allocation for
this Ministry was Rs. 2,430 crore; we spent only Rs. 1,850 crore, which is Rs. 600 crore less than the allocation. Now, in the present year, the
Ministry's Plan allocation is only Rs. 2,043 crore. To a Ministry which is so vital to India's development, we have reduced the Plan size by about Rs.
400 crore. The Minister will have to explain as to why this is happening.

There are many areas on which we can talk. The Environment Ministry has a big fiat. It has got the Botanical Survey, the Zoological Survey; it has
got the Forest Research Institute. It has got a huge bureaucratic framework but ultimately the matter of environment can only be achieved by total
co-operation of the people, by raising the consciousness among the people. Today, in good schools of the cities, they are teaching environment.
Children say, 'Do not litter', if you throw a paper on the road; but the large masses are not yet alert to the problem of environmental degradation.

In West Bengal, sometime back, we started this concept of Forest Protection Committees which are still in existence. There is a model called
Arabari model where the forest could be preserved with the co-operation of the people living around the forest. In all the cities which pollute, which
put their sewage into the water, a similar kind of movement is necessary. A few officials of the Government of India, a few statutory bodies cannot
ensure that. Unfortunately that effort to rouse national conscience on the matter of environmental degradation, climate change and the problem of
global warming has not been there. That is why every day the situation is going from worse to worst. Now, we have to sort out this problem.

All the time, when there is a big river valley project, environmentalists say that it would pollute the valley. It happened in the Silent Valley in Kerala.
They said, it would destroy the Silent Valley. We need power from the river projects; also, we need to preserve the environment. When the Tehri
dam was built in Uttarakhand, a similar debate came up. These are matters which should be considered. Then the main problem in the last few
years has been with regard to the environmental clearances. That has become the major racket in the Environment Ministry. Many stories float
around about how environmental clearances are obtained.

Our country is rich in minerals. Where are the minerals? They are in the forest areas of Orissa, Chhatisgarh and Jharkhand. Whenever we try to have
mines, there is resistance from the local people and the tribals. What happens now is that the big multinationals are trying to enter these forest
areas. We know about Vedanta. There is a big conflict over the Niamgiri Hills in Orissa, where Vedanta was trying to mine bauxite. There should be a
clear-cut policy and also a clear-cut rule for environmental clearances. Delay creates allegations of corruption and delay also causes set back to our
total industrial development. It is high time that we look into this matter.

I saw somewhere that the Minister has promised that the environmental clearances will be given online. I would like him to fix a timeframe for giving
environmental clearance. Let him say yes or no to a project, but let it not lie for years together, thus delaying development. We need to follow a
model of sustainable development. If we want to achieve 7-8 per cent growth, then we have to ensure that it is a low-carbon growth. As it is, still at
the rate that we are going, even in 2030, India's per capita carbon emission will be less than that of any of the developed countries. So, we have not
reached that stage of development. But we should take care of it in time so that we follow the road of development.

The National Green Tribunal has now been set up in Delhi with the Chairman falling into several controversies. That should be made more effective
and it should have branches all over the country. In our State, we have set up one Eco-Park at New Town, Rajarhat. But our State is facing more
severe problems. The other day, we were talking about the man-animal conflicts in reply to a question, with the Minister. It was said that the men
are killing animals. In our State, it is just the opposite. We have the Sundarbans, which is the biggest mangrove forest anywhere. Every day, you
read in the papers that a tiger has eaten up a human being. So, the question is not only of saving tigers from human beings, but the question is of
saving human beings from tigers. How much compensation will you give to the poor fishermen or a poor woodcutter who goes to the forest?

The other big problem is in North Bengal, where there are large elephants. Elephants, as you know, have robust memories. They follow the same
track. Over the years, elephants are being killed by locomotives. The Railways have not been able to follow a low-speed trajectory across the forests
in North Bengal. We have

many forests like Gorumara, Chapramari, Holong, etc. So, every year, elephants are being killed. The Railways must adopt a policy whereby the



elephants are saved and the Minister should take a proactive role so that men can be saved from the depredation by wildlife.

SHRI PINAKI MISRA (PURI): Mr. Chairman, Sir, this is my first speech in this Lok Sabha. Let me straightaway tell this to you. I speak on behalf of
many Members of Parliament. It is very disconcerting, when we do not know where to stand and speak in this House. Division Numbers have not
been allotted vet. I find it disconcerting and I find it extremely annoying that a Government which has come to power on the basis of its so-called
‘great efficiency’, has not managed to give us Division Numbers so far, when we are already half way into the Budget Session. So, we are moving like
Nomadic Tribes in this House and we do not know where to stand and sit.

I am very grateful to you Mr. Chairman for having given me the opportunity of addressing this hon. House on a very-very seminal and important
Demand for Grants of the Ministry of Environment and Forest. I wish to, of course, straightaway preface my speech with a caveat. I am a senior
advocate by profession. I have appeared in a number of environment cases for a number of industries. I have also appeared in a number of
environment cases for a number of NGOs pro bono which is free of charge. So, it balances out. What I say on the floor of this House is completely
without agenda. What I say on the floor of the House is from the wealth and richness of experience, which has come from the grass root level.

Mr. Chairman, Sir, Budgets are all about numbers as they are about policies and philosophies. As far as the numbers here are concerned, there are
some numbers that disconcert us. Forestry and wild life numbers have come down from Rs. 824 crore to the revised estimate of Rs. 568 crore and
now it is down to Rs. 475 crore. The numbers on the ecology and environment are even more dismal; down from Rs. 1446 crore to Rs. 1199 crore
and now down to Rs. 991 crore. God knows what the eventual revised numbers will be!

The only thing I can say in defence of the Government is that this is a legacy left behind by an extremely inefficient and corrupt Government in the
last regime. Therefore, probably their hands were tied. We certainly hope that these numbers do not reflect the seriousness with which the
Government chooses or intends to deal with this Ministry.

The one heartening feature let me say is the grants-in-aid to the State Governments which has been proposed, which has gone up from Rs. 308 to
Rs. 706 crore. We thank the Government. This is in line with what Shri Modi has throughout said, which is that there is going to be a federal
partnership of a genuine kind in this Government.

Mr. Chairman, Sir, having said something about the numbers, let me now come to the philosophy part or the policy part. I have to say that one of the
outstanding examples of forward thinking was reflected in the hon. Finance Minister's speech where he has given investment-linked deduction to
slurry pipelines for transportation of iron ore. This is a very welcome and a salutary measure. This will bring down the ecological damage due to road
transportation which is huge. When hundreds and thousands of trucks are plying on our roads on a daily basis, it causes massive environmental
degradation. Therefore, slurry pipeline is the way forward for the future. More and more industries should actually go in for slurry pipelines and,
therefore, I am very happy that the Finance Minister has encouraged this.

Mr. Chairman, I cannot understand why the Standing Committees have been put in place. Why have we adopted this system from the British if we
are not going to not accept any of their recommendations? If all their recommendations are going to be accepted in the breach, I am simply unable
to understand the point in having the Standing Committees. In this particular Ministry the Standing Committees have clearly said that the
environment and forest should now become a part of the Concurrent List. This is entirely in consonance with the federal principles. This is entirely in
consonance with actually what is obtaining at the ground level because today we have the State Environment Impact Assessment Committee, the
SEIA which does a lot of ground work and a lot of spadework at the State level. Why should thereafter every single forest diversion proposal have to
come to Delhi is something we cannot understand. Why should even a half hectare forest diversion proposal have to come to Delhi? Why can we not
have a system by which the States are allowed to get their own clerance mechanisms? Like they have State Pollution Control Boards, they must have
the State Environment Boards so that they can then put in their own structure in place. You decide a figure and say whether it is over 50 hectares or
100 hectares but let not every simple single proposal have to run to Delhi and then the entire logjam and the clogging that takes place here is
extraordinary. So, I would, therefore, clearly request the Minister to pay attention to this. I know that the alternate source of funding from the
companies which has been proposed by the Standing Committee is an extremely salutary provision. The proposal of the MoEF to Corporate Affairs
Ministry that 50 per cent of the two per cent CSR should be allocated for afforestation and tree plantation as part of CSR guidelines is a very salutary
provision.

Sir, there is a fundamental question that this Government has to ask itself. Is the Ministry of Environment and Forests going to be a protector and a
facilitator or is it going to be a destroyer of industry which is what, with the greatest respect, the last Government has been doing for the past ten
years?

Today, Mr. Saugata Roy talked about the National Green Tribunal. I have seen the officers of the Ministry of Environment quaking in terror in
front of the National Green Tribunal because they are so ill-prepared; because they are so opaque in their policies; and because they are so
completely under-prepared in terms of every possible query or question that comes up. Half of them appear on the dint of bailable warrants on a
weekly basis.

The Central Empowered Committee set up by the Supreme Court actually is the super-Ministry of Environment. This Ministry of Environment
counts for nothing today. The Supreme Court is sitting as an over-arching body over the Ministry of Environment. The Supreme Court Green Bench
sits on a weekly basis today. The entire power and authority had been abdicated by the UPA Government over the last 10 years and it has gone into
the hands of the judiciary. Today, we are, therefore, sitting on a completely emasculated Ministry of Environment which, unfortunately, has no
powers to deal with anything.

Now, I just need to raise a couple of issues which are very seminal issues.

HON. CHAIRPERSON : Please be brief.



SHRI PINAKI MISRA: Mr. Chairman, I am not going to waste your time for a minute. I am supposed to be entitled to nine minutes and I have so far
only gone to five minutes. I am a lawyer by profession and I am not going to make a mistake on numbers. So, I still have four minutes left. As far as
our Party is concerned, it is supposed to get nine minutes.

HON. CHAIRPERSON: You have only seven minutes.
SHRI PINAKI MISRA : Sir, give me a little leeway. I will not indulge in irrelevance and waste the time of the House. I can assure you.

Mr. Chairman, there are two of the largest projects of this country and first is POSCO of Rs.52000 crore investment. The then Prime Minister wanted
it. He was desperate for it. The South Korean President discussed it personally with the Prime Minister. It is a Government to Government project.
Our Chief Minister, Mr. Naveen Patnaik, gave it everything he could. What happens? It is one of the most pathetic examples of the wrong that
happened. The environment clearance was granted in 2007. It was valid for five years till 2012. The forest clearance of sandy beach does not come
about till 2013. Thereafter, the environment clearance goes for a renewal from 2012 and is not cleared to the end of 2013. In the tenure of one past
Minister everybody here has talked about a parallel tax. A signed file of a project amounting to Rs.52000 crore was lying in the house of this Minister
for 14 months. Is it not shameful? If 300 files are recovered from the house of the Minister of Environment, who is to answer for this? If this is not
shameful, what is shameful in this country?

Mr. Saugata Roy talked about the Vedanta project. Let me tell you what is happening in the Vedanta project. Mr. Naveen Patnaik brought it to
Kalahandi which is probably, if not India's, Odisha's most backward area. It is only inhabited by tribals. He cajoled this Company to come and put up
a Rs.35000 crore bauxite plant there. The environment clearance was granted and FC is cleared in principle by the Supreme Court. Suddenly one of
the members of the National Advisory Council (NAC) which everybody knows was a super-Cabinet in the last Government goes there, comes back
and tells the Congress Vice-President that the tribals are very unhappy with this project. The Congress Vice-President goes there and gives his
famous speech: ¥ eriaes ast Brurd, Reeft 3 Jo1 &

The Plant was closed down because the EC was suspended. You know how the tribals have thanked the Congress. They have wiped out the
Congress from Qdisha. That is how the tribals have thanked the Congress. That is what the tribals think about the Congress' powertarianism. The
Congress' powertarianism is responsible for this country being where it is.

Sir, I am very grateful to you for having given me this opportunity to speak on a very seminal issue. I hope this Government and this Minister who
has otherwise an impeccable track record in public life manages to do something with this Ministry because if we are going to be a facilitator, then
this is the door and window of every new investment in this country and you are the custodian of it.

HON. CHAIRPERSON: Hon. Members, as I have a long list of speakers who want to speak on this Demand for Grant. Those hon. Members who want
to lay their speeches, they can lay it on the Table. It will be treated as part of the proceedings.

SHRI ADHALRAO PATIL SHIVAJIRAO (SHIRUR): Mr. Chairman, Sir, I thank you for giving me an opportunity to participate in the discussion on
Demand for Grant of the Ministry of Environment and Forests for the year 2014-15.

Protection and preservation of environment is a pressing issue. Every person, every organisation and institution has an obligation and duty to protect
it. This is our cardinal Dharma.

Mr. Chairman, Sir, industry is the backbone of economic development of India. During the past three to four years, due to economic slowdown,

stagnant policy scenario and other factors, industrial growth of our country has declined. In the recent Union Budget the Government has proposed
steps to attract foreign investment in various sectors including industry. I am sure, under the able guidance of the hon. Minister of Environment and
Forests under the leadership of Shri Narendra Modi ji, he would be able to achieve the goals set for the future.

Mr. Chairman, Sir, I wish to draw the attention of the hon. Minister of Environment and Forests towards some of the issues which require urgent action on
the part of Government of India. We have a stable Government at the centre now and hence the MNCs as also the Indian industries are expecting good and
positive support from the Government. I wish to submit here that the Maharashtra Industrial Development Corporation in Chakan and Ranjangaon areas of
Maharashtra, which are in my constituency, projects worth Rs. 18,000 crore are in the pipeline. Lands have not only been acquired for the projects in
notified industrial areas but also MoUs have been signed with Government of Maharashtra. As per information available from the Government and the
Department of Industry, an additional Rs. 10,000 crore worth of projects are expected to be set up in the Vidarbha region in Maharashtra. However, in
Qctober, 2013, the Ministry of Environment and Forests, Government of Maharashtra issued a Memorandum stating that environment clearance is required
for all the units having construction area of more than 20,000 square meters as per the EIA Notification 2006 under Category A and B of Schedule to the
Notification. This notification is applicable to the projects mentioned and activities mentioned in 8(a) and 8(b) relating to building and construction projects
and township and area development projects respectively. A careful reading of activity 8(a) and 8(b) shows that the intent and purpose of this provision is
related to the Construction project or Township Development and not to raising a structure just to house a manufacturing plant. This is very important.
Merely the fact that the plant has a covered area of 20,000 square meters could not or cannot render it liable to be brought within the ambit of activity 8(a)
or 8(b) and consequently liable to seek clearance under the EIA notification.

Since there was resentment amongst the investors, the Member-Secretary, Maharashtra Pollution Control Board, Mumbai had sought clarification
from the Ministry of Environment and Forests, Government of India vide letter dated 26 April, 2013 and subseguent letter dated 20 February, 2014 to
the effect that industry related construction activity should not be treated as a construction work having built up covered area under EC guidelines.

However, even after a lapse of more than one year the matter has not been clarified by the Ministry of Environment and Forests as yet and as a
result of which there are 15 projects which have been forcefully kept on hold having a proposed investment of Rs. 16,000 crore. Further delay in the
praject will impact revenue generation of the State and Central Government and will adversely affect employment generation and may hamper



investor-friendly image of India. I apprehend that such a delay may also result in the withdrawal or diversion of foreign investment to the tune of Rs.
10,000 crore. Keeping in view the importance of the matter, I urge upon the Government to look into the matter seriously and clarify the matter

urgently giving it top priority.

I would like to raise another important issue. The hon. Minister of Environment and Forests knows about the tradition of bullock cart race, especially
in the Pune district.

15.00 hrs.

We have a tradition of BailGada Sharyat (bullock cart race) for more than 300 years. The race has historical and cultural importance in the life of
farmers in the State of Maharashtra. The day of race falls during the religious period when the gods of the villages are worshipped and Jatra (fair) is
organised for celebrations. People from all castes and religion participate in them. Such fairs are an important feature of rural India and in a way,
they define our identity and tradition.

However, the Government of India issued a Notification under Section 22 of the Prevention of Cruelty to Animals Act, 1960 which provides that no
person shall train or exhibit any animal specified therein, namely, bears, monkeys, tigers, panthers, lions and bulls. The Act, as it stands, does not
per se disallow bullock cart race. The confusion, however, arose due to the inadequate understanding of the Central Government Notification dated
11.07.2011 banning animals used for exhibition. The Notification applied only to non-castrated bulls (sand) used for exhibition. It did not apply to
castrated bullocks. The State of Maharashtra mistakenly banned castrated bullocks as well. Furthermore, bullocks are not used for exhibition and
entertainment. They are essentially domesticated animals. They do not fall under the purview of the Notification.

On my efforts, the State Government did recognize this mistake and issued a corrigendum stating that castrated bullocks are not covered under the
Notification and all these issues came up for consideration before various courts.

Subsequently, the focal issue of conducting bullock cart races was urged in the Mumbai High Court, Punjab and Haryana High Courts and also the
Supreme Court. The entire issue is mired in legal technicalities relating to the inherent intent of the aforesaid Act of 1960.

The farmers in the entire State of Maharashtra are extremely distressed seeing the turn which this case has taken. People feel that they are being
deprived of celebrations of their festival and cultural heritage.

I appeal to the hon. Minister to look into this issue to ensure equitable balance between the provisions of the Act of 1960 and the genuine
aspirations of the people to celebrate their cultural and religious festivals. This is possible through an amendment to the Act or legislation,
corrigendum and other appropriate orders. This would ensure protection of animals as well as the age-old traditions.

I thank you once again, Mr. Chairman, Sir for allowing me to express my views on this important issue.

15.04 hrs (Dr. Ratna De (Nag) in the Chair)

*SHRI RAHUL RAMESH SHEWALE (MUMBAI SOUTH CENTRAL): The Bombay Natural History Society (BNHS) is a 131 years old non-
government organisation engaged in conservation of nature. We have been working on the conservation of Vultures in the country for many years.
Vultures were very common in our country till a couple of decades ago and were estimated to be close to 40 million (4 crore) during 1980s. Their
population crashed in mid nineties and by the year 2000, we had already lost 95% of the population of vultures in the country. By 2007, 99.9% of the
main species had already gone! The studies carried out in India and Pakistan revealed that most of the wultures died of visceral gout, which
happened due to kidney failure. The visceral gout in vultures was caused by the use of the non-steroidal anti-inflammatory drug (NSAID), diclofenac,
which is given to cattle in inflammation and pain. The vultures get exposed to diclofenac when they feed on the carcass of an animal, which had died
within 72 hours of being treated with diclofenac. We carried out safety testing of the drug meloxicam, which is also an out of patent, non-steroidal
anti-inflammatory drug, on vultures at our Vulture Conservation Breeding Centre (VCBC) at Pinjore, Haryana in collaboration with the Indian
Veterinary Research Institute (IVRI) and found it to be safe for vultures thereby offering a viable alternative.

We lobbied with Government of India and succeeded in getting a ban on the use of diclofenac as a veterinary drug in August 2006. The final
gazette notification was issued in August 2008. We have been trying to promote the use of meloxicam as the main non-steroidal anti-inflammatory
drug of preference in veterinary sector as it is the only drug, which has been tested and has been found safe for vultures. But the misuse of human
diclofenac for cattle treatment prevails in the country and through our advocacy and awareness work amongst veterinarians, para- veterinarians,
farmers, local communities, we are trying to reduce this misuse.

Our annual budget for four Vulture Conservation Breeding Centre in Pinjore, Haryana; Rajabhatkhawa, West Bengal; Rani Forest, Assam and
Bhopal, Madhya Pradesh is nearly 5 crores. At these centres, we run the breeding programme for three critically endangered species of vultures i.e.
White-backed Vultures, Long-billed Vultures and Slender-billed Vultures. The breeding programme is a success in India and the number of chicks is
increasing every year but the cost incurred on their feeding has also increased. The running cost of these centres are also increasing annual with the
rise in maintenance, electricity and water costs and staff payment. We require laboratories, which are completely equipped to carry out health
checkups and carrying out research on vultures.

The following is the table on our requirements:

Money spent (annual total | Money required
2013-14 - running costs | (annual total over

only, with no urgently each of coming 5
required expansion) years)



Breeding Centres (4) Rs. 3 crores Rs. 5 crores

Advocacy, Awareness Rs. 2 crore Rs. 4 crores.
& 'Vulture Safe Zones'

Safety-testing of Zero Rs. 3 crores
harmful drugs and monitoring
of drug use (partially to be
led by IVRI)

Total Amount Rs. crores Rs. 12 crores.

Despite the ban on veterinary diclofenac, the following serious concerns remain and have been agreed by multiple partners of the 'Saving
Asia's Vultures from Extinction' www.save-vultures.org including BHHS, Indian Veterinary Research Institute and international scientists, so having a
very sound scientific basis:

Maintain and support the existing vulture conservation-breeding programme in India.

Major efforts urgently needed in India to address the immediate and increasing gap in funding for vulture conservation which now
jeopardizes the programme.

Promation and expansion of network and approach of 'Vulture Safe Zones' across South Asia.

An effective system of regulation of veterinary drugs, based upon safety testing on vultures (protocol already agreed for India) initiated
and underway for painkillers (NSAIDs) already in and entering veterinary practice.

An immediate ban of diclofenac manufactured for human medicine in vials or ampoules large than 3 ml.

Veterinary licenses to be withdrawn for two drugs — ketoprofen and aceclofenac — based on the good existing evidence that they are
unsafe for vultures.

Prepare for first soft releases of captive bred vultures into Vulture Safe Zones by 2016.

For saving vultures from extinction in India, we need a combination of a strong and successful breeding programme that is already led by
BNHS in the centres and will supply birds for release back to the wild, along with advocacy and awareness work at national and regional levels. We
will need to strengthen our capacity by adding more people to work at these breeding centres along with better facilities for research. Along with the
breeding programme, we need to have a much stronger and more effective advocacy and awareness programme including developing a network of
'Vulture Safe Zones' across the country. In this zones, there are remaining wild breeding populations of wultures that are still vulnerable to the
misuse of human diclofenac and other emerging harmful drugs. For reaching out at the community level like farmers and veterinarians, para-
veterinarians we need resource materials to engage with them. A team of people working in these areas has to be appointed for wiping out the use
of harmful NSADIS for cattle treatment, biologists who would monitor the wild birds along with the forest department and a network of volunteers
who would ensure the continuity of the project for vulture conservation.

We have added the latest reports of our work across the country and hope that some funding can be worked out from the government in
vulture conservation as a lack of resources currently threatens the success of the efforts so far, which are currently dependent on a mixture of
independent external grants and support.

We would reguire Rs. 12 crores in total for the breeding programmes, increase advocacy and awareness work so as to release birds in the
wild in the future as wells as save the populations in the wild along with the safety-testing project as well.

*ADV. NARENDRA KESHAV SAWAIKAR (SOUTH GOA): Undoubtedly the environment has a significant role in the development of the human
kind and same is the vise-versa. Considering, the issues like pollution raised at various levels, the MOEF has an important role to play. However, 1
would like to draw the attention of the Government and more particularly the MOEF to the issues related to smaller but important state like Goa.
With the total land mass of 3702 sq. km the tiny coastal state of Goa is left with hardly 362 sqg. km for its development to be more precise of the
total land mass, 40% is agricultural land, 38% is forest, 6% under CRZ and around 2% is for roads and infrastructure.

In this backdrop, the notification issued by MOEF whereby major part of the state has been sought to be identified as ecologically sensitive
area will amount to curbing the commercial and mining related activities.

The notification that is based on Kasturirangan Report on Western Ghats Conservation, if implemented, will prove to be a death knell to the
economy and livelihood of the people in the state. I would urge upon the Hon'ble Minister to have a re-look at the said notification. Even our Chief
Minister had personally called upon the Minister and requested to reconsider the said notification.

Environment and development has to go hand in hand. One cannot be at the cost of other.



As it is for last two years the Goan economy had suffered due to the ban on the mining activity, almost 17% of the state income is from
mining industry. In the last 7 to 8 years, the Union Government has earned around Rs. 30,000 to Rs.40,000 crore through income tax and export duty
on the ore from the state of Goa. Considering this, the notification based on the Kasturirangan Report would stop not only the mining activity but
also other development activities in the area. Again, it would be in the interest of the state that the buffer zone is maintained at 1 km.

I would also like to draw the attention, of Hon'ble Minister to the areas which have been notified under Wild Life Preservation Act. In my state
there are areas in Dhanbadora, Sanguem, Taluka, etc. where even the Panchayat body is not able to construct or repair its own office in view of the
provision of Wild Life Act. Therefore, the Environment Minister has to reconsider the applicability of these provisions to some of the parts in the State
of Goa and also by redefining the limits.

The traditional carpenters in Goa are facing a problem since the Forest Department do not issue the business license by citing the decision of the Hon'ble
Supreme Court. The issue also need a serious consideration, as the traditional carpenters should be allowed to carry out their own business to earn their
livelihood and also protect their old age tradition of carpentry. I would also urge upon the Ministry to take a appropriate step to find the solution to this
issue.

The traditional fisherman reside on coats of the ship or the river banks. In my constituency from Vasco to Taltona in Kankon taluka is a coastal
line. At many places the fisherman community have been residing on the coastal line for generations together. However, the CRZ regulations many
times prove to be hindrance in the construction and/or repair of the houses thereby making it difficult for them to lead a peaceful life. Further, the
developmental activities also suffer because of the said regulations. In view of the same, I urge upon the Ministry to seriously consider the amending
the CRZ regulations.

I support the demand for grants.

*SHRI THANGSO BAITE (OUTER MANIPUR): I am representing Out Manipur Parliamentary Constituency in the State of Manipur which is 90%
of the geographical area of Manipur with all hilly areas comprising of 90% tribal population and 20% of the general population of the state.

I raise objection as the fund allocated for environment & forest is found to be inadequate that indicates that there is no more scope for new
projects or plans that can be taken up. The improvement of our environment is mainly dependent on the balance system of fauna and flora.
Afforestation and preservation/conservation is a must for improvement of environment & forest. In this regard, I would like to point out also that the
majority of the budget allocations are mainly focusing on training, research, institutional and administrative activities. No emphasis has been given
for intensification of forest management i.e., no special measure for protection of existing forest, rivers, lakes and wild life, etc. There is no provision
for recruitment of forests guards, procurement of fire protection equipments and manpower for wild welfare schemes like appointment of wardens
and caretaker for wildlife of national reserve forest areas and wildlife sanctuaries, etc. For instance, in my state of Manipur, unless proper steps are
taken on time, all the precious plants and wild life's are about to extinct.

It is also to mention that the present budget is silent in respect of planning of any other options to replace Jhuming cultivation of Tribal people
in the hill areas whose livelihood of about 80% depends on Jhum cultivation. The Jhum cultivation is one of the greatest hurdles for conservation of
environment and forest in the Hill areas where Tribal people inhabits over and above, 90% of rural population depends on firewood in their kitchen
which is also a big problem for conservation and afforestation. No necessary options to that effect like introduction LPG to the rural area and Biogas
plants etc. which will be the most effective means is also not indicated or mentioned in the budget.

It is however, to say that the present budget for forest and environment have allocated Rs.373.19 crore in plan under state and union territory
for National Afforestation Program (National Mission for a Green India). Besides that, there is also a provision for the states of North Eastern area,
pravided Rs.135.55 crore under plan which is a newly innovated scheme with special focus on the development of forests and environment in the
North Eastern region which is a unique and right direction for the improvement of forest & environment.

In summing up, the derogatory global warming and climatic changes and its cause may be attributed to many factors like increase in rate of
global Carbon emission, deforestation, etc.. India being one of the responsible country in respect of size of population, land, industrial status, etc.
needs proper planning to contain such derogatory climatic changes of India and the world. In spite of that, no proper allocation in the budget has
been made. Therefore, the Hon'ble Minister is requested to look into it again.

*SHRI V. ELUMALAI (ARANI): I wholeheartedly thank the Hon'ble Chief Minister of Tamil Nadu and Leader of the AIADMK AMMA for the great

privilege she has showered on me to participate in the Demands for Grants of the Environmental Ministry in the 16" Lok Sabha's first Budget
session. I also thank the people of my Arani Constituency for the confidence they have reposed on my Party Leader and the Party by electing me to



deliberate in this temple of democracy.

The Vision of the Ministry is "Conservation of environment and natural resources for the present and future generations in a manner consistent with
the aspirations of the country for growth and development.”

The Mission is "To Plan, promote, coordinate and oversee the implementation of environmental and forestry programmes in order to protect the
environment and maintain a balance between conservation and development activities.”

The survival and well-being of any country depends on sustainable social and economic progress that satisfies the needs and aspiration of the present
generation without compromising the interest of future generations.

There is a decline in environmental quality which has been evidenced by increasing population, loss of vegetal cover and biological diversity,
excessive concentrations of harmful chemicals in the ambient atmosphere and in food chains, growing risks of environment accidents and threats to
life support systems.

Environment includes water, air and land and the inter-relationship which exists among and between water, air and land, and human being, other
living creatures, plants, micro-organism and property; Environmental pollutant means any solid, liquid or gaseous substance present in such
concentration as may be, or tend to be, injurious to environment.

Environmental conservation is an integral part of the socio-economic development but due to population explosion and increasing
industrialization, a serious challenge has been posed to the preservation of our terrestrial and aquatic ecosystems. Conservation and enhancement
of life support systems like land, water, forests and biodiversity are important for ecological balance.

Environmental preservation would encompass the entire ecological footprint of human activity and would include increasing forest cover,
protection of wetlands, conserving groundwater and rivers and other water bodies, protection of the coastal zones and fragile ecosystems,
conservation of the zoological and botanical diversity of the State, protection of soil and other natural formations from abuse on account of human
activity, efficient recycling of solid waste ensuring minimal impact on the environment, minimizing atmospheric pollution.

The main drive behind climate change is the increasing amount of carbon dioxide in the atmosphere. Everyone is aware that the level of
carbon dioxide has risen by a third due to burning fossil fuels, farming practices, such as ploughing and deforestation, industrialization, etc.

Warming oceans will expand, raising seal levels round the world. Some 50 million people a year already have to deal with flooding caused by
storm surges. We have already cut down more than half the forests that existed after the last ice age.

If car numbers keep increasing at the present rate, there will be more than a billion on road by 2025. Today, motor vehicles put out 900 million
tonnes of carbon dioxide a year — about 15 per cent of our total output. More vehicles will mean more global warming. But in the modern era, more
vehicles cannot be avoided. But we can go in for pollution free vehicles, like electrically operated and solar energy vehicles.

Environmental pollution is something we just don't pay much attention because we are living with it and speak about it every moment.
Actually, we are behaving like the frog which doesn't realize that the pot of water it is sitting in is slowly getting hotter. And by the time the frog
realizes it is too hot to be sitting in, the boiling water kills it. There are many health effects of environmental pollution that cause serious diseases in
human beings. The health effects of air pollution alone can cause more than 100 diseases and allergies in human beings. Every part of our body is
being poisoned by the effects of pollution every second as we breathe and yet, we seem to take no notice of it.

In order to strengthen environmental consciousness and to sensitize the students about environment related issues National Green State with
Ministry of Environmental and Forests (MoEF) support a programme.

The main objectives of the programme was to involve students in environment related action based programmes such as tree planting,
awareness rallies, vermi composting, enviro-expo, enviro competitions, anti plastic campaign, cultural programmes, nature camps and celebration of
at least six green days in their surroundings for this one. This should be a continuous one and more funds should be allotted for this Scheme.

The awareness programme about the ill effects of burning of tyres, plastics and other toxic materials is not sufficient. Carry bags made of
Polythene are used extensively throughout the nook and corner of the country as they are convenient to use and throw. They are disposed in three
ways. One is throwing in the dust bin which is consumed by animals. Second is burning them. Third one is reusing them for preparing household
utensils in the kitchen.

It has nowadays become common that many hospitals (big or small), medical clinics generate tons of bio-medical waste. Collecting, receiving,
storing, transporting, treating, disposing and / or any other form of handling of them is a big problem. It is the duty of the occupier of an institution
generating biomedical waste to take all steps to ensure that the waste is handled without any adverse effect to human health and environment. But
is it being done? Not at all is the answer we receive.

Though we are having many programmes for the prevention, control and abatement of water and air pollution, they are not implemented fully
in letter and spirit.

Environment Day is celebrated every year on June 5 to raise global awareness to take positive environmental action to protect nature and the
planet Earth. The Hon'ble Chief Minister AMMA has implemented for the first time in India rain water harvesting about 10 years back in Tamil Nadu
and it is yielding very good results till date in these hard days when rain is failing.

The centre should devote more time, energy and time to study the problems in each part of the country at micro level. This requires allotment
of more fund for this ministry. In my Arani Constituency much could be done by the Central Government by taking special efforts to clear the pending
files in this ministry. I am sure the new Government will consider my suggestion seriously.



I would like to conclude by quoting the World Environment Day Anthem
Earth Anthem

our cosmic oasis, cosmic blue pearl

the most beautiful planet in the universe

all the continents and the oceans of the world

united we stand as flora and fauna

united we stand as species of one earth

black, brown, white different colours

we are humans, the earth is our home.

Our cosmic oasis, cosmic blue pearl

the most beautiful planet in the universe
all the people and the nations of the world
all for one and one for all

united we unfurl the blue marble flag
black, brown, white, different colours

we are humans, the earth is our home.

In India World Environmental Day theme for 2015 is One World One Environment Day. Let us prepare to follow that concept.
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* Speech was laid on the Table

*SHRI GAURAV GOGOI (KALIABOR): The presidential address on 9th June outlined the vision of the current BJP government in India. Millions
of people across the country listened as the President spoke about building 100 smart cities, cleaning the river Ganga and placing one IIT and one
IIM in every state. The address ignored a vital population of our country-our wildlife. Traditionally the Ministry of Environment and Forests has been
the guardian of our wildlife and forests. Its mandate has been to protect our wildlife and scrutinize those industrial projects which forget their
environmental commitment. In the past, we have often seen the Ministry of Environment stand by its ecological objectives while it negotiated with
the Ministry of Commerce and Industry. Today under the new BIP government both the ministries seems to be speaking in unison. Since the first day
the revamped Ministry of Environment and Climate Change has announced that its primary focus will be to ensure the industrial projects will be fast-
tracked and companies are given their environmental clearance without any delay. Missing from the Minister's vision are his initiatives to protect and
preserve our national inheritance-majestic tiger of Corbett, the beautiful lion of Gir or the royal Rhinoceros of Kaziranga. This leaves our wildlife



unprotected and allows the illegal trade in animal products to grow into a thriving domestic industry.

In Assam, the one-horned rhinoceros is both a pride for its society and for India. Lakhs of people visit Kaziranga Natural Park every year, contributing
to the region's economy and livelihood of the local youth. To see a rhino from up close is almost a privilege because you feel as if you are being
transported back into the time of dinosaurs. The view takes your breath away and even a million pictures cannot capture the essence of the
experience. In Assam, the rhinos were nearly extinct at one time because of rampant poaching. In 1970s, the population of the one-horned rhinos in
India used to be below 100, but conservationists worked hard to bring the population to its current number of 2544 as per the census in 2013.

But the evil eye of the global traders in illegal wildlife products has once again set upon the horn of the rhino. Since 2008, more than 120 rhinos have
been hunted by a new breed of poachers who have started to use AK-47 machine guns instead of a single .303 bore rifle. Experts say that the rise in
the illegal trade is due to the spurt in the price of rhino horn in countries such as China and Vietnam. In the latter, a gram of rhino horn powder can
be sold for anywhere between Rs.6560 to Rs.16,500. In Vietnam rhino horn power is key ingredient for traditional medicine, party drugs, local
aphrodisiac or as a luxury gift item. Rhino horn has become one of the lucrative commodities in the world and some now described it as lucrative as
cocaine.

Back-breaking poverty and unemployment force the local youth living around Kaziranga become an unwilling party of this trade. Encouraged to risk
danger, they are given sophisticated weapons to kill a rhino instantly and cut off its born with a saw within 15 minutes and escape before the local
forest guard arrive. Once sold to middle-men and smugglers, the horn travels from Assam to Myanmar via Nagaland and then onwards to Vietnam,

While the state government has given shoot-on-sight orders to its forest guards and amended the Wildlife Protection Act of 1972 to enable lifetime
imprisonment of poachers, more efforts are required to find sustainable solutions towards local unemployment.

This is a global problem. The fate of the Kaziranga rhino is also shared by its counterparts in Nepal and South Africa. In South Africa, in 2012 more
than 600 rhinoceros have been killed. The recent spurt in rhino killings has prompted the national Ministry of Environment to take strong measures to
protect its rhino population which has decreased from 65000 rhinos in the 1970s to around 5000 rhinos today.

Similarly, smuggling in rhino horn has escalated in Assam over the past two years. It is feared that we have only seen the beginning of a very
dangers trend and there is a strong change that Kaziranga Natural Park may lose its UNESCO World Heritage Status and thereby lose its eminence
amongst international tourists and wildlife enthusiasts. This will negatively impact tourism which is an important source of revenue for the state and
employment for local youth.

Some experts believe that a rise in poaching can also lead to a rise in ethnic insurgency because rhino horn trade can be an important source of
revenue for the local insurgent groups. The use of AK-47s reinforces the belief that the modern rhino killer is no longer a stealthy poacher but more
likely to be a heavily armed mercenary. The smugglers involved in the rhino horn trade are likely to pose a threat to the other species of animals
found in Northeast India-such as the Tiger, Hoolock, Gibbon, Sambhar dear and Himalayan Sloth bear.

Engaging this menace in my opinion will require three key approaches — intelligence, prosecution and community. The Central Government should
set up a rhino protection intelligence unit in Delhi and in Guwahati. The role of the intelligence unit will be to coordinate with the departments of
local administration, forest and police in different states of northeast India. The intelligence officials should track all crime related to rhino poaching
and maintain a database of all regular offenders. Armed with this information the intelligence unit should track and arrest the key smugglers who are
involved in this syndicate. Helping the intelligence unit should be a team of wildlife public prosecutors who are specially trained on these cases and
are given the task of prosecuting all arrested poachers or smugglers.

Critical in the investigation of poachers will be the role of the local community around the Kaziranga Park. Often these villages provide
logistical support to the poachers out of economic need. It is important that the Central Government works in tandem with the state government and
bring employment-focused externally aided projects to the region. These projects could focus on tackling the annual floods or the lack of small and
micro industries which result in leading a young person to resign to the life of a poacher.

The Presidential Address envisioned 50 tourism circuits in the country. Being a UNESCO World Heritage Site and one of the most bio-diverse
regions in the world, Kaziranga Natural Park has the potential to become the equivalent of the globally renowned safaris of Africa. As the budget
session approaches in July, the Ministry of Environment and Climate Change will have the opportunity to address its misplaced priorities towards
industry and truly display its commitment to our environment and to our wildlife. It is up-to the parliamentarians to act as a watchdog for our four
legged fellow inhabitants.

*SHRI RAJEEV SATAV (HINGOLI): The environmental resources should be utilized for the betterment of mankind but it should never be
exploited for satisfaction of human greed. Mahatma Gandhi had said, the world has enough, for everyone's need, but not for everyone's greed. We
can all partake of the bounty of nature. However, exploitation of nature is a crime.

Traditionally, the humans are emotionally attached to the environment especially in India and this can be proved from the various traditions
and cultural activities of Indian society. The universe is a fine example of balance; it is balance that has maintained the solar system in the Milky
Way galaxy and there has to be billions of solar systems in the entire universe. Entire solar system depends upon the balance of the gravitational
force and likewise the entire earth depends upon the balance of the eco-system. Environmental issue cannot be confined to a region or a country but
it has to be a global issue. The global framework of environmental sustainability has to be accepted and adopted, if at all we want to give a better
future to the coming generations. The word "growth" has no limit but the word "sustainability" teaches us to limit out desire and aspirations of
rampant and unmindful ambition of growth. Growth is good if it is harmonious with the environmental concerns and it is evil if it ignores the kind of
care and affection the environment deserves.

There are many environmental issues in India. Air pollution, water pollution, garbage, and pollution of the natural environment are all



challenges for India. According to data collection and environment assessment studies of World Bank experts, between 1995 through 2010, India has
made one of the fastest progress in the world, in addressing its environmental issues and improving its environmental quality. Still, India has a long
way to go to reach environmental quality similar to those enjoyed in developed economies. Pollution remains a major challenge and opportunity for
India. Environmental issues are one of the primary causes of disease, health issues and long term livelihood impact for India.

Yajnavalkya Smriti, a historic Indian text on statecraft and jurisprudence, suggested to have been written before 5t century AD, prohibited
the cutting of trees and prescribed punishment for such acts. Kautalya's Arthashastra, written in Mauryan period, emphasized the need for forest
administration. Ashoka went further, and his Pillar Edicts expressed his view about the welfare of environment and biodiversity.

In 1985, Indian government created the Ministry of Environment and Forests. This ministry is the central administrative organization in India
for regulating and ensuring environmental protection. And in present day, this ministry holds global aspiration and hope for the future generation.

I am greatest advocate of growth and development but at the same time, I caution myself and the country from neglecting the major
environmental issues in the name of growth. I would like to lay a few of the major environmental concerns that we need to think about before
designing any developmental program.

In India, air pollution rate is one of the highest in the world making it one of the most dangerous place to live with roughly 2.2 million people
each and every year dying as a direct result of air pollution.

One of the things, most unfortunate thing is that 75% of households in India use wood as the number one fuel — in turn resulting in a death
rate of about half a million people a year and serious illnesses for millions more including lung cancer, lung infections and chronic obstructive
pulmonary disease.

The main contributor of air pollution is the transport system. This stems primarily from the use of older diesel engines which kick out on
average 170 times more sulfur than modern engines. As a consequence of this, the asthma rate for children in some of the larger cities is now at
50% and is rising fast.

A rapid rise in the use of aerosols in India over the last decade has, according to scientists, been dramatically changing the Indian climate as
well as having a not unnoticeable effect on the rest of the world. A substance known as CTC which is a strong ozone depleting substance is still
widely used in India as a solvent and is actually banned in most other countries.

Power plant emissions of sulfur dioxide — an atmospheric pollutant with both health and climate impacts — have increased across India in
recent years, according to a new analysis of data from a NASA satellite.

The analysis of data captured by an instrument on NASA's Aura satellite found that emissions of sulfur dioxide from Indian power plants have
increased by more than 60 per cent between 2005 and 2012, according to new research led by Zifeng Lu of Argonne National Laboratory in Lemont,
Ill. The study was published online Dec. 5, 2013 in the journal 'Environmental Science & Technology'.

India surpassed the United States in 2010 to become the world's second largest emitter of sulfur dioxide, after China, according to emission
estimates previously published by LU and Scientists from universities and the U.S. Environmental Protection Agency. That same research showed
that about half of India's emissions come from the coal-fired power sector.

While atmospheric sulfur dioxide is produced in nature primarily by volcanoes, humans emit it to the atmosphere from the combustion of fuels
with significant amounts of sulfur-containing impurities and from the smelting of metals such as copper and nickel. The gas contributes to the
formation of acid rain and in high concentrations can cause respiratory problems. It's also a precursor for one type of suspended particles, sulfate
aerosols, which can affect the microphysical and optical properties of clouds, an effect that remains difficult to measure and a large cause of
uncertainty in climate models.

India's Central Pollution Control Board noted in a 2012 report that the national mean concentration of sulfur dioxide has declined from 2001-
2010, an estimate based on data from 361 ground-based monitoring stations. However, most of the stations are located in urban areas, where
regulations have indeed reduced pollution locally. Only about 70 stations in India collect measurements in the industrial areas near the source of
power plant emissions.

"It's an issue of monitoring locations”, Lu said. "We should know air quality not only in populated cities, but also in industrial areas, where
coal-fired powered plants truly dominate national sulfur dioxide emissions. On the one hand, local residents are still influenced by these emissions;
on the other hand, long-lifetime, sulfur-containing air pollutants such as sulfate can be transported long distances to affect public health and the
environment at a regional scale.”

The scientists' look at India's sulfur dioxide emissions came two years after researchers developed a method to observe power plant
emissions using measurements captured by an instrument on NASA's Aura satellite, lunched in 2004. The Ozone Monitoring Instrument (OMI)
measures ozone and other key air quality components including sulfur dioxide and nitrogen dioxide, and collects data over the same locations at the
same local time daily. OMI is a contribution of the Netherlands's Agency for Aerospace Programs in collaborations with the Finnish Meteorological
Institute to the Aura mission.

With the eight-year record of repeat measurements, the researchers averaged measurements of sulfur from 65 power plants in 23 regions.
Over time, a pattern emerged that allowed scientists to distinguish relatively constant power plant emissions from the more variable background
concentrations of sulfur dioxide.

Researchers used OMI measurements and the same technique in a 2011 study to show that average sulfur dioxide emissions from large U.S.
coal-fired power plants fell by nearly half from 2005-2007 to 2008-2010. In that study, three-year averages were needed to confidently tease out
power plant emissions from variable background concentrations. However, India's lower latitude provides more favourable satellite observing



conditions, allowing scientists to track the emissions year by year.

Results from the satellite analysis are in line with results of a ground-based inventory, which shows a 71 per cent emission increase from
2005-2012. Lu and colleagues developed the ground-based inventory for previous work that used power plant — and unit-level information to
calculate nitrogen oxide emissions. The researchers adapted the technique for application to sulfur dioxide emissions, and considered factors from
boiler size to coal type to emission control technology.

"This paper confirms that a technique shown to work in the United States can be applied for other countries where emissions [from ground-
based measurements] are not well known," said co-author Nickolay Krotkov of NASA's Goddard Space Flight Center in Greenbelt, Md.

The research was sponsored by NASA as part of the Air Quality Applied Sciences Team (AQAST) Program.

Emission of Sulfur Dioxide needs to be monitored and maintained and alternate source of power generation should be explored and used so
that emission of sulfur dioxide can be contained to minimal level.

Perhaps the largest of the environmental issues in India facing the people of India is inadequate or lack of access to vital fresh water
resources. As India's industries get bigger so will the amount of water they require and the amounts are already beginning to spiral. As an example,
the Coca Cola factory which was accused for years of messing up an entire eco-system. By simply diverting all the water to their factory, millions of
people went without. Such companies are also accused of causing huge droughts and contamination to a massive area by exploiting an excessive
amount of ground water and then replacing it with toxic discharge. Of course, Coca Cola is a big famous company and that is why this came to news,
but I have no doubt that there are a million examples of similar things happening all over India. Years of exploitation and extraction of groundwater
in India has caused the national water table to suddenly and very dramatically drop. Considering that 85% of rural drinking water and 55% of urban
water comes from underground sources, this seems to me a very urgent problem as literally hundreds of millions of people could be left without
water.

The rivers are on the front line of pollution in India. Millions of people depend on them for their livelihoods but they are slowly being polluted
and destroyed by sewage, chemicals and other agricultural and industrial waste. These are some of the most polluted rivers in the world but little
seems to be done to stem the incessant destruction.

I have already touched on the massive problem of waste disposal but I intend to go into it more here. It seems that some areas are simply fed
up with the lack of Government intervention and are using their initiatives. As an example, I use some of the towns and villages in Kerala who are
seeing a return to the old paper bags from plastic ones.

As I am sure you know, plastic isn't in any urgency to degrade but the people of India don't seem to recognize this as they throw every
unwanted item onto the floor wherever they are. Of course, the victims of this environmental issue in India are the future generations and the
animals. The holy cows that are so integral to Indian life are slowly being killed from the huge amount of plastic bags they consume that eventually
rap around their insides.

India is witnessing a rising demand for forest-based products. This is causing deforestation and encroachment into forest protected areas,
which leads to a severe loss of natural resources.

It is estimated that total industrial round wood consumption in India could exceed 70 million m3 per year by the end of the decade (350,000
large shipping containers), while domestic supply would fall short of this figure by an estimated 14 million m?3.

As the nation will have to depend heavily on imports to meet this growing demand, there is fear that this could result in loss of high
conservation value forests and biodiversity elsewhere.

India is a big edible oil consumer. In fact, it is one of the three largest importers of palm oil in the world, along with EU and China. Of these
imports, 95% come from Indonesia and Malaysia, causing negative social and environmental consequences in these exporting countries.

Conversion of natural forests for cultivating oil palm is a major threat to biodiversity and livelihoods in the tropics. Most of the Island rainforest
on the Indonesian island of Sumatra has already been lost, largely because of the clearance for oil palm and pulp wood plantations.

With the global demand for palm oil expected to increase from 28 million tonnes at present to about 50 million tonnes in 2030, there are very
serious concerns that this will happen at the expense of biologically and economically important forests.

Present cities such as Mumbai and Bengaluru are vulnerable to floods and water logging during monsoon; Delhi located in earthquake zone 1V;
Chennai and Puducherry (Pondicherry) for Cyclone. At the time of developing the present cities (Delhi, Mumbai, Chennai, Bengaluru and Kolkata) the
concept of Urban Risk Reduction was not part of planning. As the Government plans to build new cities on the concepts of Smart Cities, I request
Government, members of Disaster Management and Climate Change Communities to share insights and views on the following.

In the envisaged plan of building new cities, which are the critical sectors that the Government need to address for promoting Urban Risk
reduction (URR) and Climate Change Adaptation (CCA)?

Please share international and national examples, wherein the concepts of URR and CCA have been mainstreamed while developing new and
modernizing existing cities?

When I talk about the problems, I should also talk about the solutions and the specific areas where the Government should focus. I have found
that there are five areas where the government should concentrate to tackle climate and advance food security issues:

Promote good agricultural practices to increase income.



Implement adaptation methods that reduce loss risk from extreme weather events.

Incorporate a whole-farm integrated crop management approach.

Support research, development and adoption of new varieties.

Expand capacity in remote weather stations, disease modeling and index insurance systems.
Major climate change risks can be broadly categorized into three parts:

Risk 1: Increased riverside, coastal, and urban flooding leading to widespread damage to infrastructure, livelihoods, and settlements. The first
risk is driven by extreme precipitation, damaging cyclone, and sea level rise. Government can reduce their constituents' exposure to this risk through
effective land use planning and selective relocation of at-risk populations, among others. Government can also exert efforts to reduce the
vulnerability of lifeline infrastructure and services, such as water, energy, waste management, food, biomass, mobility, local ecosystems, and
telecommunications. Another thing they can look at is the construction of monitoring and early warning systems, as well as measures to identify
areas exposed to these risks, help vulnerable areas and households to adapt or cope, and diversify livelihoods.

Risk 2: Increased heat-related deaths. The second risk includes warning trends and extreme temperature. Government can look into heat
health warning systems. Government can also strengthen urban planning in order to reduce heat islands, or areas which are much hotter than their
neighbors. They can improve what has already been built, and develop sustainable cities, explore new work practices to avoid heat stress among
outdoor workers, as well.

Risk 3: Increased drought-related water and food shortage, causing malnutrition. The third risk is driven by warming trends, extreme
temperature, and drying trends. Government can focus on disaster preparedness, which includes early-warning systems and local coping strategies.
Government can also go into adaptive/integrated water resource management, strengthen water infrastructure and reservoir development.
Government can diversify water sources as well, and consider reusing water and using water more efficiently by improving agricultural practices and
managing irrigation, among others.

At the end, I would like to say that there are many more environmental issues and problems than what I have outlined but my basic intention
is to aware the Government from being negligent of all those issues. Natural resources are extinguishable and most of them are irreversible process,
utmost care needs to be taken before designing any plan for development. The world is presently at the verge of war on natural resources and in
India also various states are at war on water issues. Timely steps in the process of environmental sustainability may in practical sense portray India
as the real leader of the world.

*SHRI R. PARTHIPAN (THENI): I want to share additional information regarding the efforts taken in respect of the following roads proposal.

Kamarajapuram to Kilavan Kovil road (connecting Theni District and Virudhunagar District via shortest route)

Manoothu to 9™ Mile road (giving easy and shortest economical access to the BPL poor people to the estates daily for their
labour/physical/ manpower work)

The District Theni Forest Officer in his letter C.No.D2/11718/2002 dated: 30.07.03 addressed to the Principal Chief Conservator of Forests has
submitted that "It has been agreed to form the following two new roads through forest area" after having joint inspection with the officials of
Rural Development on 02.12.2002 and 03.12.2002.

Kamarajapuram to Kilavan kovil road
Manoothu to 9t Mile road

Further it is known that, the user agency (DRDA, Theni) has submitted proposals for diversion of forest land for formation of above said two
roads under Forest Conservation Act,1980.



It is also known that Hon. Minister for Forest & PWD has reviewed the stages of these road proposals during the review meeting held at the
Collectorate, Theni on 07.06.2003. Further it is also known that the Hon. Minister has instructed the officers of DRDA to furnish the compensatory
land details and list of trees involved in the project area to the Forest Department to forward the road proposal to the Government.

The District Collector, Theni has requested in his letter No. 1392/2001/D9 dated: 17.07.2003 to grant permission to enter into Forest area to
carryout the survey work to list out the number of trees involved in the above two proposed roads. In the same letter, the DFO has requested the
PCCF to give instruction to permit the DRDA staff and allied team to enter into Megamalai R.L. area to carry out the survey work.

The District Collector, Theni in his letter No. 10858/03/M4 dated: 22.09.03 has furnished the details of compensatory lands to the DFO, Theni for
the above said two road proposals. The PCCF in his letter No. TS4/70793/02 dated: 22.09.13 has directed the DFO to accord permission for the
officials to enter into forest area to list out the number of trees.

Accordingly the DFO, Theni has given permission vide his letter No. 11718/2002/D2 dated: 06.11.2003 to enter into the forest area to do survey
work to list out the number of trees involved in the formation of the above said two roads.

Inspite of the process and all efforts taken till date the above said two important roads could not be carried out for public use. I request that the
all the further official process by the concerned departments may be ordered to be resumed and expedited until the government permission is
accorded to lay the above said two roads for public use.

The second road (Manoothu to 9t Mile road) if constructed early will definitely fulfill the long felt need of hundreds of Below Poverty Line public
who are daily going to the estates via the existing foot path of this 9t Mile road for their daily livelihood works.

If the first road is constructed early (Kamarajapuram to Kilavan Kovil road) it will fulfill the long felt need of more than one lakh people from both
the Theni and Virudhunagar districts who expect shortest route for their frequent travel between the two districts economically.

In Tamil Nadu, Theni district has High Ways (RR), Bodinayakkanur Section for the construction of Road from T. Mettupatty to
Shathakulathumettu. T. Mettupatty to Shathakulathumettu road is an important road in Theni district, branching km. 10/6 from Uthamapalayam-
Thevaram-Bodinayakkanur road. In this road, km 0/0-5/6 is an important stretch. Other district roads maintained in Bodi Highways. The balance
stretch from km 5/6-11/0 lies in forest boundary. The existing cart track road is very narrow and it is found very difficult for traffic. Further, this road
connects Kerala state by only 11 km from main SH road. If this road is formed the costly products of cardamom coffee, tea, pepper and rubber are
easily conveyed by road for marketing.

Hence, I request the Hon. Prime Minister to grant sanction for carrying out this road work by the concerned forest department to fulfill the
expectations and essential every day requirement of huge number of people in both the districts.
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*SHRI SHIVKUMAR UDASI (HAVERI): In just over a decade, India's major rivers have been desecrated. Urban filth and industrial pollution
are scientific causes, but what drives them is personal greed and administrative indifference. Environmentalists believe that apart from industrial
pollution and sewage, the increase in number of slaughterhouses, dhboi ghats, crematoria and slums are the major sources of pollution in these
rivers. Every year, religious idols are immersed in rivers which lose a little more of their life as they are choked yet again.

Ganga Action Plan has now spread to 167 towns in 20 states and includes 38 rivers. India's solution to its river pollution does not depend on
money. What matters is the integrity of those in the business of implementation and the swiftness and conscientiousness of the National River
Conservation Plan (NRCP).

Forests are being chopped down at the staggering rate of 1.3 million hectares a year, every river is choked with rubbish, greedy cities are
gobbling up precious agricultural land. The world's worst air pollution problem could be the wood-smoke inhaled by poor rural women while cooking.
Air pollution is a major cause of tuberculosis and respiratory ailments in our metro cities.

India's urban population is today the fourth largest in the world. By the end of the century it will be the largest. The face of urban India is
rapidly changing. Hill stations are dying everywhere. With tourists pouring in, forests have been destroyed and water crises are common. Thousands
of workers die every year because of occupational diseases.

If a dam is going to bring power to the cities, even though it may uproot a million tribals, the story of India's environment is one of the cities
bleeding the country for their own benefit. Yes, there have been Government afforestation programmes but the trees planted-eucalyptus, pine, teak-
all serve the needs of urban industry.



The very same process of commercializing the forst resource base that led to massive deforestation is also behind a forestation today.
Population is not India' major problem, it is land management. Given proper use of land resources, the country could feed well over three times its
current population.

If the country has enormous problems, it also has enormous potential. One solution could be involving the landless in afforstation. Through the
use of tanks- 'a technology as old as the Ramayana'- India could store a quarter of its rainfall and occupy only 3 per cent of the land area.

Small earthen dams for water harvesting are both, ecologically sound and economically profitable.

Women, the quiet, always taken-for-granted beasts of burden, most affected by the destruction of biomass. Women in rural areas spend up to
10 hours daily fetching fuel, fodder and water.

Even if education has not reached the poor, awareness has witnessed the Chpko and Appiko movements where tribals and mainly women,
hugged their trees to prevent them being felled. They no longer want cash compensation for being displaced by dams and mines-they want land for
land. Environmental activism has already stopped two dams-Silent Valley in Kerala and Bedthi in Karnataka.

Ministry of E&F should propose to declare Kappatagudda protected zone for conservation of rare medicinal plants and aromatic plants.
Government of India should ask for proposal in this regard from the Government of Karnataka. Kappatagudda which is situated in myParliamentary
constituency is known as an abode of medicinal plants for thousands of years. An action plan should be chalked out to protect the forest areas from
illegal mining and protect rare medicinal plants. I urge the Hon. Minister to review the decision to include Kappatagudda as a protected zone, taking
into consideration the genuine concerns of the people of Gadag district and a Committee is appointed to elicit the opinion and suggestions of various
political parties, agricultural fora and other citizen organizations.

I would suggest increase in the budgetary allocation to the Ministry of E&F on the basis of implementation of policies and programmes relating
to conservation of the country's natural resources including its lakes and rivers, its biodiversity, forests and wildlife, ensuring the welfare of animals,
and the prevention and abatement of pollution.

*SHRI T.G. VENKATESH BABU (CHEENAI NORTH): India has a rich tradition of environmental activities. Yajnavalkya Smriti an ancient text
written before 5th century AD, Kautalya's Arthashastra and Ashoka's Pillar edicts speak volumes on environment and biodiversity. Even British rulers
were conscious of environmental and biological issues and enacted laws to protect them. India amended its Constitution in 1976 that the State shall
protect, improve and safeguard the environment, the forests and wildlife.

India has enacted Prevention and Control Water Pollution Act in 1974, Forest Conservation Act in 1980, Prevention and Control of Air Pollution Act
in 1981, Environment Protection Act in 1986 after the Bhopal gas tragedy and Noise Pollution, Regulation & Control Rules in 2000. The creation of
Ministry of Environment and Forests in 1985 had its effects. Despite these laws, the environmental quality was fast deteriorating from 1947 to 1990.

Starting from 1990, there is significant drop-in air pollution and increase in forest cover. This may be due to stringent conditions imposed by
the Environment Ministry. But these conditions work against the clearance of major projects impairing development. Hence a way out has to be
found to balance the developmental activity with the environmental safeguard.

The major sources of pollution to India include the rampant burning of fuel wood and biomass as the primary source of energy, lack of organized
garbage and waste removal services, lack of sewage treatment operations, lack of flood control and monsoon water drainage system, diversion of
wastes into rivers, highly polluting old public transport and high emission plants built between 1950 and 1980.

The present environmental issues that India faces are air pollution, poor management of waste, growing water scarcity, falling round water
tables, water pollution, deforestation, biodiversity loss and land/soil degradation.

Untreated sewage is the real problem. According to World Health Organization (WHO) study, out of India's 3119 cities only 8 have full sewage
treatment facility and 209 have partial treatment facility. 100 cities dump untreated sewage directly into Ganges River. India generates 29,000
million litres per day but has a treatment capacity of a mere 6,000 million litres per day.

Fuel wood, biomass burning and vehicle emission are major sources of air pollution. India happens to be the largest consumer of fuel wood.
These are also contributing to greenhouse emission which in turn contributes to climate change. We are the 3rd largest emitter of carbon dioxide
after China and U.S.A. We have seen some improvements in air pollution after Prevention and Control of Air Pollution Act was passed in 1981.

Indian cities alone generate more than 100 million tons of solid waste in a year. Though Supreme Court has directed in 2000 all cities to
implement a comprehensive waste management programme of waste segregation and recycling. It is estimated now that nearly 40% of waste
remains uncollected. A recent study found that about half of India's medical waste is improperly disposed of.

Over 20 years, India has reversed the deforestation trend. A 2010 study of Food and Agriculture Organization (FAQ) ranks India among 10
countries with the largest forest area coverage in the world. From 1990 to 2000, FAO finds India to be the 5th largest gainer in forest coverage and
the 3rd between 2000 and 2010.

How the Government is going to solve these enormous problems is to be debated comprehensively before arriving at any solution. From Save
Ganga the Government's focus should move to save India. If the cleansing of Ganga Project succeeds, it can be extended to other Indian rivers also.

There are diametrically opposite view points on the use of GM crops. The Monsonto financed researches are favouring the GM crops, but other
independent researches are against them. The experience of Indian farmers is hollow. The Parliamentary Standing Committee and the Environmental
Ministry have spelt moratorium on the use of GM crops and foods. In the event of the above, this Government should come out with a comprehensive
plan on GM Crops and foods without affecting the seeds right of our farmers and without degrading the soil.



Construction of major dams and mining activities are major irritants in the past since the problems of displaced tribal people are not properly
handled. The Government has forcibly taken over the lands belonging to tribals and leasing or selling out those lands to corporate giants. The
proposed land Acquisition Bill should balance between these two extremes of development and protection of displaced people.

The radiation affects of huge nuclear projects and the impending catastrophe lurking under them will have devilish effect on environment.
When the developed countries are increasingly abandoning the nuclear projects and pushing to renewable energy as an alternate energy, we are
vigorously pursuing the nuclear energy. In this respect, the states cushioning the nuclear projects with all its attendant risks, should be provided
with full power generated instead of sharing with other states who oppose them.

*SHRI M. MURLI MOHAN (RAJAHMUNDRY) : My greetings to the House. My hearty wishes to the chairman. I thank our leader Shri Nara
Chandra Babu Naidu for giving me an opportunity to be here in this holy Parliament to express my views. There are members from various regions of
this country speaking different languages. Those members whose mother tongue is Hindi are speaking in Hindi. Our Tamil brothers are speaking in
Tamil. Similarly, members are speaking in Kannada and Malayalam. In the same line, this is my attempt to speak in Telugu. Sri Krishna Deva Raya
praised Telugu as best amongst languages of the country. This is my attempt to speak Telugu in the Parliament.

Apart from mankind, there are animals, wild animals, water animals, birds and insects in this universe. God provided adequate resources for the
sustenance of all these creatures. We have natural forests, minerals, fertile lands perennial rivers like Krishna, Godavari, Ganga, Yamuna, and
Cauvery. We have efficient farmers to carry on agriculture. We have efficient labour force. In this sacred country where righteousness is practised
everywhere, we have a unique feature of having uniform climate. Birds migrate from various countries like Nigeria to our country. These birds breed
in our country during summers and go back to their countries with off springs after six months. In this holy land we are not utlising our resources
properly, instead we are polluting our environment. We have rich mineral wealth to meet needs of our future generations. But we are using modern
machinery like procliners to extract those minerals and they are being exported to other countries. There is a justification to such activities where
there are no industries or labour force. But when we have good number of industries and adequate labour force, it is not a wise move to export our
raw material to other countries. Instead, if we set up industries and provide jobs to our unutilised labour force, we can manufacture finished goods
and export them to other countries. This will generate more revenue in the form of taxes. We are losing such opportunities.

*English translation of the speech originally delivered in Telugu.

Similarly, we have healthy forest cover. We breathe oxygen and release carbon dioxide. These forests are absorbing carbon dioxide and provide
oxygen for us. Instead of being grateful, we are indulging in indiscriminate deforestation. There are many incidents where big trees are being cut for
firewood. During summers, due to various reasons there are forest fires, which are destroying our forests. This is damaging our environment and
resulting in pollution. We need to control such incidents.

Rains were there in all four seasons. And there were predictable rains. Rains were on time. But due to pollution, we do not know when we are going
to have rains. Now this is third week of July, and there are no proper rains yet. Farmers are not in a position to carry on with agriculture. Farmers
are drawing ground water to meet agricultural needs, but due to heavy rains or cyclone, farmers are facing losses. It is our responsibility to conserve
rain water. These rain waters are flowing into rivers to further flow into sea. In this context our leader Chandra Babu Naidu said "Slow down those
flowing waters and preserve whatever is available". As a result, more check dams were built. In residential areas, rain water harvesting systems
were in place, to store every drop of water. By doing so, ground water levels can be replenished. As long as he was Chief Minister all these
initiatives were implemented properly. But for the last ten years due to negligence, water levels has depleted.



Once upon a time, in Hyderabad we used to find water by boring 100-200ft, but now we don't get water even after boring 1500-2000 ft. To improve
this situation we should harvest rain water efficiently and should not let rain water flow into sea. Today we have many industries, we need industries
but industrial pollution should be controlled. This pollution is at life threatening levels. We should reduce these pollution levels. Similarly vehicular
pollution is another challenge. There are large number of vehicles in our country which is resulting is pollution.

We should control pollution. Now, this is plastic era. Earlier, we used to get paper bags to carry our groceries but now we are using polythene
bags. These polythene bags do not decompose even after 15 years. These bags are clogging sewage drains and agricultural canals, resulting in
floods.

Now-a-days, we are getting rains in the form of cyclones and storms. These circumstances should change. We are seeing alarming levels of carbon
dioxide. In such a scenario, we may have to ask our children to carry oxygen cylinders and masks along with schools bags, which are already heavy.

We need to protect our children. I stated some problems I would also like to suggest some solutions. Instead of using pesticides and
insecticides, we should use organic manure. There should be promotion of social forests. In every village and in every town, plantation should be
encouraged. Every home should have at least four trees. In any office or school premises there should be trees. We should take responsibility to
protect trees.

Now-a-days, people are using private cars for travel. Steps should be taken to promote car pooling. Students should be encouraged to use
school buses. By doing so, we can reduce pollution. Similarly, in power generation instead of thermal power we should promote Hydro-electricity and
Solar power. Our Prime Minister had set an example in Gujarat by promoting solar power which contributed in the development of the state.

I request that my suggestions may be considered for addressing these issues. I thank you for giving me this opportunity.

HON. CHAIRPERSON : Hon. Member Shri Murli Mohan, please give the rest of your solutions to the Minister concerned.
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Madam, it is not because of our heritage and culture but because our future depends on it; our future depends on its preservation. A quick overview
of the Demands for Grants of the Ministry reveals that the total Budget for the entire nation's mountains, forests, rivers, environment and climate is
a mere Rs.2043 crore and that says it all. Plus, there is an additional sum of Rs.557 crore for natural river conservation and that says it all. Clearly,
the Ministry is not being given the due importance that it needs to be given and recognised.

The fund earmarked for forests and environment has come down by 30 per cent. Considering the broad goal that the Ministry wants to increase the
forest cover, it is ironical that this has already come down by 30 per cent. Other factors like climate change is given just Rs.23 crore; for the Project
Tiger and Project Elephant, it is just Rs.291 crore; bio-diversity and rural livelihood conservation gets a mere Rs.15 crore for the nation. This is very
important because the people who live around the forests can either destroy the forests or protect the forests. So, this is very important. Of course,
the Grant-in-Aid has increased and we are very happy about that.

We, as a nation, need to take this far more seriously. We need to give a lot of importance to the environment, and we need to think big about the
small things. It may be too late to make significant changes. Yet, I believe, it is opportune time to draw attention to the inadequacies and point out
towards corrective actions. I hope this will be received well by my fellow Parliamentarians not only because it is my maiden speech but also because



the hon. Finance Minister has insightfully cited that this Budget is directional in nature. Let us through this discussion find out what that right
direction is.

Firstly, I would like to point out that environment protection and development are not mutually exclusive. We build barrages and dams, without fish
ladders and fish passes. We collect CAMPA funds without using them for long periods of time. We build highways and railways through forests,
without giving safe passage and safe crossings to elephants and other wild animals.

Secondly, the development of forest and wildlife can itself be revenue generating. Hilsa fish and Pulasa fish in Rajahmundry are extraordinary fishes.
They are Indian Salmon. They are migratory. They live in the sea and go upstream in the rivers of Ganges, Godavari and Mahanadi. These fishes
cannot jump over barrages; we need fish passes. Farakka dam does not have effective fish barrage. I am sure, all my Bengali friends will agree with
me, cutting across party lines because this is fast becoming extinct. We have put satellites in space but we have not been able to build effective fish
ladders. So also Pulasa fish, a great culinary delight in Andhra Pradesh. It used to be very expensive, about Rs.300 a kg. Now, it is about Rs.3,000 a
kg. and fast becoming extinct. While the Salmon industry in the West is a muilti-billion dollar industry thriving and the revenue generated actually
protects its habitat, the rivers and the streams. Definitely, Madam, we are doing something wrong in our policy. We need to change the direction.

About sandalwood trees, we have the Australian variety, Indian variety, Indonesian variety and the Malaysian variety. The only persons who are
benefiting from this are the smugglers and the poachers. The State Governments are not getting sufficient revenues. 1t is the Indian variety that has
maximum fragrance and oil. In Australia, thousands and thousands of hectares of Indian sandalwood trees being grown, and thriving. It is a great
industry but in India, we don't have that. Definitely we are doing something wrong with our policy. It needs to be changed and we need a new
direction. We have many such examples.

Red Sanders trees are grown in Telangana and Rayalaseema. This is the most expensive wood in the world — Rs.3,000 per kg. There are many such
examples but the great Indian bustard is another story, which is in Rayalaseema and Telangana.

There are many examples — the mangroves, the coral reefs, and the Western Ghats. But more importantly, the Prime Minister Modi Jji at the National
Ayurveda Summit pointed out the importance of Ayurvedic drugs. Lord Ram to save Laxman sent Hanuman to Dronegiri hills; and then, he was asked
to fetch Sanjivani. He could not find Sanjivani. So, he got the whole mountain. But let us hope that Hanuman does not find himself searching for
Dronogiri hill himself, lest that it be drowned in a Polavaram-like dam. I think, development and environment protection need not conflict. We can
easily achieve both.

In Telangana , we have 33 per cent forest cover. Our Chief Minister, Shri K. Chandrasekhar Rao has specially emphasised on it. We have taken
up very many projects in environment protection, bio-diversity and forest cover; and greening of Telangana has been the primary initiative.

I would like to point out that recently, we had sightings of almost many extinct animals and birds. Great Indian bustard is one of them. The
other one, the last week, an extinct snake called Coulber Bholanati was discovered on the outskirts of Hyderabad.

In Osmania University and Hyderabad University campuses, many extinct species and new species are being discovered even today. We need funds
for this purpose.

Then, the share of Telangana in CAMPA funds of about Rs. 1,100 is lying with the Government of India. I would request the hon. Minister to release
this fund to Telangana as soon as possible.

The Adivasis are the most knowledgeable and the most ecologically aware people. Their culture is very advanced, they do not have any bad words in
their language. There is no theft and there is no begging in their culture. They treat their children as gentle as they treat all the other life forms. I
think we need to protect them. On the one side we are talking about environment protection, but on the other side we are talking about projects
that can potentially drown the migratory fish, Adivasis and the forests. Human greed has no limit, they say. But let us have human compassion. Yes,
I am talking about Polavaram Dam. I think we can design a new dam without damaging the environment too much. I hope this is the new direction
which the Finance Minister has been talking about.

*SHRI THOTA NARASIMHAM (KAKINADA): Our age-old philosophy reveals that we consider Nature as "Mother Earth". We have been striving
hard to maintain balance between the Mother Nature and the Community as a whole.

"The India State of Forest Report 2013" assessed that the total forest and tree cover of the country is 78.92 million hectare which is 24.01%
of the geographical area of the country. As compared to the assessment of 2011, there is an increase of 5871 sq km in the forest cover of the
country. There is need to enhance the forest cover in the Country by making Afforestation as the 'People's Movement.'

Gujarat has great coastline. Just like Gujarat, residuary Andhra Pradesh state is also bestowed with longest coastline. After the division of the
State, our Andhra Pradesh is striving hard for its existence. I request all the help and support from the Union Government, especially from the
Ministry of Environment, Forest and Climate Change in this regard. I request the problems pertaining to the coastline eco-system in our State and its
implications on the environment and the people at large have to be studied and attended immediately.

The Ministry of Environment and Forests has undergone a nomenclature change. It has been renamed as "The Ministry of Environment, Forest
and Climate Change." It indicates the government's acknowledgement of the serious challenge that climate change poses. Climate change is not an
addition to the ministry's portfolio, however the focus has largely been on international negotiations. With climate change being made one of the
three focus areas of the ministry, the government has made it clear that it considers climate change to be an issue with domestic implications as
well. Hon'ble Prime Minister Shri Narendra Modiji and Shri Prakash Javadekar, new minister for environment, forest and climate change, taking over
the charge has promised to ensure "fast environment clearances". The clearance process will be "faster”, "transparent” and hassle free. A new



system for online submission of applications for environmental clearances has also been launched. Shri Javadekar announced that the new system
for online submission of applications for environmental clearances launched was fully operational. No applications would be entertained for

clearances through any route except for online method from 15t July, 2014. This step was an indication of promoting transparency in governance and
better functioning of the Ministry.

But what about online submission of complaints against pollution? Hon'ble Minister also said that there shall be a maximum time limit for the
entire approval process, with stage wise timelines and promised continuous efforts to bring down the timelines for each stage. But what about the
time limit to resolve complaints against polluting industries?

The three Ministries of Environment, Labour and Industry, individually and collectively are concerned about better environment for industry,
industrial-friendly labour laws and prosperity of industry, so that industrialists can concentrate on production in the “interest of gross domestic
product (GDP)".

At the same time the ministry has to show concern about people's complaints, about air pollution, contamination of river, surface and
groundwater, contamination of soil and agricultural production and its effect on people's health and life.

The NDA government's priority should be speedy environment clearance for the industries and should also be for environment protection.

The industrial development should not lead us to loss of livelihood, land acquisition, displacement, irreversible damage to environment and
permanent loss of natural resources figures. The new government's firm commitment to create conducive environment for investors should not be at
the social and environmental cost.

The Economic Survey presented in Parliament says that the global climate community faces a deadline for reaching an agreement in 2015,
bringing in more than 190 countries to pledge emission cuts for the post 2020 period. It is important that future agreements should take into account
developing countries' concerns and requirements fully. The issue of how developed and developing countries will be treated in these global pacts is
the most crucial aspect.

New Climate deals must ensure that developing countries are granted the required 'carbon space and development space”. Governments are
currently working on two new agreements on climate change and sustainable development.

The survey notes that Human-induced Greenhouse gas (GHG) emissions are growing and are chiefly responsible for climate change. The world

is not on track for limiting increase in global average temperature to below 2°C, above pre-industrial levels, GHG emissions grew on average 2.2 per
cent per year between 2000 and 2010, compared to 1.3 per cent per year between 1970 and 2000.

As far as India is concerned, India's per capita carbon emissions increased from 0.8 metric ton to 1.7 metric tons in 2010, well below the
world average of 4.9 metric tons in 2010.

World Health Organisation (WHO) Report, released in May, noted that 13 of the 20 worst polluted cities across the world are in India. Air
pollution has also emerged as the fifth largest killer in the country.

50 per cent of Indian cities are critically polluted. The level of particles with a diameter of less than 10 microns (PM10), which go deep inside
the lungs, is 1.5 times above the national standard.

13 of the world's 20 worst polluted cities are in India.
Air pollution is the fifth largest killer in India between 2011 and 2030.
A person dies every four minutes in a road accident, while almost every minute an accident happens in India.

Indian cities are bursting at the seams with cars, two-wheelers and a large number of diesel-powered vehicles emitting toxic fumes. At the
same time, the share of public transport, walking and cycling is drastically declining. Worsening air pollution has also exacted a significant toll on the
country's economy.

In addition to the outdoor air pollution, rural areas in India have been facing problem of indoor air pollution because of conventional way of
cooking food with fuel wood or dung cakes. Easy and cheap availability of fuel wood or dung cakes is one of the reasons for increasing indoor air
pollution in rural areas Women and children are the worst victims of this indoor air pollution. Serious health complications have been developing,
especially in the women and children who stays at home most of the time in a day. This can be avoided by ensuring the availability of LPG or bio-
gas/gober gas plants in rural areas. Hence, government has to take immediate measures in this direction for the benefit of the rural people.
Awareness has to be spread among the rural masses about the health hazards due to usage of fuel wood or dung cake and at the same time they
have to be educated about the necessity of usage of LPG or Bio-gas/gober gas.

My suggestions to curb this menace are:

1. Implement national clean air action plan to ensure that all cities meet clean air standards by 2020-21. Strengthen air quality monitoring
systems in all states and issue daily air quality alerts with health advisory for people to take precaution.

2. Introduce stringent emission standards. To begin with, enforce Bharat Stage (BS) IV emission standards across the country. Cars should
meet BS-V standards by 2016 and the country should leapfrog to BS-VI by 2020-21. Only BS-VI norms can effectively curb diesel emissions,
which WHO classifies as class one carcinogen for its strong association with lung cancer. Restrict the number of diesel cars and SUVs using
fiscal measures like additional excise duty. India cannot afford to motorise based on technologies that are nine to 14 years behind those
used in Europe.
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Implement favourable taxation polity for promoting clean fuels like CNG. Only an effective differential between CNG and diesel prices can
incentivize CNG. Encourage advanced clean vehicle technologies like electric vehicles with fiscal incentives.

4. Increase Central funding substantially to scale up affordable modes of public transport system in cities. Use reform-based funding to
integrate these systems and to install safe and well-designed walking and cycling infrastructure and paratransit systems. At least 80 per
cent of daily travel trips in cities must be met by public transport by 2020-21. Reform Central taxes and state road taxes to eliminate
burden on public transport and recover the revenue loss by imposing higher taxes on cars. Create a dedicated urban transport fund.
Promote urban design that allows people to live closer to jobs, education, recreation and other services.

5. Restrict use of personal vehicles. City authorities must eliminate free parking, organize and limit parking and charge parking fees to recover
the cost of valuable public land and environmental impact.

6. The market share of two-strokes in India is about 6 per cent of the total two-wheelers sales. But 70 per cent of all petrol three wheelers
are powered by two stroke engines in the country, which is a concern. Some cities in India have restricted registration of two stroke three
wheelers. Ban these two-stroke vehicles in the country.

WHO estimate on air pollution shows Indian cities are death traps.

Analysis of database indicates that all 124 Indian cities assessed exceed the WHO guideline for particulate matter levels; Delhi, Patna exceeds
safe level prescribed by WHO by 15 times.

The latest urban air quality database released by WHO reconfirms what we already know — that most Indian cities are becoming death traps
because of very high air pollution levels. India appears among the group of countries with highest particulate matter (PM) levels. Also, its cities have
highest level of PM10 and PM25 (particles with diameter of 10 microns and 2.5) when compared to other cities.

The database shows Pakistan has the highest PM2.5 level of 101 microgram/cubic metre (Aug/cum).

The PM10 and PM 2.5 database released by WHO contains data of 124 Indian cities. Analysis of this database indicates that all Indian cities
exceed the WHO guideline of 20 Aug/cum for PM10, in case of PM2.5 except one city (Pathanamthitta in Kerala is at the WHO guideline limit of 10),
all exceed the WHO guideline of 10 Aug/cum.

The PM2.5 levels are worst in Delhi and Patna, exceeding the WHO guideline by about 15 times, followed by Gwalior, Raipur, Ahmedabad,
Lucknow and Ferozabad, all exceeding the safe levels by 9 to 14 times. Cities such as Kanpur, Amritsar, Ludhiana, Allahabad, Agra, Jodhpur,
Dehradun and Chandrapur closely follow the above mentioned hot spots.

76 of 150 major rivers in India are polluted. The BIJP-led NDA government has said it is serious about cleaning the Ganga. 500 million litres of
industrial discharge from 764 units flows into the Ganga every day. 7,322 million litres of sewage from cities goes untreated into the Ganga every
day.

A welcome step in this direction is a ministry is created to work focusly on this issue. It must know that every river in India is like the Ganga.
Every river is either dying or already dead. This is because cities take water from them and return sewage, and industries discharge effluents into
them. 80% of water supplied to households is returned as wastewater.

The river-cleaning model has as yet depended on building sewage treatment plants. This strategy is inadequate. Nearly 84% of Varanasi city
is without the sewage network. So is 71% of Allahabad. Engineers will tell the government that they will build the network. This is a pipe dream.
Even as they deal with the backlog, there is more that needs to be built or repaired. Cities do not even have funds to run sewage treatment plants.

My suggestions are:

Make ecological flow mandatory in all stretches of the river In upper stretches, where the requirement is for critical ecological functions as well as
societal needs, it should be mandated at 50 per cent for the lean season and 30 per cent for other seasons. In urbanized stretches, it will be
mandated based on the quantum of wastewater released into the river and calculated using a factor of 10 for dilution.

Accept that urban areas cannot build conventional sewage networks at a required pace. So intercept sewage in open drains and take it to treatment
plants. Ensure that all new developments treat sewage locally using decentralized systems.

Ensure treated effluent is reused or discharged directly into rivers for dilution.

Go for affordable water and sanitation solutions. Today, the Centre provides subsidy for building and running sewage treatment plants. Cities do not
provide water and sanitation for all. They get expensive water from farther away, losing some of it in distribution. This is not practical. Cities must
reduce water use, pay for water and invest in sewage treatment that is affordable. Central funds must subsidise only those systems that provide for
all, not some.

Design a garbage disposal system to segregate waste and make a resource out of it.

Learn that controlling industrial pollution demands effective enforcement of laws and appropriate technologies for small-scale industries. The Central
Pollution Control Board estimates that 500 million litres of industrial discharge flows into the Ganga every day. Crackdown on non-compliance and
incentivize pollution-control technologies.

Recognized lack of sanitation is a national shame. Implement the current programme with obsession. Make this the national mission that counts.

Ecology is important than economy. Environment should not be neglected at the cost of industrial growth. Both have to be go parallel. Infact,



higher importance has to be given to environment rather than industrial growth. Restrictions need to be imposed to maintain harmonious balance of
environment and sustained development side by side.

Industrial lobby portrays green clearances as impediments to growth. But facts speak otherwise. The government had planned to increase the
country's thermal power capacity by 78,700 MW during the 11t Five Year Plan that ended in 2012, but only 53,000 MW was installed. This is when
the Union Ministry of Environment and Forests (MoEF) cleared plants of 217,794 MW. The 12th Plan, ending 2017, promises another 88,000 MW to

cater to the future demand. While the target can be met without further clearances, Ministry of Environment and Forests has cleared an additional
36,000 MW since April, 2012.

Similar is the case with coal. India's current production of coal is 557.7 million tonns per annum (MTPA). By 2017 coal demand will rise to

980.50 MT, which can be met by realizing the 589 MTPA potential of mines cleared during the 11" Plan period. Yet MoEF has cleared additional 67
projects with capacity of 216 MTPA since 2012.

The fact is that very few projects get rejected on environmental grounds. In fact, projects are cleared with full knowledge that the
government has little capacity to monitor whether developers are complying with environment clearance conditions. This allows developers to
pollute. Protests against such projects make clearances contentious. This affects industries. Clearly, the current system is not working. The new
government must reform and strengthen the environment management system and green clearances to safeguard people's concerns.

Consolidate all green clearances, be it related to environment, forests, wildlife or coastal zone, so that decisions can be taken understanding the
overall impact of projects.

Instead of several regulators, set up an independent body to grant all green clearances. The body should be given enough power and resources to do
proper assessment and impose fines and sanctions. It must be transparent and accountable and encourage public participation in green clearances.

State pollution control boards (SPCBs), the country's largest environment regulators, monitor projects for compliance under environmental laws.
MoEF should utilize the resources of SPCBs to monitor compliance with clearances conditions.

The government must provide resources, build capacity and reform institutions for better implementation of regulations. It must urgently strengthen
SPCBs as they are the regulators on the ground.

All information related to green clearances should be put in the public domain. The process of public hearings must be strengthened and made more
transparent.

Government shall give licenses to only those industries which allot certain amount of budget in their initial investment for treating waste and for
increasing tree cover in and around the upcoming industry.

"Polluter Must Pay" is the latest concept. It means those industries which are responsible for polluting the environment must pay the damage
charges.

India is suffering from acute energy poverty. Per capita electricity consumption of the country is one of the lowest in the world with 778 kilo
watt-hour (kWh) per year against the global average of 2,600 kWh per year. About 306 million people, mostly those in rural areas, do not have
access to electricity. Worse, 818 million people depend on traditional biomass for cooking. In 2013, India ranked 136th on the human development
index of UNDP.

Clearly, energy access issues need to be urgently addressed. While doing so, India needs to be cautious as it is vulnerable to climate change
impacts. At present, coal-based power generation is the largest source of carbon emissions in the country. These emissions will increase
significantly if the growing number of coal-fired power stations are not checked.

The country's dependency on hydro carbon-based fuel is also increasing by the year. All present, it meets 30% of the primary energy requirement
through imports. The new government must strike a balance between energy security and its impact on health and climate.

Cess on Coal has to be enhanced, which can be used for cross subsidization, for clean energy and renewable energy.

The government must achieve the goals of Rural Electrification Policy and provide at least one unit of electricity per day to every rural
household by 2019. Renewable energy-based mini-grids have emerged as the solution for energy access. They must be promoted through effective
policy and financial mechanisms. The government must also provide clean cooking fuel in rural India through LPG cylinders, piped biogas or improved
cook stoves.

India needs to hamess the full potential of renewable sources. The government must frame policies so that the share of renewable energy

increases from marginal to mainstream in the total energy mix. The 12t" Plan allocates Rs.10,94,938 crore for the energy sector; of which 3 per cent
is for renewable energy. They should increase it to 25 per cent.

According to the Ministry of Power, about 25,000 MW can be saved through efficient use of energy. This can also help reduce the demand-
supply gap by minimal investment. The new government should ensure that energy efficiency is embedded in all kind of energy uses.

Current energy policies are fragmented and handled by five separate ministries. The government must consolidate these policies and bring
coherence among ministries by instituting an umbrella organisation that will have a holistic view of India's energy mix model.

Even renewable energy can be detrimental to the environment if adequate measures are not taken. The new government must ensure that
the environment is protected.



With these words I conclude my speech.

*SHRI ALOK SANJAR (BHOPAL): In our times, it was widely recognized that the economic and social development depends on the protection of
the environment and reduction of human impact on the eco-system. Problems such as water and air pollution, generation of solid and hazardous
waste, soil degradation, deforestation and loss of biodiversity has become a very contentious issue. Finding a balance between economic, social
development and environmental protection is the key to future development.

Hon. Prime Minister by renaming the Ministry as the Ministry of Environment, Forests and Climate Change has given guideline as to how the future
development of India should take place.

As I represent Bhopal constituency, I would like to highlight a few points relating to my constituency. Bhapal city is also known as the city of lakes.
There are numerous lakes in and around the city. Prominent among them are the two lakhs which are popularly known as the Upper lake and the
Lower lake. The Upper lake of Bhopal is the lifeline of the city and is a part of the Bhoj Wetland system. Bhoj Wetland is thousand year old multiple
use water body. The lake has been facing various problems like reduction in storage capacity, in flow of sewage and waste water and encroachment
of catchment area. The encroachment of catchment area by unscrupulous builders has prompted the National Green Tribunal to direct stopping of all
construction activities within 300 meters of the full tank area. I would request the Ministry to grant sanction for the second phase of Bhoj Wetland
development project for conservation of the Bhoj Wetland. The Ministry has already taken up a programme for identification and conservation of 62
urban lakes. It is a welcome step. I will further request the Ministry to take up a project for satellite mapping of all urban lakes in a time bound
manner and declare them as protected areas.

The Indian Institute of Forest Management, Bhopal is an institute of national importance. I would request the Ministry to enhance the scope of study
of this institute by including natural resource management within the scope of study and research.

ADV. JOICE GEORGE (IDUKKI): Madam, I thank you for giving me this opportunity to speak today. This is my maiden attempt to address this
august House.

I would like to endorse the need to conserve nature, environment, ecology and also the need to have a sustainable development. But at the same
time, I am constrained to share my concern over the so-called conservation initiatives taken at the instance of certain NGOs who are receiving funds
from foreign funding agencies, that too without the involvement and participation of the people and without taking them into confidence. This will be
a counter productive effort on the part of the Government to have this kind of conservation activities without the participation of the people.

Now, for example, the Government is proceeding with the conservation of Western Ghats on the basis of certain reports procured by some
NGOs through Western Ghats Ecology Expert Panel headed by Prof. Madhav Gadgil and the high level Working Group appointed by the Ministry of
Environment and Forests headed by Dr. K. Kasturirangan.

Madam, in the year 2006, the Government of India approached the World Heritage Committee for inspecting 39 sites in the Western Ghats to
include them in the List of Natural World Heritage Sites. The World Heritage Committee rejected their application thrice and ultimately in the year
2009, they have adjourned the consideration of this proposal stating that for want of a scientifically gathered data and a regulatory regime on the
basis of such a data.

But thereafter, the Government of India has appointed the Western Ghats Ecology Expert Panel. The unfortunate thing is that this panel has
been appointed by the then Minister of Environment and Forests at a Conclave of NGOs campaigning for the conservation of Western Ghats at
Kothagiri in Nilgiris. Their mandate was to have a study of the Western Ghats ecological issues with the participation and involvement of the people
through a comprehensive consultative process. But unfortunately, this Western Ghats Ecology Expert Panel did not venture for such a consultative

process. Thereafter, they submitted a Report. The most interesting thing is, this Committee was appointed on 4 March, 2010. On 6" January,
2011, IUCN, a non-governmental organization campaigning for the conservation of Western Ghats have written a letter to the Ministry of
Environment and Forests asking for their suggestions for the protection existing dams in the Western Ghats and also their suggestion regarding
existing plantations, the pesticides used there and so many other things.

In the report submitted on 315t August, 2011, the Western Ghats Ecology Expert Panel, in categorical terms, agreed or acceded to the
demands of the IUCN, an international agency, and submitted a report for the purpose of satisfying the World Heritage Committee for the purpose of
including these 39 sites on the list of World Heritage Natural Sites. That report, I would say, is a tutored one, it is a tailored-made one for the
purpose of satisfying the World Heritage Committee for the purpose of obtaining this world heritage tag.

On the basis of widespread agitation against the proposals of the WGEEP, the Government has appointed a High Level Working Group headed by Dr.

K. Kasturirangan. They also did not make any effort to have consultations with the local people, local communities and local self-Government
institutions. Without having a consultation process, they submitted a report on 15/04/2013. By that report, 4156 villages in the Western Ghats have
been demarcated and delineated as ecologically sensitive areas. Out of that, 123 villages are in Kerala. Out of those 123 villages, 48 villages are in
my constituency, Idukki in Kerala State. The criteria adopted by the High Level Working Group for demarcating these ecologically sensitive areas is
the population density. Areas having population density of less than 100 per square kilometre have been included in the ecologically sensitive areas
and other areas have been excluded from the ecologically sensitive zone. But, unfortunately, the thickly populated areas having more than 750



people per square kilometre have been included in the ecologically sensitive area. Now, the problem is this. The Government has accepted this
report and issued a Notification dated 13/11/2013 under Section 5 of the Environmental Protection Act declaring the entire area as ecologically
sensitive area.

Madam, now we are facing a very difficult situation in our constituency because we are not in a position to undertake the bare minimum
developmental works under the local self-Government institutions. Any other developmental activities cannot be implemented for want of raw
materials like granite etc. We are not for any mining activities in the Western Ghats. But these mining activities should be regulated to the extent of
providing raw materials to the local development needs. That should be done.

HON. CHAIRPERSON : Okay, thank you.

ADV. JOICE GEORGE : Madam, this is my maiden speech; I am just concluding. There is only one more point.

HON. CHAIRPERSON: There are so many speakers yet to speak.

ADV. JOICE GEORGE: This is what is happening under the guise of protecting the environment. This cannot be permitted.

Another project is there. It is High Range Mountain Landscape Development Project which is a project being implemented by the MoEF that too with
the support of the UNDP and funded by Global Environment Facility. This is a project being implemented in Idukki district. The objective of that
project is to convert 11,600 hectares of farmland to a protected area. This cannot be protected. Our only request is this. We are for conserving the
nature because we are cultivating the tropical crops there like cardamom, tea, coffee etc. This environmental and ecological condition is very much
essential for our sustenance also. But this conservation of environment should be with our participation, with our consent and with the involvement
of the people living there. For that, we are agreeable. Otherwise, it will be counter-productive, We cannot conserve the nature by waging war
against the people living there.

So, I urge upon the Government to have a fresh initiative after taking us into confidence, that too, with our involvement and participation. We are
ready to cooperate with the Government. With these words, I conclude my speech,
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*SHRI K. ASHOK KUMAR (KRISHNAGIRI): During this general Budget, our Hon. Finance Minister has allocated only Rs.2256 crores to the
Ministry of Environment and Forests. I think this budget allocation is very less and the budget allocation be increased. Because the Ministry of
Environment and Forests is classified as a 'Scientific Ministry' and doing diverse research in several disciplines concerned with environmental
protection like forest conservation, wildlife protection, biodiversity inventories, climate change, etc. So, it plays an important role to make
environment neat and clean both for human as well as wildlife through better environmental management, conservation and research.

The Twelfth Five Year Plan (2012-2017) has identified 13 Monitorable Socio-Economic targets for this Ministry i.e. for Environment and Climate
Change; Forests and Livelihood; Wildlife, Ecotourims and Animal Welfare, etc.

Our Hon. Tamil Nadu Chief Minister Puratchi Thalavi ' Amma' is now implementing various schemes for the welfare of children; students; senior
citizens, self-help groups, etc.

Our Chief Minister Hon. Amma introduced major schemes to improve forests:
Tamil Nadu Afforestation Project (TAP) phase —II — Utilization Plan.

Tamil Nadu Biodiversity Conservation and Greening Project (TBGP)

Massive Tree Planting Programme.

Western Ghats Development Programme.

Water conservation in degraded forest lands, and

Hill Area Development Programme. etc.

Green Houses to homeless poor throughout Tamil Nadu.

In Tamil Nadu, CM, our Amma, planted 64 lakhs saplings on her 64th birth day across the State to improve the environment scenario.

'Our Amma' is taking care of not only human beings but also animals. Elephants Camp conducted on the advice of our Amma, every year for
taking care of elephants kept in all temples throughout Tamil Nadu in a camp which provides health check-up by eminent veterinary doctors, healthy
medicated foods, etc.

Our CM Amma is allocating additional funds than the fund sanctioned by Union Government under Indira Awaas Yojana (IAY) for constructing
houses for rural poor people.

In my Krishnagiri constituency, around 1496 sq. kms are covered by forest area and 30% of the total area of Krishnagiri district. Around
30,000 Irular, a Tribal community are classified as primitive tribal group living there, without proper road connectivity from the forest area to other
parts of the district of Thali and Kelamangalam Union. These people are deprived of education and are unable to sell their agricultural products. So
the following road connectivity in my constituency need to be laid: (a) Sokkadi to Jambuth; (b) Melur to Gullati; (c) Bettamugilalam to Kalikattam;
(d) Mellur to Tholuvabetta; (e) Denkanikotai to Pullahalli; (f) Koochuvadi to Kudiyur; (g) Soolagunda to Ullibenda; (h) Kelamangalam to Kodakarai
and ; (i) Athinatham to Noordusamy Hill.

Our Tamil Nadu Hon. Chief Minister Amma had taken many steps to improve the area and the District Authority DRDA Krishnagiri has
submitted a proposal of Rs.25.7 crore under Pradhan Mantri Gram Sadak Yojana in the Financial year 2112-13. So I request the Hon. Minister to give



suitable instructions to release the necessary funds under Tribal Development Scheme.
The Union Government's Budget of 2014-2015 has taken some considerable measures and I appreciate them.

Nonetheless, there are many issues, which have not received national importance and recognition, and I want to draw the attention of this
House to them.

I would like to emphasize here that open toilet system is still prevalent in rural areas/villages. Even in the outskirts of metro cities and on
Railway tracks, people are in practice of open toilet. Really, it is very shameful, particularly the ladies are facing lot of inconvenience without proper
lavatory facility. It not only defames our country's image but also it creates severe environmental and health problems to all. So, I request the Hon.
Minister of Environment and Forest to select some backward areas in the country to allot necessary funds under environmental protection to set up
a toilet facility with the participation of State Government to protect our environment.

Now-a-days the sewage/drainage water, chemical wastes emanating from various industrial units are being mixed with rivers and canals. Through
these rivers and canals, water is being supplied to the people after various processes of cleaning.

As per a recent survey released in a daily, around 3 billion litres of sewage is dumped into this holy river every day. There are 250 industries, which
dump their pollutants into this river. Reports say that industry effluents comprises 20 per cent and effluents from cities comprises 80 per cent. So, as
a society, as a Government, as people,as businesses, as corporates, as NGOs, and as people following various religions and various spiritual
communities, we have collectively failed to protect our environment.

Union Government is taking various measures to control air pollution in the country by checking air pollution of vehicles running on CNG in metro and
other cities. But this CNG facility is not available in all the cities across the country. Further, the pollution certificate issued by the pollution checking
centre is valid for 3 months, but the validity of the certificate should be enhanced to 6 months.

Further, in India, there are lots of various religious functions, community functions celebrated by the all communities by bursting crackers which are
really very hazardous and create air pollution to the entire community and nation. No human being and animals can live without breathing/inhaling.
Inhaling air leads to so many ailments like heart diseases, asthma and lung cancer etc. So I request the Hon. Minister to enforce a strict law either
to ban bursting of crackers in any functions/community gathering etc. to protect our environment and keep it neat and clean.

SHRI P. SRINIVASA REDDY (KHAMMAM): Madam, I rise to speak on Demands for Grants of the Ministry of Environment and forests. Needless to
say, the economic development of a modern and progressive society will have to be complimented with the sustenance of environment. Coping with
climate change, tackling water crisis, preserving forests and biodiversity and green accounting are some of the measures necessary for sustainable
development. Obtaining a forest and environmental clearance is a key step in the process of setting up a project. To achieve this, environment and
forest clearance systems will be made more predictable, transparent and time-bound. Simultaneously, an effective system should be developed for
sound appraisal processes and strict compliance of clearance conditions, especially, those relating to rehabilitation of displaced communities,
primitive tribes and regeneration of forests.

But, in practice, many projects are pending mainly because of lack of environmental clearance for years together. It will push us into the ambit of
vicious cycle of cost-overrun of a sanctioned project, low growth and low development of the region concerned. We have wasted enough time in
allotting coal blocks because of inordinate delays in allocation.

I request you to relax the environmental clearance norms and see that all the coal blocks become operative in next six months. Otherwise, we will
continue to import coal by paying twice the rates. If we are importing coal that can be produced domestically, we are not only losing foreign
exchange but also we will be importing unemployment into the country. Needless to say, our party's support will be there for every development
work.

The Government has accorded environmental clearance to the Polavaram Project. Many sections of the society and border States of the erstwhile
Andhra Pradesh had raised their voice against the project, the Government had not taken into consideration views, aspirations and sentiments of the
sufferers and given a go-ahead to the Polavaram Project. Since the Government had merged seven Mandals of Bhadrachalam Division of Khammam
District into Andhra Pradesh, the Government should sanction a special package for the welfare, rehabilitation and resettlement of the displaced and
primitive tribes.

I would like to express my concern over undue delay in according environmental clearances for the existing public utility projects like road widening,
power projects, irrigation projects and so on. They are pending for years together due to lack of environmental clearance. It is mainly because of
hurdles relating to acquisition of land and its age old acquisition rules in giving clearances from State and Central Governments. The norms and
conditions are laid down by the Central Government for approval under the Forest (Conservation) Act, 1980 and for diversion of forest land up to one
hectare for creation of public utility infrastructure.

I request the Government to refresh the existing forest and environmental rules for according clearances for public utility projects. The Government
should delegate powers to CCFO level officials in the State to accord clearances to existing projects and also to make them held responsible if
anything goes wrong.

The previous Government had established the National Green Tribunal in the year 2010, It is a specialized environmental court which will look
into the civil matters relating to environment and forests. Within a short span of three to four years, there are over 5,600 cases in the judiciary which
are waiting for disposal. This has to be reviewed. It will strengthen the tribunal, accelerating it to dispose the cases relating to environmental and
forests.

Recently, I have seen in the print media that the present Government is committed to rejuvenate the existing and age-old labour laws,



keeping in view wide usage of technology and its pivotal role in industrial sector.

I would request the Government to think on similar lines and do something for these age-old forest and environmental laws and rejuvenate
them in the interest of the country.

SHRIMATI SUPRIYA SULE (BARAMATI): Thank you Madam. I stand here, on behalf of my party, to speak on the Demands for Grants of the Ministry
of Environment and Forests.

I would, first, like to congratulate the hon. Minister who is one of my favourites in the NDA and I take great pleasure in saying this. He is one of the
friendliest Ministers and most approachable for all of us who even sit on this side of the benches and most of my colleagues will agree with that.
...(Interruptions)

SHRI BHARTRUHARI MAHTAB (CUTTACK): He is environmental-friendly. ...(Interruptions)

SHRIMATI SUPRIYA SULE : He is environmental-friendly and very knowledgeable about his subject. He has done something which is quite cool,
which I must say, and he has put his entire work on online which Prof. Saugata ji talked about. He has not only put it online but he has made the
process completely transparent in a time-bound fashion. He has said that in about a month's time he would be clearing all the files. I think, we are
very optimistic that he will definitely get this entire ball rolling.

I saw the anguish of my colleague, Shri Pinkai Misra because I also represent that same generation. What he said was true that during our regime,
we did have some reservations and a few setbacks in a few projects. But, I think, there had been some achievements which I would definitely like to
defend. There were a few projects like the Tiger Project, the Elephant Project, the Prevention of Control of Pollution, and India's stand on climate
change in the Action Plan. I think, India had definitely made a very good impact, and during some of those times when India was represented in
various situations, Shri Prakash ji was in the same group. I think, India really found a good space today in the world's map of environment.

I take the point which Prof. Saugata ji took forward. He is absolutely right that development and industry have to go hand in hand. Just a colleague
of mine passing by said to me that this entire debate seems to be completely pro-industry. I do not think it is a debate which is pro-industry. We are
all realizing that with changing times we all have to evolve. Today, wealth and job creation are one of the most important things today that the
country and the entire next generation is expecting out of us. I think, to take this point forward, a lot has been said about forest and about
environmental clearances. But I would like the hon. Minister to take cognizance of a few points which are related to the same State and to our
country, where he is suffering these losses as so am I. One of the points is about sand mining, which seems to be the biggest challenge in our
country. Today, nobody is seeing what it is destroying. There is no accountability of what revenue losses it has done. To give you an example, in the
district where we both represent, in the Neera river or the adjoining Krishna river, there has been so much sand cleaned out of there and there is
illegal mining. There are people from across political parties, class and creed doing this. So, I would take the sense of this House and urge the entire
House that India really needs to address this issue of sand mining which is destroying the ecology of this country, of all our rivers, and adding to the
water pollution and biodiversity of this country. I think, since all factions of the society are involved in it, I expect him to take very strong action in
the Budget and in the Budget of the next few years that he is going to be a Minister in this Ministry against the illegal sand mining that is happening
in our country.

The other point is about soil degeneration. Even in the Budget, the hon. Finance Minister extensively talked about it. Earlier even in our Government
we had talked about soil extensively. We had started even soil laboratories, and the Krishi Vigyan Kendras already have, in many places, talked
about soil degeneration and how we can improve the quality. It is just unfortunate that over a period of years of replanting the organic matter in the
soil today, which is to be the perfect 4.5 per cent, has almost in some areas depleted to 0.3 per cent. So, that is one big issue which he needs to
address.

A lot has been said about garbage and sewage. Yesterday, during the discussion on the Grants of the Ministry of Water Resources we all highlighted
those points. I would definitely urge him to take steps in this regard because the city where I come from and most of us represent some larger cities
today. All our rivers around these big cities have become septic and dumping tanks of all the sewage which comes from the city as well as the
plastic issue that we are all aware. I think, the garbage management is one of the biggest challenges of today's urbanization. So, it is something
more to be taken care in this Ministry in detail, and there are some good stories. I would appreciate the hon. Minister to make some interventions.

There are just two success stories, which I would like to highlight and which I am very proud of from the State that I come from. One is the Tiger
Tadoba Project, which is a very successful project. The thickest population of tigers today is in Tadoba which is in the Vidarbha area, and it has
really created a lot of wealth and livelihood for the people.

I think, my colleague from Tamil Nadu just now talked about livelihood. They have to make sure that people do not get displaced. They have
managed to do that in two areas. One is in the Tiger Project and the second one is in Kaas. Kaas is a very beautiful area, which is in Satara district,
and it is a world heritage site. We had a lot of resistance at that time when Kaas was getting redeveloped and we had the world heritage plans.
Today, the livelihood programme of the Maharashtra Government has exceptionally done well there. We are proud of it. I would take this opportunity
to invite you all to come to Kaas and see what a beautiful flower valley which we have managed to maintain.

One last project, which I would like the hon. Minister to consider, is the Ecovillage Project, which we are using in the Government of Maharashtra. A
lot of people talked about rural people not being aware of environment. Today, I think, the message of environment has reached the grassroots of
this country. We have a very good programme of sanitation, tree planting, garbage and water management called as Ecovillage Project,
implemented by the Rural Development Mantralaya of Maharashtra, which has even got an award last year; and the Panchayati Raj Department last
year was rated the best Department. I am sure that the Ecovillage Project will make some insight to improve the environment of this country and
bring more awareness.



Lastly, like my friend Pinaki had his reservations about a few projects, I would like the Government to be completely clear on the stand of like for
example, Jaitapur. We all had reservations. The local people are not really clear as to what is going to happen. It is one of the great nuclear projects
that we have initiated. But there was resistance locally and a lot of information is not available. The hon. Minister is a great expert on the
environment. So, I would appreciate if he could make an intervention on Jaitapur. After doing the entire study, I am sure, it will help the nation even
in energy building.
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*SHRI JOSE K. MANI (KOTTAYAM): Today the World is talking about conservation of environment and forest, and also for raising resources to
meet this obligation. There is an urgent need for creating awareness among the people about the importance of protecting the environment.

All of us are for the conservation of environment and forest but some of the reports and rules recently framed actually ignore the mere existence of
human being.

With regard to conservation of Western Ghats, various reports have come in like Madhav Gadgil Report and Kasthuri Rangan report. But the reports
are detrimental to the interest of the human being/farmers living especially in high range areas. The report identified 123 villages in Kerala as
Ecologically Sensitive Area. But all these areas are thickly populated. There are also plantations and cultivation and moreover they have been living
in these areas for more than centuries. On implementing the rules as per the reports will not only prevent the farmers from furthering agriculture
development and also slowly they will be forced to vacate the land and dwellings. So I request you to ensure that the habitations/settlements with
more than hundred inhabitants per square kilometers, cultivation and plantations should be exempted from being classified as ESA. So that
development can go along with dignified human existence by balancing both the environmental and humanitarian imperatives.

There are very rigid rules to protect the wild life. While we agree that the protection of animals is also important, it is also necessary to make sure
not at the cost of human life. At times, we find animal life and welfare is given much importance, protection and preference than to human life.

We find that in Kerala 13 out of 14 districts except one where the farmers live and engage in cultivation close to the forest areas are vulnerable to
the attacks of the animals causing human deaths and also damage to standing crops. Hundreds of people have already died due to the attack from
the animals and also hundreds of acres of agriculture land even far away from forest are being trampled upon and destroyed by animals like
elephants, bison, wildbore, monkeys and so on.

In developed countries like USA, UK and Australia when some of the species of animals outnumbered in population the Government have taken steps
to cull some of these by giving license to farmers.

Likewise we could adopt same system by earmarking areas where the animals like monkey, wildbore etc. have outnumbered and has been a threat
to human life's and standing crops.

As you know, the hard work and caring of the farmer for years will be destroyed in just couple of hours by the animals. Hence I request the
Government of India to find ways to protect the human beings and standing crops from the attack of animals.

In India, threat looming ahead will be that of acute portable water problem and waste management. What we find in India especially in Kerala, the
waste management is done by Corporations, Municipalities and Panchyats by adopting their own technology either from the State or from other
regions of the country or from overseas. But 99% of the waste management system is a failure with lots of money being wasted. Hence I request
you to devise foolproof technology for different states taking into consideration the nature of waste, climatic condition, food habits of each state.
This should be supported by maintenance, services and guarantee.

*SHRI S.P. MUDDAHANUME GOWDA (TUMKUR): Madam Chairperson, it is my ambition to have my maiden speech in my mother tongue, Kannada. I
have already sought the permission of the Chair also. Hon. Chairperson, Madam, Environment and forests are very significant issues. It is our great
responsibility to conserve and preserve the environment and forests for our future generation. We all need to shoulder this responsibility.

Madam, Chairperson, it takes centuries to grow a forest but a few days are enough to destroy it. So, it is our responsibility to conserve our rich
forests. Thick forests and good rainfall are two faces of the same coin. We would not get good rainfall if we do not have thick forests. Similarly we
would not have thick forest; if we did not get good rainfall.

When we were in school we learnt that Chirapunji receives highest rainfall in India. But, today Chirapunji is not receiving sufficient rainfall. It is not
only the case of Chirapunii, it is the case everywhere in the country. We at deficient rainfall even though the month of August is approaching, we are
now towards the end of July. People all over the country are very much concerned over deficient rainfall, the situation is aggravated to this extent
due to depleting in our forests. We are hardly having any thick forests. Madam Chairperson, it is a matter of great concern that wild animals are
entering into villages. Wild animals like elephants, cheetahs, tigers are moving from thick forests towards the cities and villages. It is an indication
that we have destroyed the forest. Therefore, keeping such incidents in mind the Government should take steps to provide adequate funds for
conservation of our forests.

Madam Chairperson, I would like to point out that planting of saplings is a very important programme. Governments are spending thousands of
crores of rupees for this programme. Unfortunately this programme remains on the paper, there is nothing visible

on the ground. I am of the opinion that the Government has not taken the issue of

*English translation of the speech ariginally delivered in Kannada.
planting trees and new saplings seriously.

I have reviewed many a times the progress of the planting of trees and planting of saplings. I found that the details of plantings mentioned
only on the records maintained by the department concerned but in reality nothing could be seen. Hundreds of crores of rupees allocated for the
purpose is not yielding any desired result. Therefore, I would like to request the hon. Minister through you Madam that our priority should be for
planting more and more saplings but not for appointing IAS, IFS and IPS officers or to spend too much money on research activities. We should



always give priority to plant a large number of saplings. Only then our country will receive good rainfall and we can conserve our forests. This must
be the responsibility for all of us.

Madam Chairperson, in Dharwed district of Karnataka, 'Hagi' Festival is celebrated every year. Every villager celebrate the Hagi Festival by
planting saplings. Afforestation programme is being celebrated as a festival by people of all the villages there. Therefore, I urge upon the
Government to introduce a 'month long programme’' to make it compulsory to plant trees and saplings in a particular month. So that more and more
trees and saplings could be planted in our country. There is also the need to create awareness among school and college students and also among
common people about the importance and the necessity of planting trees and saplings. Therefore, I urge upon the Government through you, Madam,
to introduce a national level programme for compulsory planting of trees in our country. I would like to say that the money spent on such programe
would certainly yield fruitful results.

Madam Chairperson, another point, I would like to make, is that for proper accountability must be there for the money spent on tree planting
programme. If we ask the officers of the department concerned, they simply say that hundreds of crores of rupees are spent on the programme. But
in reality nothing is visible. No sapling is visible to us. If you plant a sapling that would become tree in the days to come. But nothing is done on the
ground by the authority concerned. When we were young, it was very difficult for us to enter into forests as they were very thick. But today no forest
is seen to us. Wild animals enter into human habitations due to rampant deforestation. It is an indication that we are moving towards the
destruction of the nature.

My next point is that trees are removed to construct National Highways, four lane and six lane highways. But the Government is not paying
attention to plant even a single sapling. But a lot of trees are cut in the name of construction of roads. Therefore, I urge upon the Government to
enact a law to ensure that if one tree is removed, ten saplings must be planted. I would like to request the hon. Minister to kindly see that such a
stringent law is put in place to safeguard the future of our country to safeguard our environment and forest for the future generation.

Madam Chairperson, I would like to point out that, illegal mining is rampant everywhere in the country including in my state Karnataka. Our
forests are rapidly depleting due to illegal mining. This is very badly affecting the condition of our environment. I would like to say that the forest
wealth is very much important for us than the mining resources. Our priority should be for the forest not for the mines. It is the bounden duty of the
Government to safeguard the forest rather than illegal mining.

My last point is about the problems of hazardous waste and effluents produced by industries. Waste disposal and solid waste problems in
cities are causing great concern for us. These are causing more problems to the environment. Therefore, I would like to request the Government to
find out a solution based on scientific way to solve the problem. I would also like to request the Government to allocate sufficient funds in this

regard.
Madam, with these words, I once again thank you for giving me the opportunity and I conclude my speech.
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16.00 hrs.
(Prof. K.V. Thomas in the Chair)
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WA T G[ATel 8l 36T 3, IADT IS ¢ B g 3 Sffy B wammer R swen &) 331 Fer wh 3 Brort E s Risaarer Bt werer w1 Raon graemer gan &) g ugler oft arera 3
fepamatl @t @a1 3 war st sft o1t &= Swe & afiz o1 aowr yiftRl @t 2 3 smer A A1 s &) ger-Rrenas? 3R AT ardl @ S SR A Wikee ®iolel I @2 A Dt
ordl 31 3 2Araar & s 8, 3 seron waan ared &

#iEcer, scon 4t ordl, i Iare B i w aar g ...(@arer) dr e den, & 1-2 ant aomar g (wremor)
HON. CHAIRPERSON : Hon. Member, please conclude as another business has to be taken up now.
... Interruptions)

off Exeret stemRT Aadh ¢ aidt w@ige, & adrar g g 2rel U2 wERe 3 v gael giolae &) vas gl a2 giskae 2, W 3 oidt ug yiSiae dol 81 ) SAM®I ol gHel SAfe
3, aeiifers, =1a ffeer @i @t Qslae 3 as apft aa w1 o gan &) as 390 ot w1 QSiae &, serft Ferfdar 3 oft wive oft, ag 1983 3 33.68 @Az T oft s vorarRie
freta1 AA-Ai s2rht amst st wize woft 8, ag 1016.48 adls 3R w1 @15 Yislac d@ot ak0 3 321 Qsiac @ goilel 3 scon ficwa safew g a1 8, a«iits, vl Ricreisa ardf
firereft 3 stz gistae @ @otton 3 aie Yofe deey ¥ Fu 3t 521 Brard Qisae & fore 188 was Hu amifea fver oft srw 3, Aot s was 2T B @S gor: WITT eI ot o1k
168 w3ts Hudl 6t anier 6t B g frenasz v Biard gistace, ot vafasur B fere oft ceerdt 8, Roznell & fere oft cmrordt 2, 331 istae @ Rt aeg A Aar srn 3, # a6
Fara2ur > iz u2 aarer g 93 Rl & gidlager 3 o) ) .. ()

SHRI RAJIV PRATAP RUDY (SARAN): Sir, please allow the hon. Member to continue his speech after that business is over.
HON. CHAIRPERSON: No, let him conclude. We can give him a little more time to speak. He can conclude his speech by taking one more minute.

off da1erer PR 18R & JEGe, 9 AU AWl o fere i &9 Asi B voarplic R dicggel I @2 9 adrsen) S wiee & giecrsa dol amel efara A aars &, 33 d
&1 I ot Wieyfes o162 &, 30wl vw Renicl & iz vw aogy &, e 3 3 3T g as W2 svser JliY URR Wi agd SISt &) Sidl sl @ cilell of wal & fp eeler ura
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2...(cuaerer)

HON. CHAIRPERSON: Now, please conclude. You have taken a lot of time. We have to come to the next business now. So, please conclude your
speech.

... Interruptions)

HON. CHAIRPERSON: Enough time has been taken by him. He has already taken more than 10 minutes. If you can conclude within two more
minutes, then please do so. Please take two minutes time and conclude your speech.

... Interruptions)
off E¥raret SteTRE 3l ¢ 3 oS 3 & wew @3 3an §)...(=aeer)
SHRI MALLIKARIUN KHARGE (GULBARGA): Sir, can you permit me to speak for a minute?
HON. CHAIRPERSON: Firstly, let him conclude his speech.
...(Interruptions)
HON. CHAIRPERSON: Hon. Member, please conclude your speech in a couple of minutes.
...(Interruptions)
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wep Siets & ordl &, wd Seis &) dal 3atsaun A el u doquz @i ecu fven §

*SHRI MOHANBHAI KALYAMNJIBHAI KUNDARIYA (RAJKOT): I would like to express my views on the discussion on Demands for Grants of
Environment and Forests Ministry No.17.

It is a very serious issue of mankind on the earth. Our Hon'ble Prime Minister Shri Narendar Modi has written a valuable book, 'the convenient Action
with Deep Concern.

In our country all major power stations for coal based industries are using heavy margin of coal. For example in the ceramic industry, coal is used
because that is more economical in comparison with China. China was dumping its goods in our country in bulk stock because they prepare ceramic
at low cost so we have to use gas instead of coal to produce ceramic.

In Gujarat's world famous Gir Sanctuary lion, leopard etc. and other wild animals are staying to protect this famous Sanctuary. There must be Ring
Road around this forest which is a very long pending demand of Gujarat to the Union Government of India.

I humbly inform the Members of the House that in our State "Van Bandhu Kalyan" Scheme is successfully implemented by the Government of Gujarat
which is giving a Gujarat Model.

Plastic bag is a very dangerous element which is dumped in tank etc. and the animals are taking this dangerous plastic as food. So I request that
plastic bag be banned in the interest of humanity. To protect the crop there is fencing facility to the famous to protect from Neel Gai Animal.

* Speech was laid on the Table

*DR. SATYA PAL SINGH (BAGHPAT): At the outset, I congratulate and appreciate the efforts of the new Government under the able leadership
of Hon. Prime Minister Shri Narendra Modiji and Shri Prakash Javadekar, the Hon. Minister for Environment and Forests for presenting an innovative
budget for environment and forest. I support the Demands for Grants of this Ministry and I am sure it will usher in an enhanced area of forest cover
and cleaner environment.

Our culture has always maintained that the value of a tree is more than a son. The source of life is oxygen as everyone knows and the perennial
source of this oxygen is our trees and forest. The satellite imagery in the country has shown that the forest cover in the country is decreasing year
after year and the efforts of the Central Forest Ministry and the State Governments have not borne the desired results. This country requires the
'Chipko' type movement as happened in Uttarakhand. We all remember the tragedy of Uttarakhand last year where thousands of innocent people lost
their lives because of acute deforestation and our apathy towards eco-friendly environment. Can we inculcate in the minds of each and every child in
this country that they must plant and nurture at least 10 trees in his/her life. The cutting of the trees illegally by the contractors and poaching of
animals should face exemplary punishment in the fast track environment courts in the country.

As great Kautilya has mentioned in his Arthashastra that among the three pollutions (the air, water and soil pollution) the worst pollution is of soil.
The air pollution can be easily be cleaned. Water pollution takes more time and effort to clean it. However, the soil pollution is the worst and it takes



years and herculean efforts to revive the health of the land. We know what happened in the Hoshiarpur district of Punjab which is known today as
the Cancer district of the country. The way our successive Governments have been popularizing and propagating the use of artificial fertilizers and
insecticides/pesticides in our farming has worsened the health of the people in this country. Our cereals, vegetables, fruits and even milks are having
the traces of dangerous elements and have played havoc with the health. Even small children are suffering with serious ailments like Cancer,
diabetes and heart attack. No one knows how much extra money the Government has been spending to tackle the problem in their hospitals. There
is an urgent need to review our policy of using these fertilizers and insecticides/pesticides in our agriculture if we really want our population to be
healthy. Our Government has to emphasize on organic farming.

The experiments and experience have established that our slaughter houses and cooking of non-vegetarian food has added to the global warming
problem besides the automabile pollution. The medical science has also proved that use of non-vegetarian food by man leads to various kinds of
health problems. The illegal poaching of animals and birds has endangered many species in our country. Will the Government like to review our
environment, agriculture and medical policies for the health of this country.

As we all know that human being pollutes the air and water every day through his/her natural lifestyle. We inhale good air but exhale Carbon
Dioxide. Through our urine and stool we pollute our environment. That is why Vedic tradition says that every human being and every household must
perform yagna (agnihotra) every day at least to purify the atmosphere we have polluted. It is our sacred duty (Dharma). This tradition has been
forgotten by us. Will the Government seriously consider to encourage this kind of practice as it is irreligious and beneficial to all including fauna and
flora.

*DR. RATNA DE (NAG) (HOOGHLY): I would like to express my views on this important Demands for Grants of the Ministry of Environment and
Forests. If there is one issue or topic which is of utmost importance, I would call it as environment because everything revolves around environment.
If we lose environment or environmental degradation takes place or if we fail to take enough care of our environment, we would not make
development or progress in the real sense of the term. I hope the august House would agree to this viewpoint.

Environment has many facets. A whole gamut of issues are involved with environment. Right from climate change, to energy efficiency, sustaining
our habitat, sustaining our ecosystem, ensuring Green India, reducing greenhouse gas emissions, reducing the impact of massive industrial
development that is taking place at present, coming up with eco-industrial hubs, cleaning of rivers, environmental clearances to projects, etc. we can
continue with the list. The objectives or targets require a lot of insight into the intricacies and obstacles involved.

It will not be out of place to mention the monitorable targets for the 12t Plan- environment and climate change, forests and livelihood, wildlife,
ecotourism and animal welfare, and ecosystem and biodiversity. I would just highlight a few of these — greening 5 million hectares under Green
India, including 1.5 million hectares of degraded lands, afforestation and eco-restoration of 0.9 million hectares of ecologically sensitive areas.
Likewise, restoration of 0.1 million hectares of wetlands/inland lakes/water bodies by 2017. How can the Government achieve this difficult targets in
a span of 5 year, without enough allocations and paraphernalia.

There is also an urgent need to attend to coastal and marine conservation. What is the plan of action of the Ministry in this regard? Degradation of
coastline should be stopped. Concrete steps should be taken to see that there is no degradation of our coastline.

There are certain aspects, which I think are of urgent importance. For example, tackling air pollution, which is reaching alarming proportions in
metro cities. Water quality needs to be given top priority. Waste management has become a herculean task for the corporations with growing cities.
Last but not the least, is the protection of environment. Would the hon. Minister, while responding to the debate, highlighting aspects, which left
unattended or halfhearted measures are enunciated on these aspects, would put our lives in jeopardy.

To my utter astonishment, I found a token amount of Rs.100 crore allocated for climate change. How can we tackle climate change with such a
meager amount? The Government have to explain this to the august House. Added to this, the total allocation of the Ministry of Environment and
Forests is Rs.2,430 crore. I think, this is nothing but peanuts as I enumerated the gigantic issues required immediate attention by the Government. I
would therefore urge the Central Government to allocate more funds, as a special case, so that the most important aspect of all, the environment, is
taken care holistically and with desired result which would go a long way in safeguarding the interests of mankind. It is the solemn duty of the
Government of the day to attend to the environmental concerns. There is a need to clear projects strictly adhering to the environmental norms.

I read in the newspapers recently that Environmental Ministry is going to relax norms for mining in Goa. If the newspaper report is true, it is a sure
recipe for disaster. How can the Government, who is the sole custodian of ensuring clean and green environment, resort to relaxation of norms for
mining?

All those industries which pollute our rivers, be it Ganga, Yamuna, should be penalized heavily and their licenses seized. There should also be a strict
vigilance on felling of trees. Those indulging in felling of trees should be put behind bars.

Here, I would suggest that laws should be made stringent so that we could bring about a sea change in taking care of our tress. All those
industries which have not set up sewage treatment plants should be banned. Pollution load on rivers of our country has increased tremendously of
late, due to vast industrialization. This should be stopped lock, stock and barrel. Unless the Government takes this aspect seriously and put a full
stop to pollution load on rivers, country cannot expect miracles on the front of environment.
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*KUMARI SHOBHA KARANDLAIJE (UDUPI CHIKMANGALUR): Our country is naturally blessed with such a variety of flora, fauna across the
Western Ghats and North-East, Mangrooves and coral reefs across the coastal areas thereby upkeeping the balance in the eco-diversity.
Identification of 17 Biosphere zones in India out of which 7 are included under the world Network of Biosphere reserves of UNESCO as a part of
UNESCOQ's Man and Biosphere programme is a feather in the crow to India.

I am representing the area which comes under Western Ghats. Our farmers are living for centuries. After the report of Prof. Madhav Gadgil and
Kasturirangan, they are in the fear that they will loose their property for ever. When preparing Gadgil report and Kasturirangan report, they have not
taken the opinion of people's representatives and Gram panchayat nor Gram Sabhas. People are in dark. Through you madam, I am requesting the
Government of India that please go through the below points which are there in the minds of people.

As you know that the Western Ghats are considered to be an integral part of western part of India which is the protector of the Indian peninsula,
and the origin of Godavari, Krishna, Netravathi, Kaveri, Kunthi, Vaigai and other rivers, and forest ranges Agastyamalai, Annamalai, Nilgiri, and
Sahyadri. Western Ghats host India's richest wilderness in 13 national parks and several sanctuaries. Recognized by UNESCO as one of the world's
eight most important biodiversity hotspots, Western Ghats is an extensive region spanning over 6 States, 44 districts and 142 Taluks.

In both the reports submitted by Western Ghats Ecology Expert Panel (WGEEP) and High Level Working Group (HLWG), they have briefed about the
environmental impacts, ecological issues and sustainable development. But, they have not given due consideration for the people who are living in
these areas. Both WGEEP and HLWG did not recognize the real life problems and pain of the people living in forest areas. Both the reports have
faced criticism due to failures in protecting the livelihoods and life of human beings. Any expression of concern for environment without a concern for
human beings is nothing but insincerity.

Below are the some of the very important highlights which needs to be given more focus:

1. On land Use: The most crucial recommendation creating anxiety among the local population is the following broad guideline in EGEEP report
(vol. 1, pg 41-42): "change in land use not permitted from forest to non-forest uses or agricultural to non-agricultural, except agricultural to forest
(or tree crops)" except when an extension of existing settlements is needed to accommodate an increase in local population. This means an
absolute ban on developmental and construction activities, except housing, and cannot be accepted. The HLWG report made no amendment to
this clause. Thus no basic developmental activities including construction of schools, hospitals, government offices, libraries or even cattle sheds
would be permitted in the eco-sensitive areas and other areas up to 10 km distance. This means no construction of buildings above 20,000 sg. m.
no infrastructure development like roads and railways. It is quite natural that people denied of basic socio-economic development will be
compelled to evacuate in future. This will affect Human Life in a democratic society. If Gadgil Committee report is implemented, there may be
loss of livelihood.

2. Ban on converting public land to private land: The guidelines of the WGEEP report (vol. 1, pg 41) say that public land could not be
converted to private land. But there are tens of thousands of peasant families (poor smallholder or agricultural labourer of low social status),
including tribes, possessing agricultural land for decades in the Western Ghats region but they have been denied land documents; many
thousands families are prevented from remitting the land tax.

They are small and marginal peasants, belonging to new generation of settled farmers who have migrated to high ranges, or poor tribal families.
HLWG committees also did not make any amendment to this clause. These families would be denied of land pattas forever. This may lead to the
agitation and social movement against the system and administration which will make the entry of organized working against the administration
and government.

3. Ban on using forest land for non-forest purposes: The 2006 act about the rights of tribals and traditional forest dwellers allows them to
cultivate the forest land on which they have depended for livelihood for generations. But a clause the WGEEP report says: "forest land should not
be used for non-forest purpose.” This contravenes the said rights provided to tribes and traditional forest dwellers. Also, there are thousands of
lease farmers who cultivate and get livelihood from forest land and this clause would be detrimental to them too. HLWG also did not make any
change in this clause.

4. Phasing out of chemical fertilizers: The WGEEP report recommends phasing out of the use of chemical fertilizers, pesticides and weedicides
within a certain period. The HLWG did not amend it. No one can oppose organic cultivation; use of chemical fertilizers needs to be strictly
regulated. But regulation and prohibition are different things and a complete ban on minimum necessary use of chemical fertilizers cannot be
accepted by peasantry. Excessive use of chemical fertilizers is not an issue specific to Western Ghats alone; it relates to the entire country and
the world. Prohibition will negatively affect agricultural production and the income of peasant families.

5. The HLWG did not consider the fact that coffee, tea, rubber etc are exotic and amend the said clause. The large tracts of cash crop plantations
make invaluable contributions to the economy and provide employment and income to lakhs of people and family. If this clause is not taken care,
then it will lead to disaster as it will be a serious concern for providing employment for the lakhs of people.

6. Incentivizing Peasantry: Both WGEEP and HLWG have mentioned about organic cultivation and incentivisation of agriculture. But the action



plan submitted by HLWG has no specific recommendations for allocation of a special fund for promoting organic cultivation and for extending
subsidy to agriculture, except the fund for forest and environment conservation. It indicates a lack of earnestness in the entire affair.

7. As per the HLWG report, no red industry will be allowed in the ESZs. But milk processing, meat processing, extraction of vegetable oil
and hospitals also come in this category which needs to be revised.

8. Incentives to farmers: WGEEP specifically recommends incentives to farmers who are involved in adopting traditional varieties, organic
farming, promoting traditional livestock, culturing indigenous species of fish, protecting sacred groves, growing indigenous species of trees,
switching over to perennial crops in areas where the slope is more than 30 degree. It also recommends the Government to pay for the soil
Carbon sequestered. Such recommendations having direct benefits to the farmers have no place in the HLWG Report.

9. Hydrological service and local community: HLWG advocates computing hydrological service provided by forests and their livelihood benefits
on local communities. There are some inbuilt dangers to it in the social context, especially when there is a move to privatize water. Water as air,
can never be considered as a commercial commodity and assign a price to it. Once a price tag is attached, it would be misappropriated and water
is unlikely to reach the poor section of the people and, if at all it does, it would cost dearly. However, the communities which are living close-by
the forests should be given some additional benefits to fulfill their basic requirements. WGEEP suggests various ways and means to pay
ecosystem service charges to the individuals, but not specifically for water.

Based on the above cited observations, we are proposing the following points as there is a need for the protection of aspirations of local and
indigenous people, tribes, forest dwellers and local communities while balancing equitable economic and social growth with sustainable
development and environmental integrity.

Committee should be formed for the scientific assessment of the above mentioned issues (from Sl. No.1 to 9 in the Chairmanship
(leadership) of Member of Parliament comprising of experts from civil engineering, environmental engineering, geology and
organizations of the peasantry with adequate representation to varied political opinions from the affected areas.

Gram Sabhas should be made active and the decision making committees or bodies should take into the consideration of the opinion
and feedback of the people who are residing or living in these areas.

In any case, the people who are already residing in, along and around Western Ghats area should not be moved away. Also their
properties like land, house, etc. should be protected.

The rights, needs and development aspirations of local and indigenous people, tribal, forest dwellers and the most disadvantaged
sections of the local community recognizing the importance of equitable economic and social growth being harmoniously balanced with
sustainable development and environmental integrity.

Recommend further course of action and review of WGEEP and HLWG reports submitted earlier.

A committee comprising of Member of Parliaments, experts from Civl Engineering, Environmental Engineering, Geology shold be formed
to 'Review' & 'Revise' both Madhav Gadgil and Kasturirangn reports and 'Recommend' new actions plans, suggestions which can be
implemented in a realistic situation.

Ministry of Environment and Forest should initiate the translation of both the reports into local languages and send to the Panchayats
and Gram Sabhas of the Western Ghats and seek their comments/opinion/feedback. This will create an effective awareness among the
local people who are lacking with English language profiency.

Technical feasibility report for the civil engineering structures to be constructed along Western Ghats should be prepared and analysed
thoroughly with the help of civil engineering experts.

In my constituency people live in forest areas for centuries. From our ancestors, we learn and die in this area. According to National Forests Act, 2006, the
SC/ST who lives in this forest have the right to cultivate 10 acres of land. Madam those who are cultivating 10 acres of land are small farmers and poor.
They depend on this land for their livelihood. So that we have to consider other community people also to get this opportunity. Please extend the right to
holding 10 acres of property in forest areas to other community also. Amendment of the Bill is needed for this. Many of the developmental activities in my
area are pending in the Ministry of Forest and Environment for clearance. At least for infrastructure work the department should consider the State
Government's request for forest clearance. Even many of our State Governments power projects are pending because of objection from forest department.
Karnataka State is facing a severe power crisis. There is need of the hour that we have to go for a big thermal projects. Many of the projects are not coming
up because of forests based issues. Please formulate a policy to take speedy steps to attend such issues. Thanking you for giving me this opportunity to
speak on Forests and Environmental issues.
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HON. CHAIRPERSON : I now call Dr. Harsh Vardhan to make the Statement.
...(Interruptions)

SHRI MALLIKARJUN KHARGE (GULBARGA): I am sorry that I am taking your time. I would like to bring to your kind notice and also to the notice of
the House that our hon. Prime Minister attended the BRICS Conference. After that Conference, we expected that he would make a Statement on the
floor of the House on what exactly happened at the BRICS Conference. We should be aware of that, and the entire country is also very eager to learn
what the outcome of the BRICS Conference is. Usually, the hon. Prime Minister makes a Statement and earlier also, such Statements were always
made by hon. Prime Ministers. Our hon. Member, Shri Rajiv Pratap Rudy, and also Javadekar Ji, used to raise this issue in Rajya Sabha. However,
unfortunately, since ten days, we are waiting for a Statement to know what has happened there. ...(Interruptions)

SHRI RAJIV PRATAP RUDY (SARAN): He is raising the issue and the Government will respond to that.

SHRI MALLIKARIUN KHARGE : You can respond later. The hon. Prime Minister should show his face, at least, once in a week. I do not expect him to
come here every day. After the Budget Session, he did not come to the House. a€| (Interruptions)

SHRI RAJIV PRATAP RUDY : We have a 'working' Prime Minister.

SHRI MALLIKARIJUN KHARGE : You have a good face, I do not deny that. You have a good face and with that face only, you had won the election. I
welcome it. The Prime Minister should come and make a Statement on this subject so that the Members are aware of the policy matters. I want a
promise from the hon. Minister who is here. This is the feeling among the Members, which I am expressing before you.

HON. CHAIRPERSON: They will convey whatever you have said to the Government. ...(Interruptions)

SHRI K.C. VENUGOPAL (ALAPPUZHA): There is an impression that the Prime Minister is conducting the Parliament. ...(Interruptions)
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*SHRI RABINDRA KUMAR JENA (BALASORE): Known for its varied flora and fauna, Kuldhia Wildlife Sanctuary in the district of Balasore is an
ideal place for nature lovers and animal enthusiasts. This sanctuary is blessed with a charming forest and a variety of wildlife such as tiger, leopard,
elephant, gaur, sambar, giant squirrel, a number of bird species like hill myna, peafowl, hornibills and various reptiles. The sanctuary is linked with
Similipal through Sukhupada hills and Nato hill ranges. However, there has been increased number of poaching cases in the recent years and
unwarranted quarry activities near the sanctuary poses serious threat to the tranquility of wild lives and flora and fauna in Kuldhia.

The sound from the Crusher units and pollution of surrounding area has forced various wild animals like leopards; elephants etc. to come out of the
sanctuary area and migrate to human settlement areas, causing damages to human lives, crops and houses.

There has been 5 deaths, scores of injuries due to elephant depredation as well as damaging crops in about 1250 Ha and 90 houses for last three
years.

Regular insensible felling of forest trees by locals and other infiltrators/smugglers has gradually eroded the ecological balance of the area.

Kuldiha is connected to famous Similipal range which is the richest watershed in Qdisha, giving rise to many perennial rivers like the Budhabalanga,
Khadkeri, Khairi, Bhandan, West Deo, Saltandi, East Deo, Somja and Palpala. These rivers are the lifeline for the people of Mayurbhanj keonjhar,
Balasore and Bhadhrak districts. The reserve stands as link between the flora and fauna of Southern India and Sub-Himalayan North-East India. The
reserve has about 7% of the flowering plants, 8% of the orchids, 7% of the reptiles, 20% of the birds and 11% of the mammals reported so far from



India.

There are about 1170 flowering plant species in the Reserve, including 94 species of orchids (2 species of orchids are endemic), 8 species are
endangered, 8 species are vulnerable and 34 species are rare. The important plant species are Terminalia arjuna (Myrobalan), Dalbergea sisso
(sisso0), Michellia champa (Champak), Shorea robusta (Sal tree) and Madhuca sp. (India butter tree).

The fauna includes 12 species of ampbihians, 29 species of reptiles, 260 species of birds and 42 species of mammals. The important species are
elephant, tiger and leopard, fishing cat, four horned antelope, rudy mongoose, red breasted falconets and grey headed fishing eagle.

There are 1265 villages in Similipal, of which four are in the core area, 61 in the buffer and 1200 in the transitional area. There are about 4.5 lakhs of
people in these villages, of which 73.44 per cent are tribes.

The high dependency of tribal people on the reserve for their livelihood is a problem for sustainable management of the reserve. The other
threats are forest fire, firewood collection, poaching and akhand shikar (annual poaching festival by tribes).

Mindless stone quarry activities in and around the sanctuary limits pose a grave threat to the eco balance of the area as well as giving rise to
numerous health hazards like bronchitis to the engaged labour force and local inhabitants-wild lives and humans alike.

oft erat iz arieft (ufRaren) @ swmufer wdlew, A smuds wrear A gor i uatazr dic) Sft @ eenar st 3N Remon aren & Ry @Ay dona s A aga agor Wefl Al 2, adl
§&03ra wififor &t &) dorra 3t aif anefdier ot 8 &, ol A o: aF qor dey A2 vl Siey ufeenen A and F) wst B Rl H vw adt Rase aerzn &) sor gor &) 3t Siorefl
SIeTaR 26T a) ars2 3imen2 Rpamell &5t of RBrd warer mare @ &, aftas 3o simer O o oft wwerar gord) &) wd a2 asndl eflsil &t srrer oft aif &) 9 aicf) Sft 3 asie A usd fren
ait, Y goalol 98t el o s s e Asaer anudht & ordl, aftey Jeor A gy el 3, xmrasy aitar A oft s e Wi &) asi W gz ek ufdasy St ot oft @t e A
ot 307 o aief} oft o era et e R ¥ ST 32 QI € o

33 grey 5 200 anidi A5 ot ad et A e o1l F) A srarer s Serer B aig? A et iz 316 @) SR el wae i sier o Rwisr a3 8] g3 wur Forbl Bigal
@bt xrery 3 us orf &) 1 asie A 358 of Waer anfdfes srasarer den &, afew ot Bicolt @t oft eemens werar won wen §) agar M RicBri ekt Seradl A5 sarell B rarzn
& wrur e & gibt &) safere 3 sicft St wr b 531 3l eeer Rermon arsen § [ as 531 JereRn w2 g wner §) doima v Aeft qurer yder §) wasi B elsl B amshifeot a
sz annegor Reft &) gar srerer 3 o1 e ameft warell &t Sy wen i awe strer-aimer Bt 281 won aga e & srn &

a1 anuds aneesn A aicf) oft 3 vor: Rorell & R as sar s uz qaa el & aiie sachil Aisr uz @18 ws Reftar @3, aifds go1 amefde gor &gl B 53-BrS a2 aend s 1
was edtet farren srn or 5 gl seidl O sd-Pid g w0t a1 o) afdser 33 awr gan 5 @g Sherelt seraz 3 Bre w3 @iz g &) 3 gadt e @ & it 2,
i v oY Siefedl U2 sieran? @1 ant ot Siedt & 3z gran s 3 Bre asz 61y Siorefl sroradl 35 asraor dlardt teral @i ot e sam 8 & var A Rordl assn & @ st
o€ wisfefses ser frasten sy ot sivlel # urofl & eazen & sie, aai us dersufy oie @ @l 3, aelifds 308 weolt ordl Brer sa1 &) St o1ge A well anen en, ag de 3| sufen
gorzufer @ grarer dar Rser sw, sie U &eme sme aen RAssiel @6 wael, Sror-are @61 zen & o agt a3 a2 aend sy

off geeiar dicren (Rr) : st si@iew, aist der 3l werfazur sicqrers 6 sjeroll & Al u2 &a s Ager 3 aal w2 23 &) 7 anuds A 3 et S w1 waer st wa
gu waoll aiadl & s afyamn ygor 3 Rsel vas gors 3 ol &g s g1 wisse ofyn Belle gan 3 s sa 3 & sicy a3 aa wisse vf¥en aen ssa &, daa 3.78
yfererer anfor 1673 fseNsfles aot aren arsw 3 af¥envn gdor & 3ig2 del e iz sowel sreraz A aw, Byer, #12, otz sany stz s & sl 8 ae o &, A gu &
o 32 &) safere s uz swefleen 3 warar I3 af¥on & wivee of¥en @Y Med fsen sy smer & gl 3@ 3 IR wPnd wike of¥en St s daa 3.78 gfien g,
difdpor dfteer 1/8 smser &t 2 it @ ura gftrort goer dor w1 doar &, 33 Aol T YIRT B3

sfvenun &1 3012 yger b rer wordl AMar coredt ) as Marier e 2@gon b 2w ewrn §) Mod v g A dog, AR A welsil of ol B wRur wpfen # Riee afér areg @t
forepTer @52 aai & el gt Aar SIKT &, 33 U2 A 01 91 &) ST oicflol 218 &30 5 it %1 uadt 21T Bue Kl e, s/ 34 Hug Hle ac uga sk 3, RBrdl digagel die
@bl ae o &) gadl 3 ot arg 3t & o aifyor & aiter 3 sAl2 Asi B Rzl B Wl d Afon 1 Biee aen sen &) Awr2 voisied o St 8, fvarer smor e A o
& s @l 3R Ags 3 oo B Gider o3, dl 33 U2 o ol B G ORI AIDR SR e s &

& arorotler aicft Sit andter w¥en s fvamrer @t areparfer <t sme fp st e 3 e ya @ ag A1SS Sl W2 &) AP T Sit veniRdt Aog R g <t srelt &, 3 amEr
fepem smme, BRRY gy fpemmeil @ ¥ dam: g o it et afiz gger 3 Sit degaore afve saolt ag a1 &, 331 oft 5o a1 A o e @2 Uy

e 4 e 61 sl yder & g1$ el areft afdmft at¥emun @i 2, Siel srret usrs e &) st uddl uz qdis @I g1 e s esiisr grer Aw e i skl
fop gl uz ansforer ardl gl Aftver 2erReE & ©f a3 [epRT me & Bed Pog oR gr1 voiid 3 21 srft & afie amer 3ealar ansforer w2 sf¥enn ¥ 3ic? asrdt daen
o1& @2 [ §) af¥mn 3 asf 23 usrs & St apwedt 3 ordf and & sl foreae amsfeier aerdt ot Aftsor 301 uaST U2 AsfoET @i e & srm Ay ur A aerdt va wivdiezult
1991 3 S8l U2 0 Hleld ol D1 Usls 3, 33 el 3o el I Az of Aent gan & BRI cemer 30,000 Jarsi & grer A AsEn Blofol @I @il e arm, arer & e
321 of¥en @t gate @ar @1 @@ it e sen awiifs ast stHoe Breen odf 2 B 2dt 8t 3, PR Az Fo Al ok o st uad @R g ufifes &, sordbt
voraidtsr wee s 31 Siedt ael w1 wwEr @3 at St Adel AR SR wrRn srn s anh I Fer A Aewenz 39, ag R dem A1 Ad Ao 2 5 st Aswene oft Broen
aen gordt i e St arf 2004 3 10 3u we en Sit anst agasz 36 TR we 8 gt 8, 33 o it aar 26)) mru A 8 o erenst A ueer amw sfvemon 3 ayer gten 2 s
Sit gRididerer wike & 32eht a1 apR fedt @t usdt & a1 3 rger fiecr S 2mel 3 o1 81 & Rb amar aneeft @1 usdt &) PR amer anget @1 @2 w1gen usar & A &2 disr & M
agdl & 3l 521 Se1 3 a1dens awelt 3

 arorofter sicft Sft 3 foricgor aveen [ arxwrz & smsféier & yfer ean 3s snrsfoier a5 gfer ot difereft & 331 Rwsfdle s ol difersft aomor w1 wwr oz @3 3fie wdl of adl
Sl werarRsee aefleidder & o1 acfleldsr @ wRe-gw A Wl o wH 2, BREY agl B WisEnt o Asenz e 135 anuer J=51 6 e, s e & smawr smne
Rep WAl §)

off FAeNotos Fewadht (2awz): 2emufer i, anuor S gor v wiazer e uz dicior @ aitar e, $2d5 e & amuawT s «res a2an g Reaz B der 52 ara A Riftrea &
fo amrora Sfiaor A fore et St TRT agT aen o 2a1 & 3AA BA gar ome? A Ace i oft it gl o Rier ywe B &) weog s o aRpl B da d w3 ) vw qew &
frrer w2on & Y gt aew & srerary O gpgar w1 aft eor JaTen &) se1 Gloil fwedl uz & FAqfer wu 3 Rider wen uem



&I ariATel @oic 31 A IR of M asie &t sfien 216 @mIrs Fuen i Jxn 8, Aol gers Adl st i el idl sft o 531 fawer u sivfloar 3 far feen & /e
Sre e g wRiiaau &l zfte 3 ardt A8, Rivel aiie #oral ordl @¥9), da aac Sor ol e iz arerad a1 s a@f & ufen

Frammafer Sft, 91 e e 2 s gwer v aga adt srerdt &t 8 aeiifes 2 3 @ oft ugl-usht walazer @ gt ardf o &, s S Agre uz sner &) ugl-usft fror oft & &
weifazur 1 St el & fere &, safere A ol $3 @i ot i @b @2 @ & b ug-ufdril a1 Hzemr fpen e arfée, USt stz gereufer @1 e dlen aifée

arommufer i, 3mu B dio ue 48 gu & 3Ad HU2 HICHT g DI B ararl feraar g3 &

" eptoa uf¥aderr” | difdsor ot @1 #em ag ot & ot a0 A @ &, ol w1 sl " aoderd” &) aet &9 el adcEl Wt o SR &) Alololler yemer it off oivoe At
oft o1 521 @It U2 Frorer fopen & b g3l yreftor izepfer 3 aorzulcr @ ot U e, Brer dasgl 2 Yl aordt &, Rrid ftc @1 Bmivr 8 3, ary, afder, sier, gedt afiz s,
33 B FFpiel 3 Saa aren aRn &

o1 Yercian A6t geneic Aavad! off of ves ar asél oft fas " aGY <t a2 e, " 3et 3t uidl Rwell & HuR AcEFIeE b &) asl yed! Iqee 3, st yedl &t ven A @3 asl gedt
@l Sadl Bl SRI 3| a8l ar IcP &, ar] Dl 9 DA 3| dal sl Ieb 8, dal Hf3el Ieb & 32 AB19l dcd 1 ol 76 &) Agde 3 Juse @al aR1 & [ -

"eit oriet: afeTfyar orit: Yeddt orien: ama: onie: sftwerT: olier:|"

Afte A anfe; I ez, @A, szl ad usd Afte a1 yrgarta g3, aeft &3 AcT &1 e Brefl) afe; diame & a1 A Jgon aed &, al snuas] $3 Yeft a1 J2A3i 2xmen u3sn 3A
2 et & <BY ard et R gedt @ ey 2 yedt @Y A A wif aver srn & - www o oA Uy sardl TR A5 eltor s afd oY A ey &) S aear At B JAar
et &, i @t Ipfdra e &, WA 2 anzeflar aoftan A5 sige gedt @Y it 36l 5t @ axdl Sedt oy v arereftar g we I A [ ana A eler valazur B gl A ordl
Strarey &) 3 anmudt Brdesr wEon 15 RBicror wafasor @t &ta ors3t 3t gan &, Scron sridi 3 ol gan &, atia wr sneat anst oft et @t usten 8, sndt @y usten 3, duer @Y garen g,
ae qet @Y ustenn & sfiz Iord) Jaen Aot UorT &) st B udt @Y, dhuer B ves ud @t son u aivorent &, ac ggr B U @Y dson ag um ameren &, derft B did & Aa
W?Tl3|

& satafter aicfl oft A el wen @y sy Jor 3 531 ywr B did &, st 4l wiig s & snaefiser G5 & 513 ae sz duer @1 05 3) & asol v S § fe Rl A
DA-03 U e as2 epen f&u &, Prorast weifazur &t efte 3 @g g enor ordl &) afe gar diuer iz ae et @1 U5 crend & ol 3o ameas A ufdrell o wer fireren & 3 2ftae B
3 2&cn g For vy yEiter e apft Ricn caes @ s 38 ot @5 san Sor 3 sl @y AWY s 32 &) dor yeiter faven 3y sng A wret e & sieflor eff) 3Ad Hu2 et [amer
A g w3 {2 FvaR 3l Fol urn 5 usd aai 20-25 M Band 30 & 3 dfter el 3 et s 200 & o) 321eT vas v & O #e a) doar o @ 0s aifde sz
@) 33 ot A e enfen enfdu anst snfEai sema & o &, sufén /e e e s @ 3

52 el 3 s Brdger ity avven argon) g gweier dieten omRig @ st &) A sfvenon &t arer @ 3 &) anst Wrdtansg A suarla ands @st st &) anceft @ @ gen dren
& R g2 R fren o st & Afdser ugl-usht s arer @ a1l srrereY & afi s2rer ufomw e & @5 Bt &g B sice garsll @ suanfxa @b dier sten e &, asi 2 usfl
Fed &1 o1 &) qai sterelt stroradt & ez oft x€ & o1d @ awiifes A yfrfRer a2 33 &) a2 &y 3 Aoy Sxw Ay v fAaer of Medlanss sl s A ol gsi 20-25 s s
frefl) Soret Sta dizesida e arRm o) uenn aen s sodiol siadten uarel wmen &) Siia wseel uz uen aen s Rl o iy @ asi Gars s eft sz 331 warer @it sor uglal of
R, fBierds arur sordl iy &8 eft) aga Al 1St Bt &, fRrerds Hur far aorn uden) vafaur & 3y2en ¥ e & anzeflr Sy gseuer @) smeen uden; Sifta Rl @t
JUGTall USa sl Sl et &SI affas, ofter & cren aff a7y 8, sodb amean 3 €31 yoorz &t gansl @1 Balvr wen uden Bed a0 waer A Wso 3P i sl o sumiyr w2
A eren ey uatasur 61 yzen & sn s,

i st wes 3z frdaer won) dier fer 2 aal aer 3 &) Rarerr 3 aal g & o ars 3 sier et son & Huz aal gs ¥ s avd e s 28 &4 5 el sn ardl @
@il A1 23 B) 3 st Brdcer @ R or a1 Yoltel @A & ol A uaA) o e 3 DY gall Do ordl Aon S Yaw 3o & uEA B2 et 3 Bamerer sy Jo1 w1 Bre
arrorofter st Sft of war 3 5 @it ued Rerer @Y 3R @on 2 3l sien G131 gy ol A anf¥ai &, o e A 3 Al sien aqE & o8 ot S @l enfde senes & St &
3z st Bt apeeg A aielt 3) 3 s Brdgor avsen 5 vfen, fwer sl goreufer &t e &Y smasAar 3

otofter 2smmafey Sit, 3 Aaer &) Brore a1 9w 3z Sott aigan i FAstzerrel Ydor 3 IR & Alolofler i} oft 3t Brdcor av¥an @b ydlae gie| & 3ic2 dol R & e 181 wds
FUR @bl yraure! 330 & Aifdsol Isrzensl Yol Sial 3iblel usl &, aal uz deil &5 Jserur &t smavesar &) g yder ot yfifde awzee genar o a1 2 dli Aved @wiol &
v 3335 ufyron aen foraser & fp arsrzernel aren da yoor 3 5 @i ast uz umel sz aoll Bt 3fr crazen 2 sme oY So1 & gyer ot @l dftor ar 46 gae wf bl S
gicqwel 3, as A2 BT DI GAAl 33201 el Asieet &) 36l a6 S91 ©I e ast yder 3) A amud Prdger w¥an & asrzens 3 dorduvr & fén 431 Bl erazen B suey sadb
amer & 3 @16 oft avson aigen s asi uz wiet f&u1 sarer &) Afd sera Jzerr e siar & Y g Biet A areren: v Femer & Afdsal st w2 Reifer aen & b ag aga ast efen
& afte st dfid 3t ag of¥en Hem gan &) Fardht ardd} dfer ordf &) seroot ubvm @iE &l 8 fp e aree forwerd & afie ameIurar A aifdl @t warell @l ons & & den Jorer
foreptz oft gYar &) 203 emae 3 wien 2o Wact arcrwaR 3 urRn Sir & St 2aster yoft e s &

st aes A Ayt ap=mver 3z FureEEl? apemver §) awE uf¥lsony &Y A6l 3) Jorb o oft aore @t amaeerp & Jie Bacnda Jausft awemve & el U s B d ordl
afew gt gforn & usft afded 9 and 3) 0y Rea & wad} asi ame fAfse w2 2)...(wwemer)

aTetotler remafer Sft, 21 amer weicer w1 sft Jidu 3, aneft Baensa Jie Afvzm @ Fwer B fere At gforn B oo amd 2, 2R wiest @1 agra ficen spadh & oda gjzrer
sit fyecft A grewar axdt & ofie amde ang w2 sope wwmE Al 3 i o 2eRerer @ oY sl @t afedt 8, 3 RprRr B R oft W uf¥eiroron dure i sweft enfde; A amen
@l fp 3131 ard w2 #Arerefi= Ficf} Sft e2mor SR afiz AR B Rt I e e eisen dorrs smest

+oft gourer arersht gt (3ErRes) & wifaur wd et Jqrer I forpmedter seferll @ sl w2 aaf 3 sl savr Fo UeE T IFr B fRRY MGl A= Si sropfer i 3, IAB
fere 3 amuest st g

arrat sretary ufyaefor &t Raifer sazemas aits uz an srft &) amrdlz w2 us wren s & s Sereizen gy & dacr adarer wiiazer apigera B fere eder odf &) aafa
15 & fos amar < gforen bl sweiiTardh sizgpfr sorb e Y A Peder & gférn goflare & @ 591 291 531 a1 A a1mer 2 & By 331 Rt O s go oft Gzt
ordf & 281 8 meaa 3 B3R R wer on 2a1 3, 33t o1st 3 A vos ors fReer & #ft 3

gforam a1y 9t waitazr 2381 B S W A, Jederor, Aoz anfe 2 3 3, Afdoer FrET BRIfewRET of B WA &) M MWDR o Sterar] uRddsr w2 $fEer dead Biz
aersdie dot sRREie B e st B g1 Rl & ganfiias sprR 531 azs gedt w1 amerer agarn 2@ Y sl arel A1 3 a1 @f 53 I geafdunar Sierel ual) Ser b et e
scitaet arfdfer & was I o gy



f&arerer gy, 3erz ydi £ie), uitnr are vd adier g 3 sterar] ufYarder 81 361 &) sad ulvmarawy darene &I giean i adi Ol A AR i e aell ol o1 wer AL
ufone &) o1 & Al &l A awmel B 9 b o aifder iz spll-ds uz yura us 281 &) RUIE 3 aead aueel & orv APRL D SRR A iy ed el ad agard] 2
Sfo[ATol TR Sl BT 3.

3EiY¥ept 91 B0 U 3Rl & HANS dierida 8 i e 2000 A 3 son amee @it off od a@1 ey e e o1 Se@r] ufYadal & o @ol o datel &1 B &
Fefeas @b B orft smoters it wnfde 2 ¥ &) sierfde g &Y sfl B v ab feer ¥ 2 sl APRT @1 SR 96 Y&l &) IR gfern s & IRl of Sierary uf¥edor
@l Aepol b ferl wiin avear ordf IoRI Al anet arct e 9 gforen o i aardt @ @ ol A Awan e gRI PoId b A Sl BSEIS 8 I &, IADT IS DI IEsT
ordl 8 A

weifazur uf¥acfer & @RI sffa-siq e didl w2 oft sRR 530 &) 3AS PO acid IGIEN 4 U9l DIell Al &) glorn aF 3 e sfta-siqell &t ¥s feree comar dd ar @ &
£310il GIRI o6 ATMEH SIEal b DRI agi YNl e gl Bl @wole W &) dall 3l Us dledl @1 [ener aga 2 Uil @1 ®Rul @ol 381 &) Are-A1e do Sidl & fdemer
1 DRV Tol I8l 3|

Sevolgrolel Jforrel Wiy dordvrel 3w ofae &t faid 3t war srm & &5 et 3t 7291 Sffa, 70 yferera aoreucdt stz ureft 3 ssor awcft 37 yferera yonfern @t R dor @1 T
a1 8 281 &) Srerary ufyaddor & @wRur Farred w2 off aga gur 3RR & 281 &) wRa ¥ o cerel A gaIRl ool &2 e oIt &) g2 aer Soy, Aicifyen, srf¥n, Rrasomyferen anfe
dienfyil 31 bt #iid a1 248 §)

gloram a1z 3 @eer) s 5 wreur @i B yfy sigpe ast 913 Jicerel ofel @ott i Ja1 &) oicdlon ag & Ja1 & Ry &3 aner Al & siwS a6 & & Wit Al Rid gamll &1 &t
ard, Sta-siggall <t st 2 3t 2,

afet: 3 e A e e 5 anpft el uafaur sidea B R vata wen ol 3oR oY sa we @) Rener & Al & AR sw wax B WY BsHIS BT B W D ardl
muﬁé‘q

& adf 2014-15 & R wafaaur sfiz dor Fiegerr B foremaedlor sifaror aiell w1 Weler wIen &

*SHRI ARVIND SAWANT (MUMBAI SOUTH): Our Government gave a slogan 'Sabaka Vikas Sabaka Saath'! For us to have the 'Vikas' we need a
better infrastructure and to have the infrastructure we need policies to facilitate such development and that too on time.

Our Municipal Corporation of Greater Mumbai submitted a plan of 'coastal Road' along the Western Coast from Malad to Nariman Point in the year
2012. Further Municipal Corporation has expressed clearly that entire expenditure for the construction of this road will be borne by them. But the
same has been pending with Environment Ministry for approval till date.

CRZ regulation is a major hurdle in the approval of this. Mumbai, the oldest city, financial capital of this country and having huge population along
with huge number of vehicles is facing major problem of traffic jam. This road will be constructed to overcome this serious problem, without
sacrificing the beauty, nature and Environment. It some time, passes through tunnel, then along the coast and wherever there are 'Koliwadas', the
habitat of Mumbai's original fishermen, their colonies, will go over if by constructing bridges without any obstruction to their future development and
without any damages to mangroves.

Therefore I request the Environment Ministry to grant an approval to this 'Dream Project' of our Shivsena Chief Shri Uddhavaji Thackery which
will add beauty to this island city as well as will grant major relief to the vehicle riders who stuck in traffic jam and lead to the 'Nation Waste of time,
energy and petrol diesel' by either making one time exception or by amending the law. We have to keep in mind that this project is a social project
and not a commercial project and is for the public of the city as well as country.

In my Constituency one shanti (colony of hutment dwellers) known as Ambekdar Nagar is situated at Cuffer Parade, Colaba. Thousands of
huts are raising on basin of the sea every day. The authorities, who create obstruction to the development projects do not take care even when
complaints are made to protect the mangroves over here. The mangroves are being destroyed mercilessly by the 'Hutment Dadas' over here and
huts are being constructed on the bank or in the sea here. I therefore request the Hon. Minister to protect these mangroves urgently by initiating
necessary steps.

When all over the world raising of new nuclear power plants have either been stopped or are being disapproved by their country. We are
forcing to install the new nuclear power plant at Jaitapur, in Distt. Ratnagiri of Maharashtra. I, therefore, request the Hon. Minister to withdraw the
approval to this plant which is being opposed strongly by the local people and which is going to harm the entire ecosystem of Ratangiri and Konkan.
It is going to affect sea lives as the temperature of sea is bound to increase due to affluent of this project.

Hence, to maintain the ecology and environment and to prevent the hazardous effect due to this project, we should opt for renewable energy
such as solar, wind and protect the life and livelihood of the poor people.

SHRI E.T. MOHAMMAD BASHEER (PONNANI): Mr. Chairman Sir, I thank you very much for giving me this opportunity to participate in this very
important discussion on the Demands for Grants.

Sir, threadbare discussions are going on around the world about environmental issues. The Indian situation also is not different. While discussing this



issue, my first point is on organic farming. Even though we discuss a lot about organic farming, diversification process to organic farming is in a dead
slow pace. We have to motivate the farmers and draw a programme of action inspiring the people to divert to organic farming system.

My second point is in respect of waste management. While we discuss waste management issues, I am of the firm opinion that it should start form
individual household. It should be made a legal responsibility of every house owner to manage the waste in his own house. There is no meaning in
handing over the baby to somebody else. Panchayat and Municipal Corporation building rules will have to be amended to attain this cause.

My next point is in respect of getting the involvement of the NGOs, CSOs, industrialists, agriculturists, voluntary organizations, religious organizations
and political parties on environmental issues. Until and unless we ensure community involvement in general, we will not be in a position to attain our

goal.

The next point is in respect of laws on environment and forests. We are having enough laws. If we verify the statistics on the total number of
industries prosecuted for violation of Pollution Control Act, we will be convinced that either our laws are not effective or we are not serious in
implementing the laws.

Sir, it is a fact that industries are discharging their effluents untreated. 1t is a criminal offence. Most of our sacred rivers are polluted by industries.
Air pollution control equipments and noise reducing appliances have not been adequately installed by the industries. This is the situation whether it
is private or public or PPP project.

Then, I would like to say, by way of self-criticism, that the role of political parties is also very important in this. Political parties can play a significant
role in this. If we take a pledge that we will dedicate ourselves to the protection of environment, I think, we can have a very powerful impact on the
preservation of ecology. The political parties can take a decision that the flex boards and the plastic-based publicity materials will not be used in
future for their political propaganda. If that decision is taken, that itself will be a very important step in this direction.

Besides this, I am asking as to why we cannot enact a legislation totally banning plastic. We all know that plastic pollution is increasing in an
alarming manner. We all know that this is an era of 'use-and-throw'. That is the slogan of the era. People use plastic materials and throw them away
in the fields and other places. 1t is creating havoc in our place. Human beings are not the only victims of this plastic pollution. Even animals are the
victims of this pollution. Animals consume these things and they slowly die because of this plastic pollution. So, I am of the firm opinion that India
must have a strong legislation totally banning plastics.

My next point is with regard to tourism related environmental issues. We are talking about responsible tourism, But unfortunately we are not
planning tourism development with a vision of ecological balancing. So, I suggest that we must loudly think about this. We have to be very careful
about the responsible tourism.

Towards the end I would like to draw your attention to environmental issues pertaining to our coastal belt. India has 7051 kms. of coastal line. It is
under the attack of environmental sabotage. I wish to say one particular thing about Kerala. Kerala is having 600 kms. of coastal belt. Sea erosion is
taking place. Similarly, lightening is also taking place. I understand that this sea erosion and lightening have not been included in the list of natural
calamities, which enables them to get financial help and compensation. I strongly urge upon the Government to include lightening and sea erosion
also in the list of natural calamities.

With these few words, I conclude.
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*SHRI BHARTRUHARI MAHTAB(CUTTACK): Human activities result in significant environmental changes that cause damage to species, eco-
systems and ecological processes. Preservation of the integrity of these ecological components is critical, considering they provide the bio-physical
base necessary for human life, such as water, land, air, forests, biodiversity and so on. India needs to adopt low carbon strategies in order to
improve the sustainability of its growth process, while carbon mitigation will be an important co-benefit. Globally, India's policy goal of achieving
sustainable development is guided by the principle of 'Common But Differentiated Responsibility' (CBDR). India is one of the countries that prefer an
‘aspirational' rather than a mandatory or 'prescriptive’ approach. Our approach has been that the issue of sustainable development should be
approached with a sense of equity; and the development aspirations of the developing countries should be built into the green economy principles
being evolved at the international level.

If development has to be sustainable, we need to innovate, invest and improve our planning process at the national, state and local levels,
Peter Drucker had said Management is doing things right; leadership is doing the right things; let one be good leaders first and then managers.

Ministry of Environment and Forests had an approved outlay of Rs.10,000 crore for the Eleventh Five Year Plan, 2007-12. During the Eleventh
Plan the country pursued its development agenda considering environmental protection at the core of all policy formulation. In the Twelfth Plan it has
been felt that the country needs more focused efforts not only to preserve and maintain natural resources but also to provide equitable access to
those who are denied this. After an n-depth analysis of the policies and programmes in the Environment, Forestry, Bio-diversity, Wildlife and Animal
Welfare sectors, 12 monitorable targets have been set for the Twelfth Plan. These include three targets in the areas of environment and climate
change, for targets in forestry, three targets under Wildlife, Ecotourism and Animal Welfare, and two under Ecosystems and Bio-diversity. The
Twelfth Five Year Plan adopts specific strategies to meet emerging challenges concerning conservation and assessment of flora, fauna, forests and
wildlife prevention and control of pollution; afforestation and regeneration of degraded areas; protection of environment and issue related to welfare
of animals.

India is hugely vulnerable to climate change. As per recorded observation, India has seen an increase of 0.4 degree centigrade, in the mean
surface, air temperature over the past century i.e. 1901-2000. The impact in short run may be small, but the head stress is affecting the productivity
of animals and milk production. Agriculture technology can adapt to these changes to partially offset the adverse impact by adoption of water
conservation practices, by changing cropping patterns and practices and by developing new varieties that can withstand short term variability in
weather patterns.

Eight national missions were launched in the Eleventh Plan covering areas of solar energy, energy efficiency habitat, agriculture, water,
Himalayan ecosystem, forestry and strategic knowledge. The mission documents have been finalized and are at various stages of implementation.
Although the nodal Ministries entrusted with implementation of the missions are yet to fully assess the likely cost.

Involvement of States is critical in building capacity at local levels to address climate change and to protect communities that are vulnerable.
It was stated earlier, that attempt will be made to create capacity at the state level. What has been done? The State Action Plan will include a
strategy. Has that been done? There is a need to focus on agriculture, water, forests, coastal zone and health. State Governments are supposed to
provide funds for their programme. However, some resources need to be mobilized as Central Assistance to State Plans. Where is that Figure? How
much you have provided to Odisha? We are told that the Government has allocated Rs.100 crore for establishment of a National Adaption Fund for
climate change. The budgetary allocation for the Environment Ministry for 2014-15 is Rs.2043 crore. Of course it is gratifying to note that there is
greater thrust on increasing the country's capacity for Himalayan studies and therefore the Governemnt has allocated Rs.100 crore for setting up of a
National Centre for Himalayan Studies in Uttarakhand.

Now I come to certain basics. Two recent incidents have been a cause of worry to environmentalists and wildlife conservationists. One is the
promise to fast track clearances for projects; the other is an investigating report that questions the operations, morality and intent of certain non-
governmental organizations. I appreciate the view of the Minister when he said very clearly that "we want development but not at the cost of
environment”. But do not sit on the projects of importance, as the earlier government used to do. Slow down in investment growth over the last five
years partly came about due to difficulties in land acquisition, delayed environmental clearances, infrastructural bottlenecks, problems in coal
linkages and ban on mining in some areas. This was mentioned in 2013-14 Economic Survey.

A subdued business environment and bleak business confidence might also have caused the slump in investment rate but it is excessive land,
environmental regulations have caused investment slump. However, indecisiveness of the previous UPA Ministry also is a major cause of delay. The
Minister has said that clearances pertaining to infrastructural projects will be faster I would like to draw the attention of the Minister towards two
important issues. They are river conservation and wetland conservation. On an earlier occasion during previous NDA regime, some funds were
pravided to clean up the river water of Kathajodi and Mahanadi in Cuttack and Brahmani in Talcher areas. I would request the Government to provide
adequate funds for the sewerage treatment of Cuttack so that it does not flow directly to the rivers. Odisha has a sweat water lake named Ansupa

in Cuttack district. Some funds were provided during 11t Plan period for conservation, but it was not adequate. As National Wetland Conservation
Programme (NWCP) and National River Conservation Plan (NRCP) and National Lake Conservation Plan have merged into one integrated scheme
called National Plan for Conservation of Aquatic Eco System (NPCA), I would urge upon the Minister to pay special attention towards Cuttack in
particular, for conservation of aquatic eco system and steps to be taken in a mission mode with target oriented implementation.

SHRIMATI R. VANARQJA (THIRUVANNAMALAT): Hon. Chairman, Sir, I thank you for this good opportunity. I thank hon. Chief Minister of Tamil Nadu,
Puratchiththalaivi Amma for giving me an opportunity to take part in the discussion on the Demands for Grants of the Ministry of Environment and
Forests. I extend my salutations to hon. Amma. I also thank the voters of my Thiruvannamalai constituency for electing me to this House of People.
This is my maiden speech.

Pratected environment and green cover are the basic needs for progress and prosperity of a nation. If a nation has a good forest cover, it will receive



adequate rainfall. Clean and green environment is the need of the hour. In this Budget, the allocation for environment Ministry is Rs. 2,043 crore as
against last year's allocation of Rs. 2,430 crore. For providing education and training to forest officials, Rs. 110 crore has been allocated; and for
forest conservation, development and regeneration, an amount of Rs. 31 crore has been allotted in the current Budget.

17.00 h
For wild life preservation, an amount of Rs.83 crore has been allocated. I expect judicious spending of this amount.

Today, we are polluting all our natural resources like land, water and air. There is even noise pollution in urban areas. We have to provide an
unpolluted environment for the future generations to come. Hon. Amma's rain-water harvesting system is a forward looking initiative in this
direction. As part of the bio-diversity conservation and greening project, 1.73 crore saplings are planted in 1000 villages of the State of Tamil Nadu.

We should have awareness programmes amongst the children and youth of our country about Green India. We have the hon. Minister of Environment
who is also the Minister of Information and Broadcasting. He can take the lead in creating awareness about environment protection.

The Tamil Nadu Government has established a butterfly park in Upper Anaicut Reserve Forest near the Tiruchi Forest Division to attract tourist and
pilgrims and to conserve butterfly species. I urge upon the Union Government to take action in setting up such parks for preserving special and rare
species.

Plastic is non-degradable. Use of plastic should be minimized so as to protect environment. In Tamil Nadu, reusable bags are being distributed to
avoid the use of plastic bags. In order to create awareness about plastic, Message on Wheels' Scheme has been launched in Tamil Nadu through
Non-Governmental agencies. Even Self-Help Groups, villages, schools which excel in reduction of plastic usage are being honoured by the State
Government of Tamil Nadu. The Union Government should also take inspiration from Tamil Nadu and hon. Chief Minister hon. Amma in implementing
such initiatives.

The Tamil Nadu Government has taken extensive measures to increase the green cover and ensure a clean pollution-free environment for the future
generations. One lakh and eighty thousand solar-powered Green Houses at the cost of Rs.3,420 crore were built and provided to the people below
the poverty line in the State of Tamil Nadu. This is a scheme which is widely appreciated by environmentalists. The Union Government should
allocate additional funds for Tamil Nadu.

The Tamil Nadu Forest Department implemented the afforestation programme with assistance from the Japanese Government. More saplings were
planted under this scheme and the forest cover was kept in tact. But unfortunately this scheme ended last year. I hope that this TAP Scheme would
be continued.

With financial assistance from NABARD, water bodies are developed in the forest areas and check dams are also constructed. About 5000 square
feet in every 250 hectares of land area is being covered by forests. I urge that additional funds be allocated to this Scheme.

Sedges and bulrushes are seen in large number along the area around Tiruvannamalai and Annamalaiyar Temple. These sedges catch fire during
summer season. Because of fire incidents, so many trees, including teak, have been burnt to ashes. These sudden fire incidents pollute the
environment. People who go around, circumambulate the mountain on their religious pursuit are also affected by these sudden fire incidents. The
Union Government should allocate additional funds for destroying these sedges and bulrushes. And new saplings should be planted in these areas so
as to avoid soil erosion in this mountain area.

The pathway leading to Ramana Ashram in Tiruvannamalai is built with ordinary stones. Pilgrims from all over India come to worship Annamalaiyar
during Karthigai Deepam festival. Even foreigners come to this place frequently. Pilgrims find it difficult to reach the mountain top due to non-
availability of proper walking stretch built with concrete stones. I urge that the Union Government should allocate funds for fulfilling the request.

*As the Union Government has provided funds for modernization of Police Force in Tamil Naduy, it should also give necessary funds for modernizing
the Forest Department.

Red sanders are being cut down by tribal people of Jawadhu hills in reserve forests. Four to five decade old, red sanders were cut by these people
and smuggled to neighbouring States like Andhra Pradesh.

While taking humane view of the woodcutters as they cut the tree for a fee, we should take measures to counsel them and provide them alternative
way for their existence and livelihood. In order to prevent smuggling of red sanders, our forest department personnel should be equipped with
modern equipment and devices.

Moreover, there should be constant action from the Government to prevent human-animal conflict. In my Tiruvannamalai constituency, wild
elephants come into contact with the human inhabitation. These untamed elephants destroy agricultural crops of this area. They also pose a threat
to human lives. I request that the farmers should get necessary compensation or the crops destroyed by wild animals. I urge the Government to find
a solution to this problem.

Hon. Chairman, Sir, I urge the Union Minister through you for allocation of adequate funds to Tamil Nadu for expanding the green cover and
implementing environment related programmes. With these words, I conclude.

DR. M. THAMBIDURALI (KARUR): Sir, most of the problems are related to environment. Therefore, I am requesting the hon. Minister to look into this
aspect. Earlier UPA Government implemented the MGNREGS. Why cannot this new Government initiate new scheme, which would give new
opportunities to poor people, who collect waste materials? From them, the Government can procure. This would result in providing employment to



slum people, who can be involved in this type of work as they are accustomed to such works. Hence, I would say that this is a good opportunity.
Hence, I would urge the Government to come up with a project which helps to collect waste materials and waste plastic materials; let the
Government procure and pay for the same. These materials can be recycled. I think, this is the only way to stop environmental degradation.

* SHRI A. ARUNMOZHITHEVAN (CUDDALORE): In my Cuddalore constituency, the SIPCOT Industrial Complex in Cuddalore has been a pollution
hotspot since the early 1990s when a number of chemical factories began operating here. In 1998, acting on a complaint field by communities living
near the Industrial estate, the State Human Rights Commission recommended that a carrying capacity study should be conducted before any further
Industrial expansion in undertaken in Cuddalore. No such study has been done till date. A series of scientific studies published by NGQO's found
dangerous level of pollution in the air around the Industrial Complex. In 2007, NEERI too conducted a study and found the Industrial Estate to be
severely polluted.

The NEERI Study also concluded that local residents have a higher than normal cancer risk. The local residents were being exposed to dangerous
contamination.

The Cuddalore-Nagapattinam region is being developed as a major industries including a petro chemical and petroleum investment region, are
proposed to be set up over 256 sq. k.m. of land straddling the two districts. There are proposals to use groundwater for several new industries other
industries will pump out groundwater from the shallow sub-surface water flows in the Costal region during the construction period.

It is important to ensure that industrial growth in Cuddalore does not come at the cost of agriculture and fisheries which provide livelihoods to lakhs
of people.

* Speech was laid on the Table

Also, such Industrialisation should not compromise the interests of future generations by contaminating of depleting ground water or making
the coast more vulnerable.

Keeping these sensitivities in mind and keeping in mind, the intent of the Hon'ble Chief Minister AMMA to chart a course of progress where Industrial
growth and agricultural productivity are facilitated simultaneously.

I urge the Union Government and I propose that the following steps be taken without delay.

1. Conduct a comprehensive and cumulative environmental impact assessment study of SIPCOT phases 1,2 and 3 and the areas that are to be newly
Industrialised. The study should aim to assess the earning capacity of the region by looking at coastal geomorphology, regional hydrology,
agricultural and fishery livelihoods, climate change vulnerability and resilience and the existing pollution and potential pollution loads that will result
from further Industrialisation.

2. Conduct a transparent calculation of comprehensive Environmental pollution Index and suggest measures to alleviate ongoing pollution.

3. Identify coastal stretches vulnerable to extreme climate events and suggest setbacks from such areas for location of critical infrastructure.
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SHRI H.D. DEVEGOWDA (HASSAN): Thank you, Sir. T would like to express a few points in connection with the Demand for Grant of the Ministry of
Environment and Forests. I have heard the valuable suggestions made by several hon. Members. We should not allow degradation or depletion of
forests to take place. The environment protection is one of the important things.

Our wildlife is badly suffering today due to depletion of forests. For example, due to construction of major dams, elephants are coming to the maidan
area in search of their food. We see how tigers were killed and their population was reduced. All these issues were discussed earlier in this House.

One of the most important points is this. In the year 1995, the then Union Minister of State, Environment and Forests Shri Kamal Nath, had given
clearance — the orders are here in my hands — for 32,000 acres of forest land which was under cultivation by dalits and landless people of
Karnataka, Madhya Pradesh and Maharashtra.

Today we are facing the problem of naxalism. The farmers of Shimoga, Chikmagalur and Coorg areas were cultivating the land for the last 60
or 70 years before the Forest Act came into being in 1980 and such land was allowed to be transferred to the Revenue Department of Karnataka. A
joint inspection was made by the Chief Conservator of Forests, Delhi with other State level officers wherein they were fully convinced that national
parks and other important areas should not be affected. For such areas, they had given permission. The condition was that we had to transfer the
'D' class land which was also created by the then Karnataka Government. Mr. Kharge is here; out of three lakh hectares of land bank, one lakh
hectares of land should be given to the Forests Department with a budget of Rs. 10 crore for afforestation. With that condition, it was granted and
the Union Government gave the clearance. I do not want to read the Government order for saving the time of the House as to how they have taken
that decision.

The first category of these persons belongs to SC and ST. The second category of these persons is landless, marginal and agricultural labourers.
When a person has got just 10 guntas of land, how can he live with that?

Sir, taking all these things into consideration, they had taken this decision. These people are insufficient land holders and they are small land holders,
who are living in the forest itself. Hardly there no any forest now, and not even a piece of forest and not even a small tree or plant is available. The
officers from the Government of India had a joint inspection. After they were fully convinced, they had given these clearances before the Forest Act
came into force.

Sir, today the Government wants to remove those people from the forest. Now, they are the new set of naxalites in Andhra Pradesh. What happened
in Odisha? We all knew about this. Even our trains are not able to go through the forest areas in Chhattisgarh. I have myself had the experience. So,
one of the major issues is that in my own State, in 13 districts such people are there and they are suffering.

I would like to give these Government Orders, Sir, with your kind permission, to the hon. Minister. Let him examine these Orders, and if there is any
bottleneck on account of several Court Orders or the Green Bench Orders, he should look into. Earlier, the Government of India took this decision and
after examining all these aspects, they had given the clearances in Madhya Pradesh, in Karnataka and also in Maharasthra. This is one of the major
issues for preventing the naxalites in Karnataka and other States. I am not blaming any Government, whether this Government or the previous
Government. I would request the hon. Minister to look into these issues. If need be, I will personally approach the hon. Minister and discuss on this
point.

Sir, with your permission, I would like to pass on all these papers to the hon. Minister and request him to kindly take suitable action.



*SHRI JITENDRA CHAUDHURY (TRIPURA EAST):I oppose the budget proposals on Environment and Forests. This Budget is totally silent on the fate
of tribals who are found to be the custodian of forests and bio-driven sectors in our country for centuries through their practice of life. It is evident in
our country the density of forests and bio-diversities are rich in country where the tribal population is living.

The General Budget has promoted some projects of laying industrial condition etc. which shall pass through the densely populated tribal population
and was rich in minerals. Even subsidies and incentives etc. have been pronounced for that but not a single word about the rehabilitation of tribal
provision of FRA and PESSA Act which shall be brutally against the fundamental rights of scheduled tribes and other traditional forest dwellers.
These very crucial factors must be found in the MOEF's budget proposals.

Scores of tribal and other population in our country are traditionally surviving on collection of MFEs,. But till date there has not been any MSP against
the MFs which is causing ruthless exploitation over the poor tribal population. MOEF should come up with appropriate legislation, scientific process
for harnessing and processing of the MFPs which shall take care of the help of the tribal and forests.

India is endowed with the one third of the bamboo resources in the world. Bamboo is one of the best, sustainable and costly raw material for
industrial production, which generate revenues of billions of dollars, generate huge employment in China and some other country by using modern
technology. In India 75% of bamboo resources are grown in North Eastern States naturally, which may be the best resources for industrialization, for
employment opportunities, vis a vis from environmental balance. But unfortunately due to the
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absence of the Government policy an initiative on that, we are lagging behind. I propose this Budget should make a provision to constitute bamboo
board like any other community brands under the Ministry of Commerce and there must be more institutions to exploit bamboos and other such MFPs
for economic upliftment which shall help providing protection and balance to our rich bio-diversities, livelihood enhancements and forest dwellers
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SHRI PREM DAS RAI (SIKKIM): Thank you, Mr. Chairman, Sir, for giving me this opportunity to participate in this debate on the Demands for Grants
relating to the Ministry of Environment and Forests.

At the outset, I would like to just flag a few issues. One is that the budgetary allocation for the North-Eastern area has increased from Rs. 149 crore
to about Rs. 181 crore. But it represents a reduction of Rs. 10 crore compared to the Interim Budget allocations. So, in that sense, it is something,
which needs to be looked into.

The budgetary allocation on the Climate Change Action Plan has been decreased from Rs. 32.35 crore to Rs. 23 crore. Is it a statement of intent that
the Government is not giving enough credence to the fact that climate change is something that we need to deal with? I think across the board, it
has come about that the climate change is upon us and we need to do something about it.

The new scheme on the Himalayan Region, which is the National Mission on Himalayan Studies for Promoting Research for Sustainable Development
of the Himalayan Region is really a positive step and I welcome it. I hope that Himalayan Studies is something, which will promote and look at the
climate change issues, which plagued the Himalayan Mountain Region, and the developmental issues, which plagued the Himalayan Mountain
Region.

But I would also like to flag one more issue which is the stagnation in funding for forestry research. The Budget has proposed only Rs.156.66 crore
for the Indian Council for Forestry Research and Education, a research institution of national importance. The Parliamentary Standing Committee on
Science and Technology and Environment and Forests has criticised that institution for its low research output. Obviously, the reason given for this is
that the budgetary allocation for this important body has actually been dwindling. There is a need for more research. In the area of climate change, I
think research is of paramount importance, especially if it is in the area of forests.

With that, I would like to come to the aspect of the impact of climate change on the North-Eastern Region, and I think that is something where a
whitepaper is required. The severest impact that is going to happen, according to the scientists, is going to be from the Bay of Bengal which will
sweep up and it will impact migration from Bangladesh. It will impact a lot of other issues which are both political and economic in the North-Eastern
Region. In fact, one of the studies saysd€”and this is known through a Government documenta€”that of the 43 districts that are going to get the



most impacted, North Sikkim district is going to have the most massive impact.

Having said all this, I would like to come to my State of Sikkim. Sikkim has actually, in many ways, taken the lead. This is very important. Mr.
Chautala, the Member from Haryana, has said that they have only 3.8 per cent of forest area. But imagine that in Sikkim we have 83 per cent of
forest area and we have actually habitable land of only about six per cent and that puts us into a quandary about Sikkim where the elbow room for
development is of great concern. I would like to bring to the notice of our Minister for Environment and Forests that this particular issue needs to be
tackled at a policy level as to how much of forest area in percentage terms should every State strive for Some States have very, very high
percentage of forest area and, therefore, the elbow room for development in those States actually is not there. But in the case of some of the States
like Haryana, it is almost four per cent.

Finally, because the bell keeps ringing, I would request the Minister to look at the Forest Act. How do you actually define a bamboo in the
Forest Act? I think bamboo is one of our greatest natural resources under the Forest Act for the reason of control by the then imperial rulers. It was
placed as a tree rather than a grass. Therefore, if you place it as a grass, then there would be cultivation and then we could use it in a much better
manner.

I would also like to say that we need more technology in the areas of how we deal with climate change.

And, finally, my friend, the previous speaker, has talked about planting of more trees. There is a very important initiative. 'Ten Minutes to Earth',
which my Chief Minister has actually institutionalised in Sikkim, can be scaled up to the nation.

With these words, I conclude.
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SHRI C.N. JAYADEVAN (THRISSUR): Respected Chairman, I personally and on behalf of my party, the Communist Party of India, attach utmost
importance to concrete threat to the protection and expansion of the forest coverage in the country as well as measures to preserve and enhance
the quality of our environment. This is all too important at the time of global warming and climate change.

The present mode of capitalist development has taken greater toll on our forest and environment. I believe that the Gadgil Committee report on
Western Ghats is of crucial importance. We should not allow watering down of these proposals. We must implement these reports and its
recommendations with appropriate consideration of fears of farmers of the Western Ghats. The Government should give greater stress to strengthen
the research in the field of forest protection and environmental preservation. In this regard, I urge the Government to enhance financial support for
research establishments of Kerala such as Kerala Forest Research Institute (KFRI) and Kerala Institute for Water Resource Management and
Development at Calicut.

I also propose to give due consideration to develop Kerala Forest Research Institute as a deemed university with greater emphasis on forest
research.

The Communist Party welcomes the effort to clean up the river Ganga as a major step towards preserving rivers and water bodies for the future
generation. However, it should not be treated as an effort to the narrow games of Hindutva ideology. It should be a realistic and practical
pragramme towards cleaning up and rejuvenating all the rivers of our country, including that of Kerala. The Pamba river, which is considered to be
the Ganga of South, is a holy river for millions of

Hindu pilgrims of Sabarimala. The Government of India should urgently take up a programme of cleaning up and preservation of this river as well as
other 43 rivers of Kerala in our collective effort of protection of rivers and other water resources. The Kerala legislation of the protection of paddy
fields and water bodies by the former Left and Democratic Front (LDF) Government may be made a model for a new legislation on protecting and
preserving the strained water resources of the country.

* DR. HEENA VIJAYKUMAR GAVIT (NANDURBAR): India is one of the highly populated countries in the World. So it is our duty to safeguard the
nature's wealth. The imbalance in the ecosystem is of great concern all over the world. We, as an Indian facing a big problem today, that is, the
delay of rains in our country. Today, there is a drought like situation all over my State Maharashtra and to be very precise my constituency
Nandurbar. I feel this ecological imbalance should be taken very seriously and a serious thought should be given.

The pollution is seen everywhere whether it is air pollution, water pollution or soil pollution.

Air pollution is seen in our country and the main reasons being pollutants from different industries, chimneys, spraying of pesticides in the farms,



noise pollution due to unnecessary loud speakers, honking loud horns by vehicles and unnecessary loud speakers in public places.

Water pollution due to releasing of polluted water in water resources like lakes, rivers, ponds and seas and ocean. We must take care of this, since it
is an important resource. The spraying of pesticides in the farms may at times get mixed with the water streams in the farms and does water as
well as the soil pollution.

Plastic is a non-degradeable item causing soil pollution so we must reduce the use of plastic bags and encourage bio-degradable material use.
Today, in the international market the organic foods and organic products are more encouraged and are in demand.

I would like to suggest the Hon'ble Minister to encourage organic farming in our country also, so that we can avoid the pollution due to pesticides
and insecticides.

* Speech was laid on the Table

I come from Nandurbar constituency from Maharashtra which is a tribal constituency. In my constituency, the tribals reside in the forests. My
constituency is blessed by Tapi & Narmada rivers and Satpuda ranges along with forest areas.

Unfortunately, during last few years, the forests have become sparse in my constituency. The reason is that the people cut trees for household
purposes or they sell it to mills. There are tribal villages in these forest areas which are called "Forest villages" or "Van Gaon". In my constituency
there are 75 forest villages which are not made revenue villages and so the people residing in these villages don't get the opportunity to avail the
facilities given by the Government to the tribal people. So the people for their household purposes cut the trees. If they get the facilities they
deserve, we can stop this cutting of trees and prevent the environment. Peaple in my constituency who are living in the forest do agricultural farming
in the land available in forest since last many decades. The land is not on their name so I request Hon'ble Minister that these tribal people who have
the agricultural land should be given the Revenue certificate of their land, so that the land is on their name and they get "Satbara" so that they can
avail the facilities of tribal people.

The 'Forest Rights Act' does not permit construction of roads in these tribal areas and also it restricts from putting electricity poles in these areas
and so even today our tribal people are living in darkness and electricity has not reached their homes in the forest areas.

There are no roads, no electricity in these tribal forest areas. So I think there is a need for amendment in 'Forest Rights Act' since it is not
safeguarding the Scheduled Tribe people but instead it is creating a hurdle in the development of tribal people.

We see a lot of imbalance in the ecosystem today. The Government has various schemes for plantation of trees. But we are not making any
policies/schemes to take care of trees after plantation. The schemes enroll planting trees, but who will protect it from herbivorous animals. The tree
guard is not provided in any schemes. So I would suggest that trees should be planted and also steps should be taken to protect it and help it grow.
Such schemes/policies should be made to protect the environment and enhance the beauty of nature.

In the end, I would like to congratulate the Hon'ble Minister that his agenda is development without destruction of nature. Also the long awaited
projects due to lack of environmental clearance would commence faster due to the affirmative approach of Hon'ble Minister. A lot of hopes of our
tribal people are from this NDA Government and I am sure, Government will take care of all the issues of tribal people living in forest areas in my
Nandurbar constituency.
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*SHRI GAJANAN KIRTIKAR (MUMBAI NORTH WEST): I put forth my view point in the context of discussion on the Demand for Grants and
voting on the Ministry of Environment and Forests in Budget 2014-15.

I am Member of Lok Sabha from Mumbai. As you know, Mumbai is a Metropolitan city with a population of 1.5 crore. For development of
various infrastructures in the city and its healthy development, various proposals submitted by the Mumbai Municipal Corporation need prompt
approval by the Ministry of Environment and Forests.

Projects which need completion
1. Development of Damanganga — Pinjal River Link project for Drinking Water Supply to Mumbai.

2. Study Tour of Parliamentary Standing Committee — Meeting on 09.10.2013 at 10.00 AM at Hotel Taj Palace Mumbai reg. Issue in Coastal
Regulation Zone (CRZ) Areas, Greater Mumbai in light of CRZ notification Dated 6" January, 2011.

3. Application to Terms of reference (ToR) for the EIA studies of proposed Garai Project at Village Ogada, Taluka-Wade, District-Thane,
Maharashtra.

4. Coastal Freeway in Mumbai (to ease the traffic of Western suburbs).

5. The Environmental clearance for the Mithi River Bridges for widening and reconstruction at 5 locations viz. Dharavi, Vaiterna, Pipeline,
Tansa Pipeline, Mahim Causeway and C.S.T. Road

6. Central Zoo Authority (CZA) Clearance from Central Wildlife Deptt. for proposed Internal Zoo in Sanjay Gandhi National Park, Mumbai.
7. CRZ issues — Salt Lands in Mumbai.

In the northern side of Mumbai area comprising Malad, Borivali & Dahisar as well as some areas of Thane district, slum dwellers and Adivasis have been
dwelling/living for the last 40 years.

As per the order of the Mumbai High Court, the question of the settlement of slums dwellers had been under active consideration of the Government
of Maharashtra and tangible steps have already been taken.

I have also written to the Hon. Minister of Environment and Forests on 9th June 2014 for providing alternative transit dwelling space and basic civic
amenities to those who have not been settled so far. This arrangement should hold pending their final settlement.

This needs urgent attention and decision by the Ministry of Environment and Forests.

Thanks for giving me permission to table my speech.
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g1 wen oren @id darz & 3a1 & We are raising a corp. ...(Interruptions)
SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, environment protection is not a concern. ...(Interruptions)
SHRI PRAKASH JAVADEKAR : Please wait for a minute. ...(Interruptions)
SHRI N. K. PREMACHANDRAN : You are the Environment Minister. ...( Interruptions)
HON. CHAIRPERSON: Mr. Premachandran, please sit down.
...(Interruptions)
HON. CHAIRPERSON: Hon. Minister, please address the Chair.
...(Interruptions)

SHRI N.K. PREMACHANDRAN : It is very unfortunate to hear from a Minister like this. ...(Interruptions) You are not concerned about the
environment. ...(Interruptions)
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SHRI K.C. VENUGOPAL (ALAPPUZHA): What is the role of the Ministry? ...(Interruptions)
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HON. CHAIRPERSON : Hon. Minister, please address the Chair.

off gep191 SHaS s ¢ ANl wdlce, age 0¥ deasf o war b gRifiemer g, o1 As s A udt &, oY awn Befer eft 82 vos for after Joroft &, At Ror after et B 212
3 ot @ v wier da §, 329 vw dia ceneft 8, Afor 331 diar @ uzfhivrer oidf ficht sz 17 Rocilefte @1 gaawz ceion sty 3@ a6 HA aden? saal aa [ [
ciafiior ciso2t, usdr formr en far 220 Al aar & cirseil B o sereer vyger 23om) et garer o1 fpen Ry 220 Axedt aem, anft ot 2aeictsft ag o=, 1200250 @1 8, s
200025t aft amisfty oit oft owft Bt gravar areft crsot amdiel, A csol s A 3eter vien adem) ... (wEToT) Wikee @i fdener ordl den, awlifs semar gRifdierer TRt ARy,
....(werEner)



SHRI N.K. PREMACHANDRAN : You are the Minister of Environment and Forests, but you are speaking against your own Ministry. ...(Interruptions)
oft o191 SIS & wfts, Sloldel yact 3 oIReY ... (Aol ) &l A6 oidl wal) ... e )
HON. CHAIRPERSON: Please do not make any comments.

... Interruptions)
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HON. CHAIRPERSON: Hon. Minister, just a minute. Hon. Members, now it is six o'clock. If the House agrees, the time of the House will be extended
by one hour. After the Minister's reply, we will take up 'Zero Hour'. Therefore, if the House agrees, we can extend the time by one hour.

SEVERAL HON. MEMBERS: Yes.
SHRI PRAKASH JAVADEKAR: Sir, I will be brief. ...(Interruptions)

18.00 hrs.
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...(wmaumer) I was telling about the difficulties. How those difficulties and processes are being simplified? The Chief Minister of Punjab was willing to
go for auction but there were no bidders because they were not sure of environmental clearance. We had a meeting with the Chief Minister of Punjab
and with their officers. Do you know what the issue was? The department cannot issue environment clearance till the owner is decided and the
owner will not be decided until the auction takes place. Auction is the best way of doing the things. Then, what is the way out? We asked whether
we have done the environmental clearance. Environment clearance was done. I asked them to give the comfort letter so that they can be sure and
then, things moved in the right direction. Now, the Chief Minister has also written to me a letter acknowledging all these things. So, what we are
doing is simplifying the processes without destructing the environment? 313, wivse 2, diftvel R93s 3 us gor-aF &) 331 RISs widse @ g9 Sidke @ollel Bt
2istor Uz &0l [ane avvon 9 fdsen 3) &1 witol w3 aiiz B3 wivee @ oft aret oY) A6 sArRT YuI &), (caeor) 3/ aRIRT U wic &) s33 suel deflor? vorslf awn
APfl? usdl Yan en @By Al Aot wiie a1 20 demare a1 Qorkre 3, o) aal uefien & R amen usarn dal wer- awn s &7 Bio-mass plant is a good plant which is
the best cleaning agency. e #ft crer fasen smoen, it sft sisra don, ag @53, udiernt & e 2l sl & s ol &) s e dlase dad w & wiieer Bresh b3
ager At ant &) 53 Y arerer 3 Rif¥aer w3 oft gendem

3, Sigl aaharg o1 e &, el Bt gaty samdlen 3 srret 730 &) ASE U3 @i e oifibal oY 381 3a F) U3 3 Az o didlasaur sisra oidf e, saol wal- Aue e
el firse & 3idu 31, daa Jsol & w, grede P o, sl & Rr A assiien awn 8, o ag s sore syae 3 @ s awr serr 27 This is the way for
progress. vas a3l sicdl ant @E 3 s aga A el of avar s wissteml Sloft aifde; Afdsor Fw a1 Tt some @ds Fuw dog, & Ut ust &) a@iifis #ct O 3 a8 oI
oT a1~ $A SeToll i, seall fi2 $eze Sot 3, 16 A g3 Aot & A @RI 2ot arct Z, Afre! v dterorer srenf¥dt aisz it vae & g Asw @Y B v it wormor
¥ o s 33 & 35 soe @Il uw @i ol Huw ws F, 3wt A 90 yferer siedt 3 sedt JrsEl @ B, 91 e gadt edsen dare & 2@ & We will ensure that the
Campa fund reaches to the States which are really in need of it. s Sit $kwet swar 8, ot fieren aifér ...(RwwmoD) saAf® &Rl ©o o 53 8, Po
Qo o 3, e Rk R 2

Start s anft dter aser afte i 3 @ wgan, anf¥n 3 § w8 ween s aed 3fyesr ame B @ g, e Banerra sfofomfea 8, bt &8 = sit ot apft aal &, @6 aga
ageaqui aeiifts fEarrerr 21 amacet & aliz 321 forw & @ avvon aifae) 23 G of Sil S v ol uferrer-ital wificrae @I a1 aga a2 AR 3) J5 34 § AT FAPB
fere surer oft fow S 23 &) 719 aiftroit¥el o e 5 Fort a1 wUAeler AT ) STel SMY BT DI diorNerel ardf gierr, Yrdril @t oft 28101 o anfdw, Afdver argreer aft goft 2,
Farent #ft 38101 glot anfén sAfere ofomrar-der wiflerae o &Y, Siolet of 3913 g vas af¥es aicft sffer Sft of war 5 wivecar 3 sachor ¢ wider At 3, el aiiftsforer axft
&, sunet aaraiiftsforrer gt 2 afiz 32E! v Aees $TICA I e @ srT ) s ASST DA Iy @Y AT IoT W wIvaE I, 6 sercttorer ¢ wider At &, 33 ordt awrer da
sarfere aga 22 Asiwa ame &, Aot 1 oite fvw 3. (wwwemror)

oft et ity ariel (ufeemrem) : AR ceer B @Y ¥ adEy

off YenTr SIaSae: AR PTe! T 3MUDT Sit Jia &, 32 #ft aga 202 gRier gu &, 33 arcl-g2 ufduma ame &, aifdser vas Fforfe wu 3 3erht wmzen &t s s grfteil &t
aft 281 2% aftz argper bt waredl Wi gfaset o 2

g1 Af3fea sher B gidiacet foaa o Uf¥er 28, saot w6 war & b $o1 Jififea otar Roaal &1, g sl @) =1 ol &) GHiY Ul aga A2 Y 3w &) PR Al of
mlanfEocy whs dia @ e 8, apr A form ¥ St doa &, @) & o) aeiar &9 w2l gaol Rifdesar 3 ww g fven 3fiz 301 $at 3fifea Shar B SN e GroracA
&, 1@ @ o @2 ferem w2l amfeisr wusa oft ame A, o1 oft ara <) 91 AE cPI & b nw a1s A B w2 U uefazer & 281 i R, Slell @ e AR gU &
AP SR, gfdgn oo Hten w33, sl aomos), wioper 3 apR ST &, @ 3 W2 Aar P 3 g Wwer AW, v Selcicrel A5 T 3 yefazer @ g i Rt el
a3 331, AL G2 Wl F



HON. CHAIRPERSON : I will give chance to one Member from each party to seek clarification.

SHRI GAURAV GOGOI (KALIABOR): Hon. Chairman, thank you for giving me this opportunity. We are grateful to the Minister of Environment and
Forests for his detailed and comprehensive reply. In a democratic system, it is always good to have checks and balances. And checks and balances
are required between the Ministry of Environment and Forests and the Ministry of Industry and Commerce. It might have been possible that in
previous cases, there were too frequent checks....(Interruptions)

HON. CHAIRPERSON: You come to the point. You do not give a speech. You have to seek a clarification.
...(Interruptions)

SHRI GAURAV GOGOI : But in this Ministry, we are seeing that overall emphasis is being given to industry and project clearances. But there have
been no mention of wild life protection. Poaching has increased. There have been no measures taken on anti-poaching. In my own State, poaching of
Rhino has been going on. What steps will be taken to decrease the poaching? In this Budget, it is only about projects....(Interruptions) What about
the other species which are under threat? What will the Ministry do?

SHRI PINAKI MISRA (PURI): I am grateful to you for allowing me to seek this clarification. It is a very important clarification. I think, the
distinguished Member from Meghalaya joins me in this. It concerns the livelihood of thousands of tribals in Meghalaya who have been engaged in rat-
hole mining which is the mining in their backyard for coal for the past 200 years. That has now been injuncted by the NGT. Thousands of people in

Meghalaya are suffering as a result of this. I have appeared in that matter. This matter is coming up on 15t August. The NGT is asking the MOEF
repeatedly for its views in the matter. The MOEF has not come up with any suggestion. ...(Interruptions)

SHRI S.S. AHLUWALIA (DARJEELING): I am on a point of order. He is an interested party in the matter. ...(Interruptions)

SHRI PINAKI MISRA (PURI) : Please stop it. ...(Interruptions) I am talking about tribals. I would urge you to urge the Minister to send the Additional
Solicitor General so that the MOEF's role is clarified. Secondly, this is very important. ...(Interruptions)

Number two, the Supreme Court in the Lafarge judgment ...(Interruptions) Please, Sir, do not behave like an &€ (Expunged as ordered by the
Chair)3€/ in the House. ...(Interruptions)

HON. CHAIRPERSON : That will not go on record.

...(Interruptions)
SHRI PINAKI MISRA : Okay, I withdraw it. ...(Interruptions)
HON. CHAIRPERSON: I expunged that remark.

...(Interruptions)
SHRI PINAKI MISRA : Expunge it, Sir, by all means. ...(Interruptions)
HON. CHAIRPERSON: I said I expunged that word.

...(Interruptions)

SHRI PINAKI MISRA : The Supreme Court in the matter of Lafarge, which is a very important judgment, had said that an Environment Regulatory
Authority has to be put in place. ...(Interruptions) The hon. Minister may kindly tell us if an Environment Regulatory Authority is to be put in place.
That is very important. ...(Interruptions) The Minister should clarify on this. ...(dnterruptions)

off yseme Ris wia (cas) @ 51 916 o) ol &t wrlard 3 scrn o). (craeme)
HON. CHAIRPERSON: I have already said that whatever objectionable remark he made is expunged.
...(Interruptions)

SHRI ANURAG SINGH THAKUR (HAMIRPUR): This is not fair, Sir. Let him apologize. ...( Interruptions) This is a wrong precedent we are setting in
the House. How can he say that to one of our colleagues? ...(Interruptions) How can you allow this, Sir?

SHRI PINAKI MISRA : Let me answer. In the morning if you were there ...(Interruptions)
SHRI ANURAG SINGH THAKUR : I am asking the Chair, I am not speaking to you. ...(Interruptions)
HON. CHAIRPERSON: I am on my legs. All of you please take your seats.
...(Interruptions)
SHRI PINAKI MISRA : Sir, let me respond.
HON. CHAIRPERSON: No, please take your seat. I am not allowing you.
...(Interruptions)

HON. CHAIRPERSON: I have already informed the House that the objectionable remarks are expunged from the record.



I now call Prof. Saugata Roy.

PROF. SAUGATA ROY (DUM DUM): Sir, the Minister has been quite elaborate in his answers, but two-three points he has not touched upon at all.
One of them is mentioned in my Cut Motion. The most carbon dioxide emitting vehicles are the public transport vehicles, whether they are DTC
buses in Delhi or in any other city. Will the Government consider having some control over the emission by public vehicles?

Secondly, in my speech I had mentioned the pollution of Ganga both from industrial waste and the human waste. Some people speak about the
holiness of the Ganga waters but it is said that between Rudraprayag and Devaprayag, Ganga is most polluted with coliform bacteria from human
waste. Unless we can remove all the temporary latrines, katcha latrines, from the side of the Ganges and prevent human waste from coming into
Ganga, nothing can be done. Does the Minister have any scheme regarding that?

Lastly, another small point that I mentioned, it was raised by Pinaki Misra in a different way, is that there is a problem about environment in the
forest-dominated, mineral-rich, Maoist-infested zones of Jharkhand, Chhattisgarh and Qdisha. These tribal areas are covered under Schedule V of the
Constitution. Nobody can take land there without permission from the Gram Sabhas. What is the Government doing with regard to enforcing Forest
Rights Act so that the tribals' rights are not trampled upon in our effort to get more development work be it Posco or Niyamgiri or anything else?

HON. CHAIRPERSON: Shri Premchandran now.
I would request the Members to be very brief and not make speeches.

SHRI N.K. PREMACHANDRAN : I have only one specific query. The Forest Conservation Act, 1980 and the Environment Protection Act, 1986 are the
two major legislations which are landmark legislations in the history of Indian Parliamentary legislation. When hearing the reply of the hon. Minister I
was astonished. Normally the Environment Minister would be speaking in support of environment protection, ecological protection, and forest
conservation. It is quite unfortunate to see from the reply speech of the Minister that on almost all the issues. ...(Interruptions) Let me speak.
...(Interruptions)

HON. CHAIRPERSON : I am here to control.
...(Interruptions)
SHRI N.K. PREMACHANDRAN : Adding a 220 KV line through the jungle and relaxation of so many norms ...(Interruptions)

His allegation against the UPA Government was that there was no environment clearance in time. The main question is protection of environment is
a little bit difficult but that is the need of the hour We can agree to relaxation in procedure and simplification in procedure but the spirit of his
speech ...(Interruptions)

HON. CHAIRPERSON: What do you want to say?
...(Interruptions)

SHRI N.K. PREMACHANDRAN: The point I would like to make is this. I would like to know from the hon. Minister whether this Government is going
to relax even the Environment Protection Act and Forest Conservation Act because the speech goes to show like that. ...(Interruptions)

oft sr1 yastor siervT wca (atasr) @ el off, snerelle s} off 3 sn &1 Rua w rudtau aEd &) o vars sl sordl 3 sy snfdanh ad 3 2 368 @ a6
ayonforll @1 A6l wen wgn &, Srafds Jerdht Rigefl sierer 31 & aercll &) aat @ o o goan xig s &, o1 urefl foreter Frea &, of ordt & fvons s v &, of Siorer 3
aen s A F, o1 A crerdl Als A B A 7126 A Iod QTR BT AW W6l Us &) dol-RepHl Ios wad & B Fetorm a1 = e smaly

G221, €] B Icxolol A W9l & 38 & aeiifts oifdel d frgh araelt o 38 &) arep anflben sa1 Sor @) Mz w2 ReR A qaldl @z 33 & safén i aden R anfeaBel &
811, Jorhl frerat 3 g ofirent B R a3g aglell 3, 33 U2 AIGR IULTBIL 3 Hodld

HON. CHAIRPERSON: Shri Jitendra Chaudhury — not present. Shri Nishikant Dubey.

off oifdrwron ga (3igst) & Fmufer Sft, 7S ool 3 s o firg Yerdoget Area sict Sft @ arT 2erst adt U, aorofter aicft Sft o A ordf war fp A PStagar @t Aer acfer
@2 33 &)...(caaerer)

HON. CHAIRPERSON: Let the Minister reply. If you want to raise any point, you can raise it.

oft forfdreptoa ga & 2rammufer off, usel sifdrent wetroll usdt §;  foret 215w sweEis 3 am &, Waer 10 wedic zai? A6l si¥ERs s &) sy A6l ot are Yidaca ada 23 &, a 40-
50 atrer 3 aifdaa u & ity wivee acfteiyar & o uz acfter o1dt 81 33 8 33t @ war o 2 b 3 Breft wikee dfs o8, saeft wiee ds smumt fieet 3 Soft uafl it
BIT0l 3iec] ASN-UIaR Wwiie & fé1e 531 a2 & ddoa 69 & fiv ag swefler s3PR vaarr 21 snesit en wivee s diP1 dl 3arhl oIS amaverpan aidt usst) 3 anatofter sict A1gkge A
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DR. BOORA NARSAIAH GOUD (BHONGIR): Respected Sir, let me congratulate the hon. Minister.
HON. CHAIRPERSON: No. If you want any clarification, you can come to the question.

DR. BOORA NARSAIAH GOUD : I am coming to it. Let me have the courtesy to congratulate the hon. Minister for simplifying the rules, which is
necessary to protect the environment; harder laws will not protect the environment.

I would like to congratulate him and at the same time I want to request him to review the Polavaram project which is submerging seven mandals. A
lot of bio-diversity is there. The Adivasis who are staying there for 5,000 years can be saved with a simple modification of the design. I request him
to take the initiative because he is the Environment and Forests Minister.



We are not against development and we are not against Pollavaram Project per se. We are interested only in modifying the design of the
Pollavaram Project. I request him to use his good offices to sit with all the States so that it is sorted out. We are not against it; we can save the
tribals and at the same time, we can use water. ...(Interruptions)

SHRI S.RY. REDDY (NANDYAL): Thank you for giving me this opportunity. I am very happy and I have seen the positive aspects of Shri Javadekar. I
congratulate him. India is a poor country. Those who want food, do not get food and those who want water, do not get water. But the rules are very
strict due to which we are going backwards; I am sorry to say. A person like him is required; he is the need of the hour. I again, congratulate him.
Thank you. ...(Interruptions)

SHRI JITENDRA CHAUDHURY (TRIPURA EAST): Sir, the Minister has given wonderful plans for the future. But today I went to the website of the
Ministry. If you look at the website of the Ministry, you will find that it shows how to get environment clearance, etc. It seems that — although they
have got plans — it is not the Ministry of Environment protection, but it is the Ministry of Environment clearances. The first thing that they should do
is to focus on that. Thank you. ...(Interruptions)

SHRI PRAKASH JAVADEKAR: Thank you. I will be brief in my answer. My young friend, Shri Gogoi talked about the poaching of rhino, etc. It is a very
serious issue. Immediately after the Parliament Session, I am planning to visit; I will take him also there. We have to ensure that poaching is
stopped. Single-horn rhino is our treasure; and we must protect it; we must do everything to do that. Suggestions are welcome in this respect.

As far as the point raised by Prof. Roy about public transport vehicles, already Delhi has the CNG for public transport vehicles; many other cities'
public transport vehicles are on CNG. The CNG network has to be there; it is not only our Ministry, but the Government is already committed to
increase CNG in public transports, in all the cities.

As far as the River Ganga is concerned, let me confide that in the last 50 days, we have already sanctioned six STPs, right from Allahabad. For West
Bengal, we sanctioned two; for Bihar we sanctioned three; for UP, we sanctioned two. So, these STPs are Centrally-funded with 70 per cent fund
going from the Centre. They are big projects.

My only request is this. I also asked for the status of the STPs. Unfortunately many STPs are built, but they do not operate for 24 hours. That should
not happen; since there is no power, they do not operate, and hence, the filth goes into the water. Water contamination takes place due to this. It
can be stopped only if the STPs run 24 X 7.

As far as Jharkhand, Chhatisgarh and Orissa are concerned, it is really our treasure and wealth. We must think afresh of this region, as to how to
protect tribals, how to protect environment and how to ensure development. If all these are needed, we need a new thinking.

As far as tribals are concerned, the tribal rights will be protected at any cost. Let me be very clear. I am one who has worked with tribals, as a bank-
person also and as a social worker also. I have worked with tribals and I lived with them and so, I know the problems of tribals living in jungles. So,
the vanbandhu scheme will ensure that they get employment, they get the facilities, they get development and they get their rights. Forest rights
are very important. Let me very proudly announce that the latest forest survey shows that wherever there are tribals, the jungles grow faster. So,
tribals are the real people who are helping forest cover to grow faster. Therefore, their participation and their rights are very cardinal. @y anfiven <5t
arer SRl geprel oiRRl AGa off of wdl &, Rega il & ofie sad @y i oh et Brwr &, aep w9l Enforcement was lacking. We are now promising that
enforcement will be there because it is the compliance and not the pronouncement that is important. So, compliance and enforcement of rules is
very important.

Biyse & aedl wiee w1 forw, diefel ¥ e w2 &) &3 wikse @) Jum o won & aféws & Bivse @ 33 dlad aw & sren & We now have 23-24 per cent forest
cover and we have to take it further to 33 per cent.
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I wer FFEe1 et sft awr &2 3, So, it will now start functioning immediately. 35 26! St #12IcT 3MIS), v IFER @1 eftewivr 3 32 a8 W & fp earlier it was
only an Environment and Forests Ministry and now it is the Ministry of Environment, Forests and Climate Change because srerare uf¥erdeor gforen 3t 2 &t
2a1 2 3fie 33 forucon & Y & G vagrel wel uSal AfiT gform I sl uz sadt aifdrst S u-Bfter B F, SNt wiaer s & 3, St smea Bt Ada wfdror w7 F, vt A o
i A den yormelt a5 A xren aifde; sAfem acsdte A @ oft 33wt e )

I must ensure that it is not deforestation but afforestation Ministry and we have a green roadmap for India.



